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LOK BABHA

—_—

Tuesday, March 14, 1978/Phalguna 23,
1809 (Saka)

—

The Lok Sabha met at Eleven of
1he Clock.

[Mr SrEAKER n the Chair]
‘ORAL ANSWERS TO QUESTIONS
Execution of New Raillway Lines

*285 SHRI RANJIT SINGH will
1he Mimster of RAILWAYS be pleased
1o state:

(a) the names of railway lines
for which foundation stones were
laig by former Raillway Mimsters
(with names) since Independence,

(b) the names of rallway Imnes out
of this categomy on which actual
execution has been started may also
please be stated,

(c) steps being taken for starting
works op those rallway lines of this
category on which the work has not
been started so far; and

(d) whether he proposes to provide
sufficient funds for the execution of
Nangal-Talwara railway line durng
1978-79 (Annual budget)?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) (a)
to (d) A statement 1s laid on the
table of the House.

Statement

(a) The names of the projects for
which foundation stones were lald by
the former Rairlway Ministers during
the last 10 years ending March 1977,
3809 L9,

for which information is readily avail.
able are as follows

§ ,No, Name of theline Nameof the Minister
who laid the founds-
tion stone
1 Restoration of Prata
F.n]-Forhcl-Ganj M
e . . . Shri LN, Misra
2 Saraigarh-Pratapganj Shri LN, Misra
g Sakri-Hassanpur Shri L N, Misra
harpur-Laukaha-
4 Jaarpur-Lakaha: LN, Misra
5 Nangal Dam-Falwara  Shri L N, Mura

[

(h) Construction work on the fol-
lowing three Lnes has been completed:

1 Piatapgan)—Forbesgan)
2. Saraigarh—Pratapgan).
3. Jhanjharpur—Laukahabazar,

(¢) and (d) Hassanpun—Sakn Lne
18 an approved work and will be taken
up for construction as and when funds
become available for this purpose. In
the case of Nangal—Talwara Lne, the
Preliminary as well as the Final Loca-
fion Survey have been completed but
the project has not been included in
the Railway Budget on account of
very lmited availability of resources.

oY Torefie feg : wemer ofY, AT
qat ot 7 o7 Leqe faur § I9% qar-
faw ar=r W areA &1 foew @@ @
¥ IgaTEA gw &, WER wEwwd
& @ g ¢ fad § i = e
wodte g W {1 OF gERgTAwq
W an awew ¥ AfeT FTw-qEaEren
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w1 fafafamd Wit s sbee & F
9T & 1 & AT g § R oW A
w1 wwedlz @7 ¥ fraar swg s
W F9 q% CF 7T FTH T 1 MeAr
A FEHT WETT AT g TH Z |

sito Wy dwwd : ¥ wEA FY qATAT
a1 g ¥ Airw & ¥ awareT aF A
Fro Ao =rga F71 @At 22, 47 FOT
TG &) 39 AEA &7 @1 A3 fRar
4T §, IR qa7 qwar & F 97 A
#Iawrfed 0. 18 e, 2 AT &
0.21 TRHE W1 11 § &1 § 0. 25
qTHE g | WA @ fed & famfes
# At wA1EY aw gt @, 99 F " O
= ATEA 1 feed aga w9 & 1 g7 7T
¢ & v =« 57 wAv I 97 S g g-
fegam Sawawe {17 ¥ qaATEW EAT R,
At wgfozd ar wg | ¥ gz W @AAT
gt g & w7 wrw fed aw g, @
YW waqa qg T9r & 5 ag gEww
w9 WM FE andr o7 gEfemm
GiEwS a2 & @z fed s AT &
T ®7 18 97HZ A% &1 a4 & Afew
ura Y qfefeqfr &, g AT w7 &
amd AT &) war frzd 10 THE
¥ wuma gAr @, A fedT ATsA A
G ATLA AAAT v E 0 AfwA
wa frd Taar &9 &, A7 9T 39 IR
BT QT FIAT Ivw A AN

st voelty fag : & AT wTEAT
g f5 wn fafaw 6w @1 gfee § w=d
g7 ¥H YWd ATEA & HIIEA R
THT AT 4T, qT TiEFAAH F AW &
T a7 AwwT T °r R feda ar
fafae?y dawr % vF A4 NI ATEA
T FTAT o7 & f2 & #wmw

Mo T fwwR : AT W WA TF
WY aTAETE g, 99N A7 ag AT A
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wrar & fs o€ fedg & oo & ax
YHTY TAT a7 97 | AT T A &
ATT-ATT €F %Y A # wf oF | 3y o
w1 747 a1 fs §wad qfcar § O s
gxaaHz ¥ foqu og sl & ) ¥ g
1973 # 2fexw a1@ foive dare &y 7§
ot | o ) awer & ¥ w9 ¥ ard
TG | AT FT AT BT 7 §C I
gra#H ¥ 3hF g g 1 Afe T
IAH AT g, AT gW I} fqure
T AFA B |

SHRI HUKAM RAM' The hon.
Minister has said that he is not in a
position to open new lines because
they are not remunerative. But there
are other regions in the country
where remuneration can be achieved
at a much better scale. For example,
in Rajasthan, the survey has already
been done in respect of railway lines
from Nathdwara to Phalna and from
Phalna to Barmer via Jalore. These
are backward regions. In these re-
giong, he can extract much more money
by way of goods trafic and passen-
ger traffic.  That has got a strategic
importance also. What 15 his reac-
tion to that?

sito Rg qwA : AW HATA FH
fafraa At & & & & Afew
HTAATE AEE T AT @A g7 §, IH AT
qA AT 7 F15 ATFAT AG ¥

SHRI SOMNATIT CHATTERJEE:
May I know from the hon. Minister
whether. before the foundation stones
of these dillerent railway lines men-
tioned on the statement were laid
there were considerations of the pro-
jects and, after consideration their
viahilitv and profitability was deter-
mined or whether those foundation
stones were laid without any proper
consideration”

RNo wy dvad : & frelt sufer
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SHRI SOMNATH CHATTERJEE
Why don’t you reply in English?

PROF MADHU DANDAVATE I am
sorry I was replying previously in
Hindi I have no objection to reply-
ing 1n English 1 have love for all
the lamnguages I will speak n any
language provided I know the langu-
age I do not wish to cast any asper
sion or any Munister who was handl-
ing this portfolio in the past But I
musf say n ths particular conts xt
unfortunately  without going nto
details the loundation-stone was al-
ready lud and later on 1t was realised
thut a wrong toundihion-stone wan
laid at a wrong time

AN JION MEMBER Whit wis the
wrong time”

MR SPEAKER He did not do that
(Intcr ruptions)

SIIRs K T AV Y APPA The Ques-
tion hiar shoult not be utthsud by
altack:y 1 the p evious regime Why
arc yo altacking him?

SHRt B RACHAIAH What 1s the
triterio for ticng up new lines*
Whit , the per entage ot relurn on
new I es which the Government s
gomng ty take up at least her~ifter” [
am als, reminding the Minister that
the former Raitlwav Mimister Shm K
Hanum nthainvg dlcged that nearly
Re 6 crores which w1s meant for the
Southe n Rulwuy was dnerled to the
Norther1 Rilw

\IR SPEAKER The first question 18
all right The wsecond question docs
nct ans outl ot this

SHRI B RACHATAH Tien hefore
the appioval of the plan and the esti-
mate- \shether they were remunera
tive o1 not—the foundation stone was
lasd Therefore I winted to know
whether 1t i= a fact that—according to
the former Railwav Minister s allega-
tion—Rs 6 crores was meant for the
approved plan and scheme in  the
Southern Railway and it was diver.ed
to the Northern Rallway

Oral Answers 6

PROF MADHU DANDAVATE The
first part I beheve, Is shghtly 1ele-
vant

MR SPEAKER What he says 1s
that what has peen received for the
Southern Railway has been diverted
for this project

PROF MADHU DANDAVATE As
far as first part of his question 1s con-
cerned, really speaking there has
been no statutory provision as to
what must be the mnimum retuin
that should qualify for the construc-
tion of a line

SIIRl TYOTIRMOY BOSU 1 am
afraid the Railway Minister 1s  not
Ening correct picture

PROF MADHU DANDAVATE Let
me complete He anticipates my

folly also That 1s the trouble with
him

MR SPEAKER He 1s always 11 a
hurny

PROI' MADIIU DANDAVATE I
wich o point out that though theie
has not becn any statutory prowvision
resirding  the hxed return which
should be the mimimum base for the
construction of a line by convention,
it has been estublished that i1t the re-
tur 1 1s more than 10 per cent the hine
1s supposed fo be a wiable Lne and
generally such cises are taken up

(Interruptions)

Let me com Iute  The supplementa
nies aire asked before the question 1s
no{ ctompletc

MR SPFAKER You haive nol ans
wtred 1t Tle hw replied

(Diterruptions)

PROF MADHU DANDAVATE I
miade 1l very clear that this 1s not the
rigid formula that has beun ol served
becduse sometimes for development
consideration certain projects are com-
ing up some fertiliser projects are
coming up on the demand of those
particular Ministries sometimes sid-
mngs are needed But generally |{f



7 Oral Answers

the return js more than 10 per cent, it
is supposed to be a viable line, and
in this particular case, it was found
out that economic viability was not
there. By and large. we will also
take care of the fact that if allocations
are made for a particular project. they

won't be diverted for some other pro-
jects. That is an assurance that I can

give you.
(Interruptions)

SHRI JYOTIRMOY BOSU: I have
been trying from the very beginning.
Let the House know what 15 this.

MR. SPEAKER: There are people.
We have to give a chance to all parties.
Shri Lalji Bhai.

SHRI JYOTIRMOY BOSU: I have
not put a question for the last 10

days.

MR. SPEAKER' That is unfortura-
tely an impossibility.

o) wrewht wrE : wegd o, #§ wew
wEAw ¥ WrAAlT wEt AT B oArAr
wigAT g f wiea % faa faa = smeay
& A4 g1 AT & IART A% wO
aqr feaT T Amgd A § o
faemara g1 9% & W7 3 7 aF
Feqor w7 & AT ?

WMo ARG WAX : WA HITF, ATTHY
oA &1 A1 ¥ gA9r wIT ¥ oAwar
g1 ¥ 9 1% A §

MR. SFEAKER: No, no, that does
not arise. We are on a particular.

PROF. MADIIU DANDAVATE; II
you permit. I am prepared to give
an answer.

MR. SPEAKER, It does not arise.
There are other questions.

SHRI JYOTIRMOY BOSU: The Pub-
e Accounts Committee, 1n its one
Hundred and Seventy First Roport,
has cleaily stated:

MARCH 14, 19078
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“Since the construction of new
lines in hilly, backward and un-
developed areag is essential for the
economic development of these areas,
the Committee desire that the
General Revenues and the Govern.
ment should subsidise the Rallways
in the matiter of construction of new
lines in such areas just as some
other incentives in the form of tax
exemptions, provision of facilities on
a prionty basis are being given for
accelerating the  development of
these areuas.”

“The Commitiee desire that the
new guidelines set out by the Minis-
ter of Railways should be scrupu-
lously followed....

MR. SPEAKER: Please give the sub-
stance of that.

SIIRI JYOTIRMOQY BOSU: 1 am
asking my question,

“The Committee lJesire that the
new guidelineg set out by the Minis-
ter of Raidways should be scrupulous-
ly followed lor undertaking projects
relating to consiruction of new lines
in hilly, backward and undevelope.d
regions of the country. All the hilly
and backward areas should be iden-
tifled as defined and enumerated hy
the Planning Commission and com-
prehensive long range plans lor the
provisions of new lines 1n each area
drawn up on a high priority basis.”

In this conlext T would like to ask the
hon. Minister what specific action has
been taken on this firm recommenda-
tion of the Public Accounts Committee.

PROF. MADHU DANDAVATE: 1
had already given a specific reply to
this question, and 1 will repeat it
today. To the same query made in
this House some time back, I have al-
ready informed the House that the
Railway Ministry also wants that the
hackward areas and the areas covered
by hilly and adivasi tracts should be
given a  special consideration. The
Ministry has prepared a special paper
and submitted it for the consideration
of the Planning Commission, and we
are told by the Planning Commission
that they have yet to flnalise their
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final policy and pending that, we can
undertake only those lines which are
cleared.

ot gt wrgwT: qagd W A
off wfan arzme fas & asd-gEag
Aq =g w1 ferarre fwar ar Wi
A1q § AASAITI-TAM ATEA K1 ofe-
afwg 777 #1 3= foar a1 & wav
gy # wrAAr wEAr g fv oww ¥
qrrrg WA s FTIATIE?

o ®g qvak : W A¥ @A
AT T TeTA F-—FATIT-HFO A
qTT T 97 [$4T WAT 40| W,
1976 @ fazr7 wr weq 71307 & /Y
o SR g 41, 999 g Al
FZr qr fx gav I & 97 F TIw
qTHTT TH RAAT &, AT &1 q%AT §
frsa®rr aewgy of faare w3,
FI5q HIEIT AT ATH § AT Q77 O/
o AE ¥ | Flo flo o HYE & WTUTT
9T 1 A4 37 AG g a1 I | fred
2.9 9vdx 2| TA AT T FAA
ZT WTET A AT ATEAT R WA F7A
o7 fana fyar 3, faa § nr smwA aw
qre o
Defective Dril! Pipes from T[U.S.S.R.

}.
266 SHR[ SARAT KAR:

SHRI :SHWAR
CHAUDHRY"

Will the \imster of PETROLEUM
AND CHEMICAIS AND FERTILI-
ZFRS be pleased to state

{a) whether Government's attention
has heen diawn 1o the News ilem in
the ‘Indian Express' dated 14th Febru-
ary, 1978 that over 70 per cent of the
Russian diill pipes imported by the
Union Government for use by the
Indian Oil and Natural (as Coms-
mission are defective;

(b) if so, the delails regarding the
loss Indian Government had to bear
in this regard; and

VT saree . - -

(c) whether any protest has been
lodged by Indian Government in this
regard and if so, with what result?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) and (c). The ONGC have been
importing drill pipes from Russia
since 1957. In supplies received dur-
ing the last 2-3 years, a few failures
were noticed during drilling opera-
tions. According to the ONGC, appro-
ximately 76 per cent of the drill pipes
have been found to be sub-standard.
This figure has been disputed by the
Soviet side mainly on account of
difference of opinion on various techni-
cal points. The whole matter is
under discuyssion with the Soviet sup-
pliers and 1t 15 hoped that a mutually
agreed decision would be forthcoming
in the near future.

SHRI SARAT KAR: I have asked
for details regarding the loss the
Indian Government had to bear in
this regard. The Hon. Minister has
not mentioned that. I would like to
know the dectails of loss in terms of
money and in terms of time and the
loss to our progress.

My serotd supplementars question
1o whether vou can fix any responsibi-
lity on the ofhcials of the previous
Government who deliberately did ihis.

SHRI II N. BAIUGUNA: The size
of the loss, if any, will be known only
when this particular dispute is settled
finally: then a lone will we be able to
say what the size of the loss 1s. It ‘s
difficuit 1o say now. hut the tot.l
mones 1nvolved is ahout Rs. 70 lakhs
only.

Secondly. so far as the purchase of
this is concerned, this arose out of 4
irade protocol signed at a mecting of
the Indo-Russian Joint Commission in
October 1974. Consequent thereupon,
the commod.ly purchased was ons of
these commodities. Therefore, the
question of finding anyone guilty on
this account does not arise.
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SHRI SARAT KAR: Are we still
continuing  to import thus kind of
defective pipes from the USSR or do
we propose to stop 1t I would like
to know whether, under the terms ot
the agreement, any time-bound settle.
ment can be achieved to stop further
national loss

SHRI H N. BAHUGUNA The
Soviets were good enough to suppiv us
the maternal since 1957 when other
people 1n the world were not wilung
to look at us in this particular field
Nevertheless we wid go to buy In
the last two yeais we have heen trying
and this jear we tried to find out
an American market and in Canadian
market, even though the price 1s five
1imes more, they claim a better stan-
dard and better goods and therefore
a lmgher cost But even on that high-
cost basis and even by negohiations
with them—not on tender basis—we
are not able to get all our requirements
from anywhere in the world and
we have to supplement 1t with supphes
from Russia also But 1 can assure the
Hon., Members that the question of
defects 1n the pipes arose out of the
concept of ctandard as we look  at
them and as the Russians look At
them But this matter 1s under cis-
cussion right now and will be sorted

out

st fvae wgd : ww a7 A 2
f qreq =7 7 FAZAT T B, WL
g X & A wg 2, afew we
ag & fe fer fy= aTee #aTT FTTTT
frg #rm W17 weaT Fr 7 et wErEd
¥ garar & FF w0 3 37 WA 717 AT,
fxw a®g ®E AT AW BRI ATH
rard WY AarT A8 a1 & war wErEw A
st =g § 5 &8 s 7 W
ot grEry B0 7T R, W AT X
fag g1 27w w1 fag Al

§ A w7 qE ®A F AAGE FH
& wrwen w6 7w A off A
amEl | s 7oAy go wrd gEd
wiferet 7q w€T 7
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dur IR wgr fF 70 wrer wr
o< fipar §, @) ¥ 9g ¥ oY 7g ar
e § At § e et afear avg o
AT WA F1 2T A1 A 9T e ATeT-
WTET ¥ T8 WTL 9N uSE ¥ ST
AREECIE AR s R OF S
AW T AIAAT TR g T IR
wiarg a9t F@r 8§ A7 AWNES G
FRETE qroar a5 R 7 owaT g
1 3\H 14 AT WE F7 qfr FO7 ®H
s ? A% A9 @l wgEw @@
FIETET T E 27

ot qRaA A wgawn . HWAA
qgEn 7 a1 ¥e fEar §, 99 & @waw
7 R ag frdam w7 @ fr fas 50
1150ZTFTHAII R 1 1957 § & &7
od A% AT FT STET 20,000 TF
fg arz, fyfam woftm 4, qoATE
gaT & W e Tmasr vy TEy gun
Qg aTY 4 WAL AIAT | AT 7OAT
2 Tx qre & faafam & fram-adn
&1 qFT o wA A o7 Iy qa Ard
) 37 A A Ewd M T eA
FH FT AT |

HTAATT HE€q A FAT LW 7 @2
Framsdt 21 AT 2 fraw
&7 & B 94 F ATAR 71 "AL2A & fAv
AqT7 & Wi ®AET WY WEIET 7 T
FFaeg # WA ®7 F ALAAT AR
3 afea 79 Awg Q77 WA TE AT
f EY fae w@r 97 | AR aFE qIRe
¥ gAY ME S aaarE a1 Y §, gAfew
=a g7 fadv 7geT Tmwifas &

SHRI M. RAM GOPAL REDDY- 1
am not interested at the moment
whether you have incurred any loss
in money. I would hke to kmow 1if
we have suffered in the execution of
work 1n time
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SHRI H N BAHUGUNA: Obviously,
when the drill pipes are not finali-
sed, their quality 18 not finalised, we
cannot put them in the job, and, there-
fore the job has been delayed in the
Noith-Eastern sector but we are trying
io expedite 1t by substituting from
our stores and other areas whatever
drill pipes we can have We arc very
much interested to expedite the ~vecu
tion ot the job and a decision in this
particular case

ot gen wr woAw : ¥ Wi &
uTeAW | WIAAT WA A A A |
semg fr oz A AT & fr =
AFfer o fed @ fm F a7 A
forgrqa st weft ATy 7 da7 7 ¥
dma Ao g o et ww A ¥
v e wuA aw q "oArs fed 7
w7 a7 W1 wAEr &, 59 77 e v
a% g1 woay 7 & gg WY AT Awgar
g f& m gvre argg fed 79 & § A
fea wmd a1 gwe 777  fanionm sw
aAawsfmAamagfr s awara g

ot P Aw A ATy,
2T A% 5 g qreq a7 74w § w4
FHFIIANIE B9 F 57 59 & famy
# w7 FImAT # T 7 7 aIgw aAw
T &7 APT AT ZATQ A Td g faey
ZAT 2V 190 J qI5T A A4S G |

wE AT wrad g9 a9 77 & fR
F9 A% g7 HTHAT 97 g1 AT, 98 Iy
vt 1977 ® FAR A wré W
foamaT 1977 A7 AT TRAUEWN
gegriz A7 17 g wE S uviY g ¥
A saTEE FAWE A7 do g @, 9w
5% ¥ gATE aTE ¥ q@ YT 9T
g 97 91T 39 ¥ ag faua gav ar fw
=g & gfafafy wir eary sfafafu faw
FL AEE [ WX TH T HEAT HL WK
AT UTE FTHE WL TER W W
wr &, =g W 1g W R fir wire
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¥ 37 & qgt W WrAr gur qrw a0y
arfag 7 8 |

DR SUBRAMANIAM SWAMY. It
18 natural for the Minister to runimise
the extent of loss in this matter but
I would like to know from the Minis-
ter go that m future we do not get
into this position, whether there was
any specific agreement signed for the
supply of the material 1n question and
for how much Is this agreement still
in operation and who signed 1t* Was
there a provision for a machinery to
settle the disputes in the event auy-
thing happened® Finally, was there
a penalty clause” If so what was the
penalty? If not why not?

SHRI H N BAHUGUNA First of
all I would like to make 1t clear Lhat
1 have not tried to mimimise the loss
in any manner whatsoever

MR SPEAKER That was a side-
track not a question

SHRI H N BAHUGUNA He
thought that as he knows me better,
his statement will go through

So far as the oiher asveci of his
question 1s concerned the agreement
wdas signed between the ONGC and
Technoexport of USSR

Consequent upon the trade protocol
agreement which was signed here at
the Ministerial level 1n October 1974
between the then Deputy Chairman
of the Planning Commission who was
the Co-Chairman on the Indian side
and the Russian gentleman on the
Russian side

DR SUBRAMANIAM SWAMY P
N Haksar & Co

SHRI H N BAHUGUNA so far
as this question of what 15 the machun-
ery if there 18 a dispute 1n the
matter of trade with Soviet Russia, 18
concerned the other machinery sSout
invoking the International Chamber «f
Commerce or arbitration by some
other body 18 not accepiable to them
With great difficulty they have now
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agreed that their Chamber of Com-
merce and Industry which looks to
international trade will look to the
specifications and other things before
the export of the material to us.

So far as the penalty clause is con-
cerned, the wordings of the agreement
are ‘by mutual agreement. That
means that if either side does not
agree, it is not clear what will happen
thereafter, Except invoking the
Foreign Affairs Ministry and the
Ministerial or other diplomatic negot:-
ations, I do not think there 1s any
other method... .

DR. SUBRAMANIAM SWAMY: Is
it a political problem or an economuc
problem?

SHRI H. N. BAHUGUNA: It is an
economic problem

MR. SPEAKER' It cannot be done
‘Mutual’ means mutual for both,

SHRI YADVENDRA BUTT: As 1
understand the general practice n In-
ternational trades before delivery
takes place of the ordered goods, the
party that orders the goods has an in-
spection. Will the Minister uve good
enough to inform the House whether
he has such an organization working
in Russia also and if so, did they ins.
pect the goods before despatch of the
goods or the defects were found when
they were put to use in India” If not,
why not?

SHRI H N. BAHUGUNA As I
told you, the entire thing 15 governed
by what we call a trade agreement
between the two countries. It is not a
case of ONGC entering into the world
market for making a normal purchase.

Secondly. so far as the lnspectl::'n
machinery is concerned, the agree-
ment does not provide tor inspection
by us. We inspect only when the
thing comes here. Normally the in-
spection 18 done at the manufacturing
stage itself as we did recently in the
case of some pipes we imported from
Japan. We sent six Inspectors to be
there so that our specifications are

adhered to in the manufacturing stage
itself. But, in this particular case, it
is not the position,

SHRI YADVENDRA DUTT: Why
was thig not followed?

SHRI HH N. BAHUGUNA: I am
stating the facts as they are. 1lhen
why of it is because it is a bilaterat
agreement where often times it is
difficult for us to have that type of
trade practices. In this particular
case I have told you the situation as
it is.

1980 ¥ IWAw ¥ yow AT

287. Sl WY WA WEAW : ¥4T
w A1 a7 TR ¥ FAT w4 F

(%) v aTErT FT oA & i It
TR 1980 % TV ¥ TEY T FT
;9 7T @ AT afz &, A wmT Oew
THTA @ A A qFAT O AT
F74 & fou IR warm & wiw Ay
s afy g, dtasArasy s oy 2
AT & AVHIT FI9T I OF AT WA
foar wmaT ¥

(&) #@m ¢FTT A1 % WY 9ar
2 fF x@ T ¥1 7% IrTAE w1 qEd
gu 9T @ 2uT 77 3ufv g7 A7
¥GT T=TA § W7 FAT TTSY ATHIT
wqT W gweAr A% Aqr fafes
sgferdt 9 5% a7 ¥ 9Ty 7 2, A%

() =fz g, 71 7717 Y W aw

wa sfafea & 7
it o ag qwwd ! (7)
ot g1 | WEey AW AT A §% glaumat

&1 waeqr T & faw wwy &, 9N
T FI AYE OF A ST wm,
AT FI Taw g7 #7 A w1,
& wew ¥ 0% wfafem &8 dgw
& WY FT8 w3F gor F7 frmfor wem
T I & o877 ¢ f § woey
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FreT st wpar &9 w R & fag
22,800 ¥99 WAT FOX | WT § wTH
¥ fed amdd vAeT wd qow AW
Y TFT FAT O |

(@) ®¥ (w) s g1 =@
fraar & waT @% @1x qur W W
T ATHT F1 qgT FoA7 grT §
afe 757 A7FIC TH 09 AT WA qEA
w77 & fan agaa goft &1 gn @
& faor I=d T IwgEq wreArd W
STaY |

St gEN WY WA : IR WET
Fqw g & 7 fr 50T g AT AT
g 39 w7 FAT 97 fxg www I
#Y wardY 80 FAR 9Y | §F wHG IIAT
WET ¥ Arard A) A 9w g1 39
FTAT g5 wTATAY F1 WA g TWT OF
qF quiet 78 § 9T 37 FTI 42T ET
AT AFET gHIATC EYAT TEAT 0 0T
w27 AT T gRRATMI A A0 ¥ A7
# IAwT WATIFAT ¥ AWNA @F¥AT TN
Teg JvETT & faer 7 7 gu AW
FAAT FY WEEATAT F WA A TEA
FT W7 ATEIT OF FAU qH WA ¥
2w ¥ ofraw 7 a7 & B e
sty o famd fr o gew owen
a9 ¥ qF 1 77 a9 Aqre gr g ?
7T ATFIT A FTE SgaqT F99 AT
#r &7

Mo wy A - i g 9
ST NAM AIHTT 4 ANT AT ¥ OIWAT
FH AANT 11 TR wE F 1 den By
FA & WIHTT 97 q@m@r @ Fogw
arrt 7 wgr @ 5 s 7 gfamy
FT gR AT ¥ §XF § 7T FIAT AR
¢ ar oz 9=4 & fr o190 I fag
THG AT AT T4 % fA 22,800
T % 2, 99% a1z S wwf @, ag
ot s AT gy

dfew & arwer g s o ae gw
A & fad wor fored €1 wTeOT
gxea 7 vy § fr owitw o) awaeaT W@
@ ¢, & ag weT wpar fr gEw g
AT qTEr A7 W areqw g gy
afee st owEaT & a@d gU, 1980
¥ off 47T TV RAT EOT T T WA
gu o dare far g g 9w & ¥ gw
armd oa frar & fr or wTET W
avw & %18 FreRard wer 6 ard ar 7
Ay FfFw &t Y9 97 a7 ¥ 0w
e & ot smE awwe dew
g frerrT & awET g oge B AR
fom @@ 3 W@ TYAT WY BT
afew o ¥ oo rAfrdw® o oY
farguiam 2 S afwr & ¥ ew 7@
9F QT FIA T FTH K | AfFT o
gl & fag wradra qeed & saar
t fr @ v v wifedw dam
F7 ¥ Weq WAW HIHTL &1 Tq4 (F 4G
gt ¥ #7447 gt 18 awr 4AQ
gfauro 7w T 7T ¥

St ¥R WX oA C IW AR &
AT O7 HAFT ®Y § I9A W qATAE
oI AT # | 3AE WIA-ATE & Wi
)7 AT 9" HANT g q°T W gA
% fod gt wiwfea 9 &1 A @
S HEW § wifaw o e aafe v 98
& oF AT A1 EY AT § 1 AfEw T
el AT w7 390 I A ¢ fomd
wrarae @ gfaar g o= feafr &
w7 o7 2vAEr ¥ feEm g1 or g
AT ST fFEE WA oA arfaan s
Ffearfaer?

7w oY ofr FYE qreET FArg
& fr o7 ¥ WIH 99 B el 97
afast ® IWIT 9H, T qF w7
qffew # @wA &7 Gty Qe afga
wtx agT Wt qF ®T ATAEwAT §, 9T
# famior #t wrevgaer & 7 w@ s
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¥ Tar® g wun wred wrf g e
% ¢ f5 39 37 & fad oy 79 qwm
§ 397 7 g7 w14 9 3o in @
7

w7 A & 6 Treg ATYIY 22
AT TG0 AAT 7 F¥ AT oAy fegfr 3
WY F47 FA A0 7 § 7 w47 IAHT T
22 gA7 A 7 fr & far wad wwqd
W 99 AR T 1T 77 ¢ F1 Fawtoy
w3t ?

it an wa wat : weger wgEw, &
A IFTIATARATE 1 K 7€ A
qEY F7 W@T g, AT FFAT ATIHT
oo g T g, W oaw Ay e
LSS

w9 AT AT ALYl BT 9X A
faar & f5 aw afgs shedar v
oA AFEG 9 FIAT ATEA £ F WO
a %2 | freg &7 & wrad 97 F A
qET I AT AE] WA FB AT F7A L,
FAFT 9 AT AIAGAT T TR, a8
sTwra@mg

WMo wg d¥wX : AT FTOIT A A
AT (ST §, IAFT AAA FA GO A
sarr wreT g 5 1968 F witwwrd
AR ¥ AT FIH WA AT AT AT %A
g% Y =gaeqr A7 7 4Y | IA ARG
A &G 4 =1 qrEY ITAE T Wy
7 otv I anfadt & ArATATA *Y W
AT F g Avl 7 v AW
45 zqwer 297 F1 AR T AT

gz at & oft Fwarg W w78
9w femrr amar g fs 1980 ¥ ot
TV XM X I IR, I A
¥ ¥ TE gWI A WEE 4% 5
ma quEy A, 3% AT g S
FA 1 E A | T qE A
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gfeay @, ot gt ¥ gfred@ s
T g e w56

guIt T X Afawrd sTx A
faadt wuwfeugr §, w1 TRWw
FCH FH UET gy F1H A | Afww
T WRW ORTT W A7 e ¥,
a7 3a% {0 ot war £74) aga ww

g

st gew Wy weAm I AT
wraeqr ¥ ag7 afg grord & 1w A
AERY THFT LI14 ¥ 747 g TH I
g e ¥ fawrr w4t ?

werw G ¢ IAFT wrA @
AT A

st Twafa : dar fr ot @A
AT}V FEW HA W ATY, 9T, AT AT
T AT@ AT WA | g9y agre fewd
fawdY & W7 IWE FT FURT WTHGAT
Zrdr & 1 3AfoT #a1 walt wgTEw W AR
faare 7t & f ¥=F 1 A7 & faw
TATET ATE, AT TH AN A AT FTH AW
oY ar ® BT T o A ?owmr
¥ Jat 7 WY THE FT WTHEAT WY

sito A8 TXAX : AIAAIG FEEO A
wTaE {7 g 397 &1 A4 G 8 Ha
771 & fr &ezdt T F oA dFaT
vfafde & fao o gavife Fowea
a8 ux faw Amv v a7 AN
gra & far sroay ) &few a7
W WAW ATHTT HT FET T |

st T AT dvay ;ISR AT
g ¥ ny dfamrfae W g
AT §, g g7 F ¥ AT wrx
AT AT TR AT AATA F, TR w1 fowDy
A wweAr e Y, I qEwr g
fawh 3 ) o wge ¥ wmAr i
A Y ATHIC ¥ 22,000 FIAT
7T § ) WY TS FTHTT A W 0w
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fiey & for oz g8 woar &R & fag
Tar g T A ?

Wo A TWAN : GAX TS ATFIX
®Y 26—-12-77 %1 &a fomr ar | Hfew
WA T TAAAE ¥ W W e
a1, IRH WIATT WA O IR FATY
Trg W < afw I w7 hFer 18) frar
gt st fF w7 a3 5
T3 & faorg 72

Tlo WM ATWW 9RW : ¥ qHY
I A mEI W AaE F Ay
W1 77 2, 78 armara ¥ far quata
E 17 oo WE T ) 9w T
AT TrATATA # | OF A5 g6 F AT
Wt 9w FA WY AT ST AT E R
[|E Fifan T I gA ¥ INT AT
AT 9.7 92w g o w1 faw w3
Farr arfer | & gg STAAT WTEAT g
fr ¥a1 37 @& Hifaw 9T qF TAH A
Fr§ QT ¥ a1 Rt AP TR O9%
faarzwva & o Ame 2 ? o Aw
A AAFTd 2 TG FETT A XA 2
frar Y 1

sto Wy FwAd : =W wEAIlAS &
ard ¥ faemErdr 759 qIEIT FT |
oz wa A% wad feer A vrior =y T
FAT, A9 X U FIW AT 739 wfeA
# | A% q1q  FATEY FTIAGTEA T VEY
gz Ay M AT & AT X®
faar o

e ¥ few2) Wit wafage et

*288. S THAT STETY MUENY : WT
W 7A qF @R K FO G

(%) =1 7% w= ¥ fr faeelt 3
2wy afed ¥ & ot aF TR Sy
7T ¥% fr-aowrd gaE arfaat ¥ ofus
4 w3t 77 wAfoww &9 ¥ wroAw
fz daR ¥,

Oral Answers 22

(&) w1 vw% gfcomweaey, aw
¥ wraY arfaat & wfew ¢4 o &
& dreY aur mfawrar ¥ fag wrvem
fere wfafer dad T &,

(m) a=fz gr, a1 @ w=rErT w1
ureH 79 & fq gvaT & Wy wrd-
arEr ®r &, WK

() g wez afsar ot avg w7
aF s g 9 #1 awrEEr 7

™ ot (Sto g T ) : (7
WX (@) ¥ qww ¥ afew ¥ 04
A wd § fF g9 smfars sfs
fasigaar aF @A o7 faey foeelt
Wr mfasr & wmefaa @R ¥ fewe
T 7 & WIeT ® 7 ¥ gy arfadt
¥ wfgy dwr JwT I 2@ &)

() w (9) ox fawor gwr
qew qT 7@ fagr mam

faraow

mfeqt o wremor & wwst X
WETATT T q48 7@ FI79 AT HT
ga & dw w7 1w wiafte
mfear s=ma+ quT FAETA arfemt ®
festt # w&qr Tt arfemt w1 9=-
19T sfgs wrviaa oow g o
& AW NATH FT G T | ATOROT A1
sawdT wIT Sfwar Y /77 w517 T
a & Wl g1 ¥ I F FErETT
TR TR g o #) afew, efza,
@RI Az & wawx g7 safr fauy
wrfear womd 9 aqr mied & wfaw
fesd amg o ¥ araoE ararT A
W Wre-vre gt @ g woe we-
arfea mfedt & wreas s 5@ &
faq arraw w3 wfew dar 32 3
¥ AT ¥ WeraT ¥ qrenfos
T ¥ § g e o wwar #
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2. wrdine &Y & WA W
| WEIATC W X TA/FH F@ ¥ fag
o & freafafas 9ora fed §/we ot
ti—

(i) wrdfga @21 & s i
gfa & &9 WA % FLAT |

(ii) wfas sroao Y @wy
MW O W F famy areafas
grfaa} &1 wiaw fawes frsr w2
qqT SR At grer &Y g
ufirs wfeT g1 mr &

(iii) wrfam &1 FgaT T wEm
W & fAO wq@ 2w/
gt wiafrar qfen  Farsfirar fameor
TS, WIiE TS aqr far AEr
%t feqfy a1¥ & waw ¥ U FF
wr7Er AT W Wi sqaedr w1 "
w7 FTCT 977 |

(iV) afofsas sfemfar g
TIPS FAATEAT FT HFeAT F21 AT
aifafars fawm gt gadar awsa 5
fadm®l grer arar-gdr frarrw ze,
TH TW@T g w5 =T g
&1 qETaar 7 Aqv favie qfem o
% A9 A94 =T ¥ BT uweay
AT FATIT § 0 qHOA AT AFE1 H7
= At &1 ovER E A arga

THREEE Al

(v) mfofsas fawmr 217 gagar
Tz BreT T GTEAz OFLT HYT ZATAT
ov, 51 frafag ¥ &/ xocqm £ A
W OAM WA R, AT TRAT A IART
afafafiat &1 qurer 377 & fam gfirmy
T FETAAT 74T |

(vi) g@rarfad1 & sm 7 grfxa
fexel q¢ amar £@ a1 wfemt #1
%7 ¥ fag mfedi % ey aren aar
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I T & AT faenr fewe e
% fawre sriard sow wfv ww-
forws safeedy & wrcfia fove wlied
¥ arfadt ® wrad w1 GEHT AT 4 |

3 9f% Fhwm FEA § wwia
wAfura i) wWtr e & fasmw
ST F78aTE A8 §Y a1 wFY,
wa: WAty 9 wfafyas & genfe
"HUTYA FTF WAfayA snfvAdr grar
wrefan frsdt & acz-wOeT W
T AT qIAA 77 w1 FEATT &

4. BF SRTEIHT 77 7 §ATA
& & fan 18 qug-srar Afsaa 4@t
T W AHAT |

ot AT TR ATER qAT TR
¥ =417 fad & f g1 o =1 Tl
& 1 7 gafaw §, 307 A7 v foeit
wgr ® At ¢, fr oAt 7 Fo OR
ZAT quA 2, A fradw= § e aa
&y 1 wiuw T4y 71 7 ot 5 397
2139 & Y AW T 999 0 §dr
REEy A o1 fagvw Aqr-1=z3 0v Ty
g 99 4 a@amar war ¢ 7 ~fofoms
faumr & miugr 74T 4737 &
ay faer F7 % B AEE | # gg
AAAT ATEAT & P A 7 oaw @y ag
AL Z AT WA AT T FH B
arr o7, afz oA Fogn Am
o a7 2-fram A o o
3T farg aa- nigre gl

Sto RY qWAA : TR TAT 4 440
AR A orn wr # faEw reda
a2 gwy Fr fAterafer 5T Jr giv
I &1 I AETE o fer qfew
*F ga faom war ) d2w FF F o225
am araed fowdt v oaer FA gu
T T o o faeg frawaTe
wrdare #t WY | g arda dwE F
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16 W qwd W § ) ¥® & werar 7
feadon wrel, 10 gfew vl 4
fewr wwy, 2 w\w qidzm, 8 Yo
D7 T 2 g & faez FrvaEv,
1977 & ae fewdies qwww faar
war §, forr &Y oo were w1 dwilfarfaor
# fredardr a1 o

o TqM TR qreNl : WEIW
H3YEW, WAATE wET 0T 7 W9q A
* wraew ¥ w1 faavw g e
WEIg gz M w1 & fE ot
WA &1 A # qZ ANTAMEAT T0E &F
¥ wAqd & AT A TH ATE ¥ HA-
Rfezdy F74 ¥ IAFT 9FE TF  IAH
faars w1€ garaaTd Faad A 7
qAATT TIAT 94 7@ ¥ 70 =R
&1 & f% ewd A 7 seAry frar @
a1 & wFar wEA g f5 wm9er g
qutadT fadar 79 4% %7 7 WA
FT {®AT W@M AT FAAY AR FAA
FTFT AATe F1 wAM Afr 5% gwT
F 1 F fans wadt T §
o1 ga ?

Yo =y TyaA} - wAMET ¥ Afeaay
gAq 341 1¥ar 7 faay g v 39
TFL T AT AT F7978 T97  FT
TAE T iam arder avar w@w A
# 34412 w241 & fr 9T wdqr 7 7@
Fraagr g 71 Froay

SHRI T A PAI Last year on
this very issue the hon Minister
made 3 heroie and bold assertion that
black marketing in tickets would be
abolished In his answer now he .ays
that 1t has come to his notice that a
few of these things are happeming I
had told him that it happen. even
at Delh: Station and the premium on
all the tickets could, perhaps, have
been paid for by providing tickels
even at higher rates to the passengers
themselves 1 would request him to
look mto the cause why 1t happens
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because, without that, any vigilance
machinery that he sets up will not be
of any effect

PROF MADHU DANDAVATE.
This 18 one of the conciete steps that
I am talking I have announced in my
budget speech that we are introduc-
ing computerisation on our reserva-
tion syslems at some stations a3 an
experimental measure and if that
succeeds I think that some 1esults

may be produced

As far ay the wvigilance machinery
15 concerned, we had already set that
into operation but, when we were
able to prevent malpractices 1n re-
serva jon at some stations We found
that therc was a recurrence of the
same malpractices at some other
gtations Of course this 15 a long pro-
cess But, 1 am sure that, with the
mtroduction of computerisation, to a
very great extent, malpractices 1n
reservation will be reduced to the
rock bottom munimum, f not
elimnated

off AT GAIC el WETH W 1LY,
¥y warTr @ W1 g B ow
wa fradwm wifes & war ar ¥
e AT w2va & aree foadw
ofeq F aTgT A€ FAH T KT
% fau == Ty, 7w @y fasn @ @
wtr g% A FAA 9 go q | wrfE
Fymafereadd? R A A
fegz =t foerr WY w@ e FTafoas
quf72dz & a9 AT T AW WX
wer fr o9 & oF o sme Al ¥
R A1 9% awimw gafvezr &
wifen & feae fam mr few 7T o
TaT wEAnt ¥ & &7 Jwv uoq fewe
WId | @ §H SFIT T AT T WA
Fawar € ¥ fogdmm wifes &
farge amgx e ge &1 wE A
& s wvgen g i ww w1 & woow
#1 ww & fqg—aife qar-fedt a
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& T & afew gemmae &1 @ 8-
T FIT FrEaTEr ¥ Wi ?

Mo R TwAX : {7 THTTFT W
AT W AT &1 T g ar fad i a
D H AR A IUF | gafre wTATT
A7ET X A1 qury frar § O w3 A
g 97 A ¥ faare @A wfe
Ia% fam & faden ¥ ¥ oY o A
I FF qafga A ¥ fame w30
FTHATET FT AT (wwww™) F e
fearar g g «® www w1 ana-
g g3e7 ¥ o7 fHfexT T w7 A
fear &, sawar Sww a1 T fear 3
BW WET T Aeew ® TAT TrATE
TR W g7 Avg F1 DA ¥ 99
& o 777 | (egamwr)

MR. SPEAKER:
details,

W@ qwae fag : mora WP,
uF O e srsrmerrar @ 2
I B ATR T §AT T AT oA AT
ATEAT F | #2004 77 HT 1T Ad gy
% 7 97 ot frafem w1 #1¢ Ty
STAT &, TAH AT F /AT AHER T
wq w15 wraAT fradwa & fad o &
T2 AR AR AT a0
e AT g R Ay w7 AT ww
® e Zrr o fwa ST & qrw A
av frd 17 § wrzad =7 A% 7 S0
TE WA W T A Fw § A
IT ® AT F7 AT q0T 3

Please give him

¥ orAr A% 9z # R & Az
#re & f43 war, A1 qF 7 waw wa fr
gz 95 § Afea gz Arr g7 g3
78T "% A fx fog & #mr & fadna
a1, 37 T 7 71 7z 421 qray, afw
T FYE R qE TEr ) A HeEr
WETZA XH & AT § w1 O AL T97
#7 f1f far e farAa fam & @
avg o AT ¥ Y 72
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WMo Ry Cawd : ¥ wewrT A
I FH W wravrwar A §, wife
W wET & oF fose qaew A ag
AAET A § 1 AR WY FE) TN
< & g8 9 wrAEy FE W AT
i ¥E & foF forder §, 0 faww
ST HTAATET T SATYAT |

SHRI K. LAKKAPPA: Mr, Spea-
ker, Sir, there are racketeering dens
vperating in various capital cities of
India including Delhi in the matter
of unauthorised sale of railway tic-
kets. They are almost running this
racket as a company. This fact has
been brought to the notice of the
Railway Minister time and again but
no action has been proposed to be
taken. 1 do not want to charge my
friend, Mr. Dandavate He s Lluk-
ing very cflective steps in other mat-
ters but I do not know why he has
failed jn thig respect. Sir, I would
hke to know whether this Ministry
would conzider making use of ‘he
Memberg of Parhament by providing
them with special identity cards to
take immediate action and also report
back to the Railway Ministry for
taking effective steps in this regard.

PROF. MADHU DANDAVATE: It
is a suggestion for action. We will
give due consideration.

SHRI HARIKESH BAHADUR:
Sir. it has become really very diffi-
cult to eradicate corruption in the
ralilways =0 far ag reservations are
concerned because ] have observed
most of the railway authoritier at
diffcrent Railway stations are direct-
ly involved in thig corruption. So, I
wuoilld like to know from the hon'ble
Minister whether he is going to
think of some new method which
could be adopted so that this corrup-
tion could be cradicated or
minimised?

PROF. MADHU DANDAVATE:
In the statement that ig laid on the
Table of the House, I have already
mentioned a number of steps that we
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propose to take Ome of the steps
that we have taken is on the recom-
mendation of the Railway Canvention
Commuttee, namely, {f we try to ex-
tend the period of advance reserva-
tion to some extent it will reducc this
mal-nrac ice  That 1s why we ex-
tended the peisod of advance rescrva-
tiun to six months We find as a re-
sult of this step there 15 some de-
eieqate in this mal-practice The se-
cond -tep tha' I mentioned wag that
of computerisation It will bring
about further reduction in this mal-
practice

Wt wAT oI oW AT WG,
WAATT WAT Ar A aga Avar-arer
& TAT qAT 97 T F T a2 fY FaEvar
2 fr 37 19 aftfr v ¥aw ot 2
) af A ¥ Tz A & o7 FF AT
g fr =7 7 fraa &1 orprdn gav
FINT W AF T w01 @1 AfFA frad-
WA F qAHA A AZA T ¢ o7 oA or
W7 q3q AT0 THE § owAAT WAy
uqrT 21 AT & gRA 94T geren |/
qa1 argm ¢ fr faear @ fradom &
rafrafro & 317 7 waaror ¥ A wTET
2 I % AWAEI A WG A AT TRIATAY
71 # wr fraq Tt w1 97T ¥ 0
fa—ar 7 fradora &1 & 79 & fAow
WTT F WWI A% 4T FIH Jo0 § ?
% TR T3 w12 feadws £ o,
oz of, AR T AT AATL | s fAy
wstafaram 7T @10 TR @Y
I &7 qar gvm fr 3@ A I
? aF T § WA ATy 1A A9y B

(wawarw)

Sto wg ywvaX  F wrAAry AHET AT
BT AT TATAT IREAT 7 | FREA AEA
97 F QT A A AIA T2ATE AT
& add WA T Ay W IT T aqr
HFW F | AAEIT 1977 § w@A
1978 A% 16 AW &1 TadAe Tok
qfir & qma dadfeeas & fag 2w
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sty fovar mar AR AT & W=
qAFET 1977 T ®@ 1978 aF 17
AT FT T TWV F weerwd § faw
Q¥ fear mar &, 7 fradum s,
10 I Fawd 4 foaz Fewem 2
1Y ﬁii’a:ﬂ', 8 o &o mrEe WiT 2
MZ TA AT & A7 0 AT A &
arz frord iy wavs 77 ¥ fareng femr
T

PROF P G MAVALANKAR The
hon Minister has given a long list ot
various steps he 1s taking to curb
corruption I agree with hum that the
problem 15 not only in regard to the
rallways but it also relates to fhe
general social consciousness national
chaiacter ete all over the country
Now Sir beginming fiom the porter
upwards upto the railway reseiva-
tio: people ali of them I think are
involved in cornering a number of
seaty 1md berths at the stations mak-
mn,, 1t 1mpossible for bona pde passen-
gerq to go by trains In view of that
will he consider putting at the re-
servation counters charts like the
ones in theatres o0 that bv looking
at them the passengers can know
Whether there are mny vacancies and
perhapy they will be helpful to bona
fid¢ passenger, 1f they can be main-
tained properly

PROF MADHU DANDAVATE I
agree with the hon Member that as
far as corruption ;s concerned there
15 perfect decentralisation and it will
be our endeavour to see that al every
leve it i, (iminated He has made a
concrete proposal that specific charts
should be put up Lefoie each reserva-
tion Coun‘er ‘howing the exact posi-
tion so0 that no malpractice takes
place we will 1mplement that
~uggestion

Wt W A TRy weTy WETRW
# g7 & qreqw ¥ A Ag Rar 1 OH
g Az 771 =W fw A8 &7
gasar fawrr gw 71w 7 fag fndeErt
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WRITTEN ANSWERS TO QUESTIONS
Publicity for Medicines

*280, SHRI C. K. JAFFER SHA-
RIEF; Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether he has expressed him-
self against publicity for medicines on
Radio and Doordarshan;

(b) whether Government have stu-
died the Hathj Committee Report on
Drugs in this respect; and

(c) it so, the reaction of Govern-
ment thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.
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(b) and (c). Al the recommenda-
tiong of the Hathi Committee are
under the active consideration of Go-
vernment and a final decision, is ex-
pected to be taken very soon.

Drilling Operations in North.Eastern

*200. SHRI DURGA CHAND: Wil
the Minster of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have for-
mulated any propossl for drilling
operations in the North-Eastern zone;
(b) 1f s0, what are the detalls there.
of;

(c) by when drilling operations are
likely to start, and

(d) whether any feasiblity survey
in the area for the purpose has been
done, 1f so, with what results®

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA)
(a) to (d). The Oil and Natural
Gas Commussion and O1l Indig Larmut-
ed are already carrying out the dril-
ling operations 1n the North-Eastern
Zone The ONGC has so far drilled
301 well, in Assam 1ncluding Megha-
laya, 3 wells :n Nagaland and 1 well
in Tripura ©Oil India Limited, has
also dnlled 383 wells n ity area.

Exploratory efforts of the ONGC
so far have led to the discovery of
hydrocarbons at & number of struc-
tures, namely, at Rudrasagar, Lakwa-
Lakhman:, Geleky Borholla, Charal,
Amgun and Demulgaon and Bara-
mura. Regular production from Rud-
ragagar, Lakwa-Lakhman: and Gelek:
fileld, has been commenced by the
ONGC and it is presently producing
about 142 mullion tonnes per annum
of crude oil from there. Oil India
Limited is algo producing about 3.1
million tonnes per annum of crude
oil from itg flelds in Assam area.

Both the Oil and Natural Gas Com-
mission und O1l India Limited are
continuing thelr efforts for further

3959 LS—2
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exploration in the area. 12 wells are
currently under drilling by the
ONGC. Some of the new locations
being taken up for drilling by the
ONGC in 1978-79 in the North-Eas-
tern area are Barsilla, Tiru Hills,
Laxmijan, Charsideq and Meslmpur
in Assam and Rokhia and Gojalia in
Tripurn. Oil India Linuted is pre-
gently drilling a deep exploratory
mnntxumahnimdhahophmin:
to drill § more wells in Arunachal
Pradesh.

On the bass of the surveys carried
out 8o far, the area 1s considered to
have good prospects for finding addi-
tiona]l hydrocarbons reserves.

Demand for Polyesier Filament Yarn

*291. SHRI VAYALAR RAVL
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is m fact that
the demand for the Polyster Filament
yarn 18 very high and its production
hag been inadequate;

(b) if so, the figures of demand and
production for the last three years;
and

(c) the steps taken to meet the
demand and make it available to the
actua] users?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) The demand for polyester fila-
ment yarn has in the past been higher
than the indigenous production. The
production figures are ag below:

Year Qty (tonnes)
1975 2520
1976 2640
m? 3732

A< REP imports of polyester fila-
ment yarn are permitted, the exact
levalg of consumption are not known,
but have been estimated at around
4,000 tonnes, 4,000 tonnes end 6,000
to 7,000 tonnes in the years 1975-T6,
1976-77 and 1977-T8 respectively.
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under direst allokment is made to the Deltongen) e 2

actusl users to mest their full re- P.W.I Latehar e 3

quizements.  Indjgenous  capacity P.W.I Tori vee 1

Cooperative Lid., ig in the process of
setting a 3,500 tonpes plant for
man ure of ployester filament
yarn. Part of the capaeity has al-
veady ‘been commissioned and pro-
duation hes commenced.

Casun)] Gangmen brought om Central
Pay Commimion Scaiew

*202. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Central Pay Com-
mussion scales have been given to all
casual Gangmen on completion of 120
days’ continuous work since June, 1977
in Dhanbad Division, E. Railway;

(b) if 80, the figures of such casual
Gangmen under each Permanent way
Inspector of Dhanbad Division who
have been given C.P C. scales;

(¢) the number of such Casual Gang-
men who have not yet been given
C.P.C scales; and

(d) the reasons for abnormal delay
in giving C P C scales?

THE MINISTER OF RAILWAYS:
(PROF. MADHU DANDAVATE):
(a) and (b). 1280 casual Gangmen
af Dhanbad Division have been
granted CPC scales of pay. The
break-up of this number 15 as follows;

P.W.I. Dhanbad L. 42
P.W.1. Patratu O § §

(c) 498,

+283. SHRI KACHARULAL HEM-
RAJ JAIN: Wil] the Minister of
RAILWAYS be pleased to state:

(a) when the survey for laying rail-
way line between Tirodi-Katang; in
District Balaghat in Madhya Pradesh
was undertaken;

(b) whether a decision was taken
to lay the rallway line between Tiredi
and Katangi;

(c) the work, so far, done on this
project; and

(d) the reasons for delay in imple-
menting this decision and when work
1s lhikely to commence on this line?

THE MINISTER OF STATE IN
THE MINISTER OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
No survey hag so far been carried
out for laying a raillway line hetween
Tirodi and Katangi. The question of
construction of this line will be con-
sidered while taking a decision re-
garding conversion of the Gondia-
Jabalpur narrow gauge section into
broad gauge wfter the sirvey of the
Gondia -Jabalpur gection is completed.



37  Wrilten Ankwers PHALGUNA 23, 1899 (SAKA) Written Answers

Sallway Labsur Tribuna Award

*20¢ SHRI DINEN BHATTA-
CHARYA Will the Minister of
RAILWAYS be pleased to state

) whether the Raulway Labour
Tribunal had given an award for 568
hours' rest dfter second mght shift of
Station Masters, Switchmen and

(b) 1f so, whether the sayd award
has been implemented in full,

(c) if not what steps Government
propose to take for ity implemanta-
tion,

(d) whether any representation has

been recelved by Government on the
subject, and

(e) 1f so, what steps Government
have taken on the representations?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(a) No such recommendation was
made by the Railway Labour Tri-
bunal 1969

(b) and (¢} Do not arise

(d) and (e) A few representa-
tiong have been received The staff
concerned are already being granted
peniodic rest on the basis of the pro-
visions in the Indian Railways Act
1890 which have not been modified
by the recommendations of the Rail-
way Labour Tribunal

Production of Crude Oil

*295 SHRI PRASANNBHAI
MEHTA
SHRI G S8 REDDI

Will the Mimister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whether 1t 18 a fact that the
country is producing over one million
tonnes of crude ol per month from
its onshore and off-shore field,

(b) if so, when thisg target was
“hlw.
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(c) what is the tota] oil produced

by esch of the three ol predueing
agencies;

(d) which of these three agencies
produce the major share,

(e) what was the total estimated
pretluction of crude oll during 1877
78 and how much was from Gujarat
and Assam Qi flelds, and

(f) whether a1l driling 1n eastern
region 1s encounterng diminishing
returns?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MMRTILI-
ZERs (BHRI H N BAHUGUNA)
(a) Yes, Sir

(b) Productwon exceeded one mil-
lion tonnes for the frst time 1n Octo-
ber, 1977

(c) The production of crude oil by
each of the three organsationg mn
1877 was as under —

ONGC 70,07 000 tonnes

OIL 3120000 tonnes

AOQOC 58 000 tonnes
(d) ONGC

(e) Production of crude ol during
1877-78 15 estimated at 1075 mulhion
tonnes of which production from
Gujarat and Assam Qil fieldg 15 esti-
mated at 415 million tonnes and 45
rmullion tonneg respectively

(f) No Sir
Fetro-Chemical Complex at Haldia’
West Bengal

*296 SHRI JYOTIRMOY BOSU
Will the Mimster of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whether he recently said 1n
Calcutta that the Union Government
would neither participate nor give
any budgetary assistance to West Ben.
gal for setting up the proposed Petro-
chemical complex at Haldia, and

(b) it so what are the arguments
of Government in favour of not giving
any financial assistant in this regard?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):

(a) No, Sir.
(b) Does not arise.

Pelythene Lying uncleared by
Bombay Customs

*297. DR. VASANT KUMAR PAN-
DIT; Will the Minister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it iz a fact that more
than 100 tons of High Density poly-
thene and 500 tong of Low, Density
polythene have been lying uncleared
by the Bombay Customs for over a
period of two months;

(b) if go, the reasons thereof and
the arrangements made to clear the
goods; and

(c) whether the All India Plastic
Manufacturers Association have lodg-
ed a complaint about blocking of raw
material aggravating the situation and
increasing the prices of these jtems
particularly in view of the lock out
strike in Union Carbide?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND ¥ERI(TLI-
ZERS (SHRI H. N. BAHUGUNA): (a)
No, Sir, No High Densit Polvthylere
or Low Densit Polythylene has been
lying uncleared by the Bombay (us-
toms for a period of two months,

(b) Does not arise.
(c) No, Sir.

™A A" W gk
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Merger of Chemicals and Fertilizers
and Petroleum Ministries

*2p9 SHRI SUKHENDRA SINGH
Will the Mmister of PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS be pleased 1o state

(a) whether 1t 1s a fact that the
Ministries of Chemicals and Fertilizers
and Petroleum have been merged
and

(b) 1if so, the details regarding the

distribution of work and other ai-
rangements made m this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) Yes, Sir
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(b) Ministry of Petroleum, Che-
mucals & Fertilizers has two separate
Departments, namely,

(a) Department of Petroleum,

(b) Department of Chemicals &
Fertilizers

The functions allocated to two De-
partments are the same as were being
performed by the then two erstwhile
Minustries vz, Mimistry of Petro-
leum and Miumustry of Chemicals &
Fertilizers

Conversign of Nagpur-Nainpur Rail-
way lme

*300 SHRI VASANT SATHE Will
the Minuster of RAILWAYS be
pleased to state

(a) whether the Government are
considering a proposal for conversion
of the Nagpur-Namnpur rallway Lne
into broad gauge,

(b) if so details of the proposal
under consideration and how soon
the final decision 1n the matter will
be taken and

(c) what action 15 being takem on
other proposals such as construction
of a new Rail Link between Nagpur
and Jabalpur e Seor: electrification
of Durg-Bhusawal link and conver-
sion of the Gitanjali Express from
bi-weekly to daily?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
(b) A preliminary engineering-cum-
traffic survey for conversion of Ja-
balpur to Gondia narrow gauge sec-
tion into broad gauge 18 1n progress
The proposed conversion will connect
Jabalpur, and Nagpur via Nanpur
and Gondia It will be possible to
take a decision regarding the conver-
sion of Jabalpur-Gondia section after
the survey 1s completed and the re-
ports examined

(c) Nagpur and Jabalpur are al-
ready connected by a narrow gauge
line via Seom and Nanpur
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A cost-cum-feasibility survey for
electrification of Durg-Bhusaval sec-
tion has been carried out. The pro-
ject is estimated to cost about Rs. 64
crores. The question of taking up
the project for construction will be
considered while finalising long term
programme of electrification.

The frequency of Howrah-Bombay
Gitanjali Express has since been in-
creased from bi-weekly to 4 days in
a week. Further increase in frequen-
cy will be considered at the appro-
priate time.

fufw @l Qwwi #  FECe
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Companies with 51 per cent Capital

invested by Govt. Public Financial
Institution
*302. SHRI D. B. CHANDRE

GOWDA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of private Limited
Companies in the  Country in which
investment towards capital by Gov.
ernment. and public financial® insti-
tutions works out to be more than
51 per cent; and

(b) the extent to which Govern-
ment have a say in the management
of those companies?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Of the 38,837 private limited compa-
nies at work in the country as on
31-3-1977, 428 were Government com-
panies, i.e. companies in which the
Central Government and/or State
Government(s) held 51 per cent or
more of the paid-up share capital. No
public financial institution held any
share capital in any of these 428 com-
panies. As regards the remaining
38409 private limited companies, the
requisite’ information is mot readily
available.

(b) The management of the 428
private limited Government compa-
nies referred to in part (a) is looked
after by the concerned administrative
Ministry at the Central and/or State
Government level.

Natural Gas in Assam

*303. SHRI PURNA SINHA: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) ig it a faet that million cubics
of natural gas is being burnt up all
around Naharkatiya, Duliajan, Moran
and elsewhere in Assam besides in
the refineries to which crude oil is
drained in, while the consumers are
crying hoarse all over the country for
more industrial fuel and LPG cook-
ing - gas;

(b) whether Government propose
to hold this burnt up gas and chan-
nelise it for the purpose of conver-
sion to fuel for industries and domes-
tic cooking; and

(¢) what steps  Government are
going to take to obtain the technical
know-how in order to save and utilise
this natural gas everywhere in the
country, particularly at the tips of
wells in Assam?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Certain quantities c¢f
associated natural gas produced from
the oil-fields of Oil India Limited in
Assam are flared mainly because of
shortfall in lifting by consumers in
relation to off-take earlier indicated
by them. The off-take of consumers
is expected to improve. The Company
has also planed to set up a plant for
extraction of L.P.G. and condensate
from this gas. A scheme for expan-
sion of Namrup  Fertilizers plant
which uses gas as feedstock, is also
under consideration.

The natural gas produced by Oil
and Natural Gas Commission in As-
sam except for certain quantities sup-
plied to tea estates is presently be-
ing flared. ONGC has already com-
mitted supply of 0.23. million cubic
metres per day of gas to the Assam
State Electricity Board which is ex-
pected to start consuming this gas
in 1978-79. A part of gas needed for
expansion of Namrup Fertilizer Plant
will be supplied by ONGC.

Certain amount of flaring of gas
in refineries is unavoidable on  ac-
count of  technological reasons and
safety, and for this purpose the flare
has to be maintained whenever the
refinery is in operation. The flaring is
kept to the minimum in all refineries.

(¢c) Government attach the highest
priority to the utilisation of gas as
feedstock for the manufacture  of
fertilizer for which Technical know-
how is available in the country.
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Intreduction of new traing wundeve-
loped areas

*304. SHRI RAMJI LAL SUMAN:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) the undeveloped areag in the
country where new traing have been
introduced after the assumption of
Power by the Janata Government;

(b) the names of those trains; and

(c) the revenue earned as a result
of the operation of these traing In
addition to the benefit thereof to
the commop people?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
A sgtatement indicating the list of
non-suburban trains introduced during
1977-78 so far is laid on the Table
of the Sabha. [Placed in Library.
See No. LT-1805/78.]

{c) Statistics of earnings by indi-
vidual train services are not main-
tained.

Complaints regarding Accounts of
Swadeshi Polyiex Limited

2687. SHRI R. D. RAM;: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the
Registrar of Companies, Uttar Pradesh
has reported that the Swadeshi Poly-
tex Limited, Ghaziabad, U.P. has not
been maintaining proper accounts of
the affairs of the Company in accord-
ance with the provisions of the Com-
panies Act, 1956;

(b) if so, the facts thereof;

(c) whether any investigation has
been made and whether the Gov-
ernment is contemplating to order a
Speclal Audit to go into the affairs of
the company; and

(d) it so, the results thereof?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY 'AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir.

{b) Does not arise.

(c) and (d). The Department of
Company Affairs is not contemplating
investigation of the affairs of the
Company or Special Audit of the Ac-
counts of the company. However,
orders were issued for inspection of
the books of accounts etc. of the com-
pany under section 200-A of the
Companies Act, 1956, which is in pro-
gress.

Complaints of Mismanagement in

Swadeshi Polytex Limited

2688. SHRI K. LAKKAPPA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Government have
received information and complaints
in regard to mismanagement and mis-
feasance being perpetrated by the
management of Swadeshi Polytex
Limited, Ghaziabad, Uttar Pradesh;

(b) the salient features of such
information and complaints;

(c) whether investigations into
these have been delayed;

(d) if so, the reasons therefor;

(e) whether demands have been
made for complete take-over of the
company; and

() it so, the gteps taken in this
regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). Complaints have been re-
ceived alleging generally that the
managing director and his son were
(1) mis-managing the affairs of the
company; (2) spending fabulously
while the accounts for 1974-75 show-
ed huge losses due to their manipu-
lations; (3) making ‘huge moneys' by
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unfair meads detrimental to the in-
terests of the shareholders; (4) black
marketing; (5) making purchase of
silver utensils st company's expenses

for their personal use; (6) rmﬂina
to evasion of tax; (7) maintaining six
costly cars; and (8) diverting of funds
in the guise of sales promotional ex-
penditure,

{(e) and (d). No investigations un-
der the Companies Act, 1856 have
been ordered. However, inspection of
the company books of accounts ete.
ordered under section 209-A of the
Companies Act, 1956, is in progress.

(e) and (f). The Department of
Company Affairs is not aware of any
demand for take over of the Com-
pany.

Permission to big pusiness nhouses for
Expansion

2880, SHRI P. K. KODIYAN: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have
approved 21 proposals from big
business houses to expand their acti-
vities;

(b) if so, what are the flelds in
which expansion has been ullowed
and what are the industrial houses
benefited by this decision; and

(e) what are the reasons for
accepting these proposals?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(S8HRI SHANTI BHUSHAN)' (a)
to (c). Reference by the Hon'ble
Member to 21 proposals from big
business houses appears to be to the
news-item published in the ‘Finanial
Express' dated the 7th February,
1878 under the caption “21 MRT.P.
firms allowed expansion”,

A Statement given details of these
21 proposals for substantial expan-
sion or establishment of new under-
takings approved under the M.R.T.P,

Act diting the first half of 1077 is
laid on the Table of the House, [Plac-
ed in Library. See Ng, LT-1806/78.1

Increase in assels of top twenty big
Business Houses

2690, SHRI K. T. KOSALRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to gtate:

(a) whether it is a fact that the
assets of the top 20 big business
houses incremsed between 1971 and
1977;

(b) if so, the figures of their res-
pective assets for 1971 and 1977; and

(¢) the factors that contributed to
the increase of their assets?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). Attention of the Hon. Mem-
ber is invited to the reply to Lok
Sabha starred question No. 503 ans-
wered on 20-12-77, wherein informa-
tion on the assets of the top 20 hous-
es (which is available for the years
from 1972 to  1975) was furnished.
For want of the relevant balance
sheets, data for the subsequent years
viz. 1976 and 1977 are not available.

(c) Apart from the natural growth
in the assets of existing business un-
dertakings, it may be noted that the
MR.TP, Act, 1969 itself permits ex-
pansion n the assets of undertakings
within a limit of twenty five per cent.
It will also be seen from the statu-
tory reports on the working of the
M.R.T.P. Act, which have been plac-
ed before the House every year that
the Central Government have also
approved a number of proposals for
expansion and setting up of new un-
dertakings under the wvarious provi-
sions of the M.R.T.P, Act and licens-
ing policy of Government.
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. News regarding malpractices in
Hindustan Lever Limited

2691. SHRI'T C. K. CHANDRAP-
PAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the attention of the
Government has been drawn to a
news item appearing in ‘New Age’
weekly dated 19th February, 1978
under the caption “Grand Moghuls of
Hindustan Lever” regarding the mal-

practices taking place in Hindustan
Lever;

(by if so, the details thereof;

(¢) whether Government have taken
any step to put ap end to this; and

(d) if so, the details?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) to (d). The article in question
essentially relates to the remunera-
tion including perquisites payable to
the directors and execuflves of the
Company. The remuenration payable
to the directors of the company is in
terms of the guide-lines issued by
the Govrnment in that behalf. The
remuenration payable to the execu-
tives of the company do not require
to be approved by the Central Gov-
ernment under the Companies Act,
1956, except where such execu-
tives come within the purview of sec-
tion 204-A or (314) 1B of ihe Act.
The revislon of the guidelines re-
lating to remuneration of directors
ig under consideration of the Govern-
ment and as such no specific action
is called for on the facts brought out
n the Article.

Gas and oil. in Kolodyne River in
Sonthern Mizoram

2692. SHRI ROBIN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are &aware
that the water of Kolodyne River in
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Southern Mizoram smells of gas and
oil;

(b) if so, whether any survey was
conducted to' explore the oil and
natural gas potentials of the river;

(c) if so, detailg thereof; and

(d) if not, reasons thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) to (d). Preliminary surveys
carried out by the ONGC in the water
of Kolodyne river have indicated the
presence of gas. But such occurrences
of surface gas are quite common in
Tripura and Mizoram, and most of
them are generally not considered to
be of commercial significane.  The
investigations  carried out by the
ONGC in Eastern Mizoram including
Kolodyne river, have  indicated
that the structures are generally un-
favourable for commercial accumula-
tion of hydrocarbons. Structures on
the Western part of Mizoram f®re,
however, considered to have better
prospects. The ONGC, is, therefore,
currently doing mapping of the area
in Western Mizoram.

Advance by Government to Hindustan
Antibiotics Ltd. Pimpri

2693. SHRI R. K. MHALGI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given
to Unstarred Qu9§ti0n No. 4682 on
20th December, 1977 regarding losses
suffered by the Hindustan Antibiotics
Ltd. Pimpri Pune—(Maharashtra)
and state:

(a) how much amount has been
advanced by the Central Government
to Hindustan Antibiotics Ltd. Pimpri
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Pune (Maharsshira) to meet its short™
f31l during. periog of last four years,

(b) what are the reasons assigned
by the said undertaiing for the loss
of eight crores and odd during the
above smd penod,

(c) what steps Government have
taken to remrove the causes of the
said loss,

(d) whether it 1s a fact that Gov-
ernment desire to make good the laas
mncurred by the undertaking to get the
money repad, and

(e) if so, whether Hindustan Anti-
biotics Itd has oeen Instructed
accordingly if yes when 1if not, why
not?

1HE MINISTER OF PETROLEUM
AN CHEMICALS AND FERTILI-
ZERS (SHRIH N BAHUGUNA)- (a)
During the years 1974-75 t> 1977-78
Government have granted loans to the
extent of Rs 1284 08 lakhs to Hindus-
tan Antibiotics Lid to meet itg short-
121l 1n cash resources Out of the
above loan Rs 407 59 lakhs have been
repaid by the company and the ba-
lance outetandmg 1s Rs 87648 lakhs

(b) The reasons for the losser are
as follows

(1) Increase in the cost of major
inputs beyond all expectations con
sequent upon mflationary pressures
in the wake of oil price hike

(n) Non-revision of seling pri-
ces of bulk antibiotices till 1974
under the Drugs (Prices Control)
Order 1970

(u1) Uneconomic operations of
the Vilarmn C plan due 10 process
problems

(c) to (e) It 1s Government's de-
sire that the undertaking should do
better and endeavour to make up
for the losses In the context of
our desire to contain prices, steps to
reduce the cost of production and in-
creage the productivity are being con-
sidered as follows —

(1) Government have approved
the introduction of high ylelding
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strains and technology for pencil-
lin obtamned from M/s Toyo Zozo
of Japan

(2) High yielding strains obtain-
ed from M/s Glaxo Laboratories
Ltd have been introduced for
streptomycin These have increased
the productivity by 100 per cent of
both the important antibiotics pro-
duced by HAL

(3) The Vitamun C plant 1s bemng
rehubilitated and this is expected
while increasing the productiom,
also to reduce the cost of production
to a reasonable level

(4) The capacity for fo.mations
is also being expanded

(5) Joint  sector  formulation
plants m the States of Kamataka
and Maharashtra are bemng consi-
dered

(6) The company has also intro-
duced modern management techm-
ques and systems approach for
planned preventive maintenance,
pProduction planning and man power
plannming, ete

1t 15 expected that due to the above
steps, with the advice and approval
of Government, the working of the
company will improve and the Com-
pany will be m a posthon to repay
the loans granted by Government

No specific instructions have been
issued to the Company but the re-
presentatives of Government on the
Board of Directors advise the man-
agement of the company to proceed
on proper lines in accordance with
the policies of Government

HTAWR-OATI AT Jw
2694, Wt Wyt Wy @ w7 o Ay
g TETN ¥ T w6 fn

(%) = wrefigT @ 3T AT
ME-qRTI AT Ay aew w9



$5 Written Answers

w AT ¥ wwak w7 fasky fem
g W

(w) =fz @, & sqorTaTE WL
war Wiy BV 9T gET TR &
frrqir g er By s RT AT § 7

woviww: ¥ wew st (s
fw aroaw) : (%) S

(&) AoaTa 9K FegT @
w WA A wfa, gErn & fao, arfes

Ban on purchase of controlling in-
teresis of other companies by big
Houses

2895. SHRI MOHAN LAL PIPIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether there is a proposal to
ban the purchase by the big houses
of controlling interests in other com-
panies;

(b) if s0, the reaction of Govern-
ment to the reported bid of ‘Thapars’
to purchage shares of Rs. 1 crore held
by Swadeshi Cotton Mills Company
Limited in Swadeshi Polytex Limited,
Ghaziabad at a price of Rs. § crores
and the steps proposed to take to pre-
vent take over bid in such a manner;

(c) whether U.P. Government have
made any suggestion in this behalf to
the Central Government;
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(d) if so, the nature thersof and
Government's reaction thereto; and

(¢) whether directions have been
fssued to concerned Department that
if the sale is permitted to Thapars, tite
entire shares held by minority share-
holders will also be purchased by
them at the same price?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
No, Sir.

(b) The reported proposal to pur-
chase shares by the Thapars in Swa-
deshi Polytex Limited, Ghaziabad, at
a price of Rs. § crores requires the
approval of the Central Government
under Section 10BA and Section 372
(4) of the Companies Act. No such
proposal has been received by the
Government so far. If and when any
proposal is received, it will be decid-
ed on merits

(c) and (d). No suggestion has
been made to the Central Govern-
ment by the U.P. Government about
the sale of shares to the Thapars.
However, the U.P. Government has
suggested that Swadeshi Cotton Mills
Company Ltd. may be taken over by
the Central Government; this sugges-
tion is under consideration in the
Ministry of Industry which is the
concerned administrative Ministry on
the subject.

(e) This aspect will be considered
as and when any proposal is received
from Thapars.

Meeting of Chief Executives of Ferti-
lizer plants in public sector

2606. SHRI K. PRADHANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether any meeting of the
Chief Executives and top level mana-
Bers of feriiliser units in the public
sector was convened recently; and

(b) if so, what were the subjects
discussed thereat and the outcome
thereof?
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THE OF STATE 1IN
THE ¥ OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) and (b). Generally every month
Minister, Petroleum, Chemicals and
Fertilizers, holds a meeting with the
Chief Executives of Public Sector
Undertakings under the Ministry. The
list such meeting was held on the
%7th January, 1978. At these meetings
Minister reviews the performance of
the plants, the problems faced, in-
dustrial relations and other relevant
matters, and after discussions appro-
priate decisiong ure taken.

Rallway Lines in Bastar

2697. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he is aware that Bas-
tar in Madhya Pradesh 1s one of the
richest districts in the couhtry in the
matter of production of hardwood and
bamboo but it movement is being
hampered in the absence of adequate
railway lines;

(b) whether he is also aware that
a new raillway line linking Jagdalpur
with Raipur 15 essential for the move-
ment of these Forest products;

(c) if so, whether he will consider
the proposal for opening new railway
lines; and

(d) 1if not, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
A survey for conversion of Raipur-
Dhamtari narrow gauge section into
broad gauge and for construction of
a new broad gauge line from Dhalli-
Rajhara to Jagdalpur in Bastar dis-
trict has been completed. The project
is estimated to cost about Rs. 55 crores.
‘The question of taking up the project
would depend upon the availability
of resources for this purpose,
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Amount spent on Korba Fertilizer
Plant

2699 SHRI PARMANAND GO-
VINDJIWALLA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the amount that has been spent
over the proposed coal based ferti-
lizer plant to be constructed at Korba
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in MEP. by the Tertiliser Corpération
of India;

(b) whether since July, 1975 the

work on the Kofba plant has stopped;
if so, reasons therefor;

(c) is it not glso a fact that the
work on Ramagundam (Andhra
Pradesh) and Taicher (Orissa) is
being continued with all the speed and
according to schedule; and

(d) if so, the reasons for this dis-
crimination?

THE MINISTER OF BTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) to (d). The Karba fertilizer pro-
ject was approved for implementation
at a cost of Rs. 118.25 crores in June,
1974 and was scheduled to be com-
pleted in 1878. By the end of 1973-74
an expenditure of Rs, 2.3 crores had
already been incurred. Due to resour-
ces constraint, in the middle of 1974,
the Plan provisions were reviewed to
consider additional fund allocation to
the fertilizer sector, and it was decid-
ed that Korba might be slowed down
in view of the fact that the other
two coal based fertilizer plans,
namely, Taléher and Ramagundam,
were goimng with full speed and it
would be better, to speed up the
Korba project after the new techno-
logy of coal based fertilizer plants
had been proved. The expenditure :n-
curred on the project upto 81st Janu-
ary, 1978 is Rs. 19.95 crores and dur
ing 1977-78 an amount of Rs 3 crores
is proposed to be spent.

Further implementation of the pro-
ject as well as setting up additional
capacity based on coal as feedstock
will be considered after experience is
available of the operation of the two
coal based plants under erection at
Talcher and Ramagundam. The Ra-
magundam and Talcher projects are
expected to be commissioned by the
end of 1978, .

‘Wrifteh ‘Arswers 6o
‘Cargo Waguss

2760. SHR! VLIAY HKUMAR
MALHOTRA: Will the Minister of
RAILWAYS be pleased to state:

(a) what is the total length of
rallway limes, number of Cargo
Wagons and number of railway en-
gines in India as on lst January, 1978;

{b) whwt was the income of Intdiin
Railways from Cargo traffic, moving
from inland centres 'to major Indian
Ports, during the past year; and

(c) what were the figures asked
in (a) and (b) above during the last
yeurs of the First and the Third Five
Year Plans respectively?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (BHRI
SHEO NARAIN): (a) Figures as on
1st January, 1978 are not available.
Latest figures, as on 31-3-1877, are
given below:

Route Kilometrage 60,666

Total Track Kilometrage. - 1,02837
(Running Track, Sidings, Yards etc,)

No of goods wagons (in Uni8) 3.97,773

No of Engines :
Steam . . . . 8,263
Dicsel . . . . 1,903
Electric . . . . 844

(b) Separate figures of income from
traffic moved from inland centres 1o
major Indian ports are not available.
However, the total earnings from

goods traffic carried by railways during
1878.77 excluding wharfages, demur-
rage charges, etc. was Rs. 1275.6 crores.
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Abstention from voting by electorate
of Jhibl Archal

2702. SHRI SASANKASEKHAR
SANYAL: Will th Minister of LAW,
JUSTICE AND COMPANY ATFAIRS
be pleased to refer to the ‘renly given
to Unstarred Question No. 2608 on
6th December, 1977 regarding absten-
tion from voting by electorate of

Jhibi Archal in the last Parliamen-
tary Election, and state whether Gov-
armment have since collected infor-

-mation about their grievances and

causes for such abstention;

(b) what steps -hawe been taken by
the Central Government so far as it
lies in their power for meeting the
grievances; and

(¢) what guidelines, if any, have
been given to the Government ot
West Bengal so far as the matter lies
in their power?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): (a) According 10
the information furnished by the Chief
Electoral Officer, Government of West
Bengal, no vote was polled in Jhibi
Archal under Khargram police station
of Murshidabad district comprising
polling station numbers 75 to 83 In
Khargram segment of 8 Jangipur Par-
liamentary Constituency. The reasons
for absention of the voters concerned
from voting are not known,

(b) and (c). Do not arise.
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Proposal to run New Trains from
Bhubaneswar to Delhi

2705. SHRI PADMACHARAI
SAMANTASINHERA: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether the Government are
considering to run new and faster
train like Coromandal Express from
Bhubaneswar to New Delhi; and

(by if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) Does not arise.

Iron Sleepers replaced by R.S.
Sleepers

2706. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of RAIL.
WAYS be pleased to state:

(a) whether Government are ¢on-
templating to replace the existing cast
iron sleepers with R.S. sleepers;

(b) if so, the facts thereof;

(c) what are the areas where
change over would be resorted to
immediately; and

td) the details of advantages by
such change and cost to be incurred
for the areas to be brought wunder
such change of gleepers?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The feasibility
of using Rolled Steel sleepers in place
of Cast Iron sleepers is still in the
initial stages of examination.

(b) to (d). Do not arise.
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Running of Awadh Express between
Kota and Lucknow

2708. SHRI RAM KANWAR BER-
WA; Will the Minuster of RAILWAYS
be pleased to stafe

(a) whether Government have decid-
ed to run Awadh Express train bet-
ween Kota and Lucknow; and

Writen Answers 8

(b) if s0, when this decision will be

ted, the nameg of the stations

at which this train will gtop and

whether the name of this train nas

been changed to Chambal Exprees
ang the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. However,
63 Up/64 Dn Avadh Express is pro-
posed to be extended to and from
Gangapur City from sometime in May.
1978.

(b) On its extended portion, this
train will stop at Bayana, Fatehpur
Sikr1 and Idgah Agra. There 18 no
proposal to rename this {rain as Tham-
bal Express.

Search for Oil deposits

2709 SHRI NATVERLAL B PAR-
MAR Will the Mimister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what are the new places in the
country where search for oll deposits
is presently going on;

(b) whether the search is being
carried on by Indian techniclans
through indigenous know-how or it is
done in collaboration with foreign
technology; and

(c) if 80, the aetails thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(n) ONGC 1s presently conducting ox-
ploratory driling at six new places
on land, namely, Sarbhan and Piswada
in Gujaral, Puranpur in U.P.. Ram-
shahr 1n Himachal Pradesh, Diamond
Harbour 1n West Bengnl and Chargola
in Assam. Besides uxploratory «rill-
ing is being carried on the two .new
structures in the offshore areas.

Ol India Limited is doing explora-
tory drilling at one new place, namely,
Kumchal in Kharsang area of Aruna-
chal Pradesh.



&9 Written Answers PHALGUNA 33, 1809 (BAKA) Written Anners 70

(b) and (e} (il exploratory surveys.
dnlling and testing operations are
being conducted by Indian techmcians
1n various onshore areas

In the offshore areas geophysical sur-
veys are being carried out by survey-
ship Anweshek owned by ONGC and
manned by their technicians A Ger-
man firm M/s Prakla 1s conductin,
offshore surveys oft the Krishna-Goda-
vary basin on a4 contract Drilling
operations in {de oflshore 1reas ire
also being conducted by three dmll
ships of which one 1s owned and man-
ned ty ONGC and the other two h.ve
been hired irom the iforeign compqr ¢
ONGC s drillers geo scientists anl tech-
niwans are Lemng associatel in the
driling and testing operations ot
these two chartered drillships

Rarlway line from Bathnaha ‘o
Sitigurl

2710 SHRI HALIMUDDIN AIIMED
Will the Mimister ot RAIL WAYS be
pleased to state

(a) whelher there was a proposal
under consideration of the Govern
ment to construct a Railway Lne from
Forbesgani or Bathnaha to Siigun
under North Fistern Tionlier Railway
Zone during the regime of Late Shri
L N Musra the then Raillway Minister

(b) whether site selection survey
and estimate were also made 1if so
what are they and yn what stage the
work stands and when the work 18
likely to be completed

(¢) whether 1L 18 5 fact that the
area covered under the above propo-
sal 18 a very backward anq under
developed and 1s also an importint
jute growing area and

(d) whether Government propose to
lay this rallway line to enable the
jute producers to improve their lot by
easy transhipment?

THE MINISTER OP STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) No

(c) and (d) Rallways are aware
that the area is having agricultural
economy and 1s jute growing out due

to severs constraint of resources and
heavy commitments already made it
1s not posmble to undertake the con-
struction of this rail line at present

Electrical Commercial Departmead

2711 SHRIMATI PARVATHI
KRISHNAN Will the Mimster of
RAILWAYS be pleased to state

(a) whether 1t 18 a fact that in spite
of increasing work load posts ol stafl
in Electric Commercial Department
are beng surrendered,

(b) whether at the same time the
number of officers and supervisors
are being mcreased, and

(c) what are the detals thereof”

THE MINISTER OF STATE IN THE
MINISIRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) No

(b) and (c) Only the following few
posts have been created since August
1974 (when the ban was 1mpos 1)
with matclung  surrenders of lv er

grade posts

Electrical Commer. al
Senior Scale 2
Jumor Scale C1 11 4 7

Similar information 1n respect of
Class III senior supervisoly DOSis 18
peing collected and will be laxd on the
Iable of the Sabha

Staff in Oil Refineries

2712 SHRI K A RAJAN Will the
Minmister of PLTROLEUM AND
CHFMICALS AND FERTILIZERS e
pleased to state

(a) whether 1t 18 a fact that the ou
refinerles under Indian Oil are hghly
over staffed and

(b) if so the details thereof and
how Government is going to solve the
problem?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA):
(a) Of the four refineries under Indian
Oil Corporation some surplus  staff
have been identified at Gauhati and
Barauni Refineries,

(b) The number of surplus stafi
identifiled at the above two refineries
is as under:

Gauhati Refinery — 155 workmer
Baraunl Reflnery — 659 workmen

Of the surpluses at Gauhati, 63 wor-
kers belong to the Security Depart-
ment of the Reflnery who were ren-
dered surplus from January 1977 as
a result of induction of central Indus-
trial Security Force.

Particulars of ail the surplus em-
ployees are being nolified from time
to time through Director-General of
Employment & Tramning to the various
public undertakings for their possible
absorption against the requirement ol
the said undertakings.

Transportation Staff

2713. SHRI RAM PRAKASH
TRIPATHI. Will the Minister of
RAILWAYS be pleased to state:

(a) the channel of promotion of
tr.nsportation staff over all Indian
Railways Zonewise;

(b) whether it differg from zone te
rone; and

(e) if so, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (e) Infor-
mation is being collected and will be
laid on the Table of the Sabha.

Change in mode of payment for
Crude Supply by Gujarat

21714. SHRI VINODBHAI B.
SHETH: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased tp state:

(a) whether Government is thinking

ol revising the mode of payment for
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the crude supplied by Gujarat from
‘Tonnage’ basis to ‘Ag valorem’ basis;

(b) whether Government has receiv~
ed any representation in hig regard
from Government of Gujarat; and

(c) whether any change in the mode
of payments will be effected with re-
trospective effect, if not, why?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N BAHUGUNA):
(a) Lo (c). The question presumably
relates to royalty on crude oil. The
rale of royalty on crude oil 1s fixed
keeping in view inter alia the sale
price allowed to indigenous producers
of crude oil at the well-head or the
oilfield as the case may be The rate
of royalty on crude oil and casing
head condensate was enhanced from
Rs 15/- per tonne to Rsy 42/- per
ionne with effect from 8th September,
1978

The Government of Gujarat have
suggested that the rate of royalty
should be fixed at least at 10 per cent
of the full posted price of analogous
Middle Fastern crudes or based on
the pooled price pavable by Indian
refineries TUnder the provisions of
the Oilfields (Regulation and Develop-
ment) Act, 1848, the rate of royalty
can be enhanced only once in 4 years
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Pay fixation of Employees in
Engineers India Lid.

2716. SHRI KISHORE LAL: Will
the Minister of PETROLEUM AND
‘CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Engineers India Limited
follows its personmnel policy on the
basis of the Fundamental and Supple-
mentary Rules of Government in mat-
ters of pay fixation of Central Gov-
ernment employees joiming Engineers
India Limited;

(b) if personnel poliey is silent on
certain issues of pay fixation, will
Fundamental Rules and Supplement-
ary Rules follow: and

(c) if Fundamental Rules/Supple-
mentary Rules are not applicable,
what other rules are applicable?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) to (¢), Yes, Sir. In respect of
Central Government employeeg who
join the Company on deputation, or,
in whoge case lien is allowed to be
retained by the parent Department in
Government, pay 1is fixed as per

Fundamental Rules and Supplemen-
tary Rules wherever applicable or as
per rules applicable to the Govern-
ment Servants in their parent Depart-
ments.

(d) Does not arise.
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Hunper.striks, by Members of Engi-
neers India Association, New Delhi

2718, SHRI GANGADHAR AFPA
BURANDE: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state;

{a) whether Government are aware
that the Members of the Engineers
India Association have started a dhar-
na and indefinite hunger-strike before
the company's registered Office at
Parliament Street 1n protest against
retrenchment of cmployees; and

(b) if so, stepg taken io reinstate
them?

THE MINISTER OF PETHOLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA):
(a) Yes, Sir. The Members of the
Engineers India Ltd Employees As-
sociation, Bhatinda, particularly the
employees of category 8 and 9 of
Construction personnel whoge em-
ployment is purely temporary for the
duration of the assignment for the
specific project at Bhatinda started
“Dharna” followed by relay hunger-
sirike from 6th February, 1978 over
their demand for absorption/con-
tinuity of employment in Engineers
India Ltd. The “Dharna”™ has since
been called off from 1st March, 1978,

(b) Engmneers India Ltd. have not
so far relrenched any of its employees
in the Field Office at Bhatinda Fert:-
lizers Project. In accordance with
Engineers India Ltd’s policy they arc
to be retrenchad on the expiry of the
period of assignment for the specific
project in question.

MARCH 14, 1978
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Pentaerithritol Manufacturing Plan
In Gujarsi ¢

2719. SHR1 SHARAD YADAV: will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it 15 a fact that Gov-
ernment have allowed a private
sector Industrial group to set up a
chemical plant for manufacturing
pentaerithrito] in the State of Gujarat
with foreign technical know-how:

(b) if so, the details of such appro~
val given, and to whom;

(c) the reasons for allowing such
applicant for huge imports of plants
and machinery for the proposed pro-
Ject when such projects plants are
indigenously available in India:

(d) whether the terms c¢f approval
has been accepied by the private sec-
tor even though Government has not
conceded to its request for payment
of fees etc. 1n foreign exchange; and

(e) if so. the details thereof and
whether Government do not suspect
some illegal reserves of foreign cur-
rency in the custody of the gald party
when acceptance over the modifled
collaboration has been tendered by

the party?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b) M/s Kanoria Chemicals and
Industries Ltd. have been granted a
Letter of Intent dated 31st December,
1977 for the cstablishment of a new
Industrial Undertaking in the State
of Gujarat for the manufacture of
1200 tonnes per annum of Pentaeri-
thritol subject, inter alia, to the fol-
lowing conditions:—

(1) No forecign collaboration shall
be allowed.

(1) Arrangements for the import
of Plant and cquipment shall
be settled to the satisfaction
of the Government.
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(il1) The exact location of the pro-
posed undertsking shall be
settled to the satisfaction of
the State Government

(¢) No umport of plant ang ma-
chinery has been approved for the
project

(d) The party have accepted the
terms and conditions of the Letter of
Intent However the party have
stated that in the event of a satis
factory source of indigenous techno-
logy not being availnble they wall
approach Government for permssion
to import the techno'ogy for this pro
Ject No proposal for the import of
technology has been received from
the party <o far But the Govern
ment have already mentioned in the
Letter of Intent thewrr clear view on
the foreign collaboration

(e) Does not arise

Eatitlement of Rallwaymen to Bonus

2720 SHRI S. R DAMANI Wil
the Mimister uf RAII WAYS be pleas
cd to state

(a) whether the railway employees
are feeling agitateq by the evasive
stance of Government on the bonus
question gpecially because the Rail-
way Minister himself at one time agi-
tated for the right of railwaymen for
entitlement to bonus

(b) whether it is further a fact that
non-tulfilment of the Mimster's own
promuse for er-gratiz payment ha<
created more frustration, and

(e) what is the effect of this frus-
tration on the working of rallways
and to what extent the many railway
accidents that occurred this year were
due to this”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Though there
is a strong feeling among the Ral-
way employees on the bonus wssue, at
the meetings held with the vanous
Railway unions the representatives
of Railwaymen have been apprised

that the Railways are at present ex-
cluded from the ambit of the Bonus
Act As a first step, Government have
restored the pre-emergency provimons
of the Bonus Act Tbedemalnu d for
payment of bonus to Ralway em-
ployees will be considered after re-
ceipt of Jhe Report of the Study Group
already appointed by Government to
evolve a national policy on wages,
incomes and prices In all sectors after
a comprehensive study

(b) The proposal for ex-gratia pay-
ments to Ralwaymen as a token of
appreciation of their sigmficant per-
formance since April 1977 was explor
ed but because of the wider repercus-
miong of such a step on employees of
other Government Departments, the
proposal was not pursued Instead
Governmrent have already sanctioned
an amount of Rs 15 crores to be spent
from Rallway Revenues for Railway
men s amenities and welfare over and
above th¢ amount provided in the
1977 78 Budget for this purpose

{c) Theie 18 ny reason to believe
thit non payment of bonusg to Ral
way emplovees has affected the work
ing of the Railways or that this has
resulted 1n any increase 1 the num-
ber of aceidents on the Railways

Railway Board Assistants’
Memorandum

2721 SHRI L L KAPOOR Will
the Minister of RAILWAYS be pleas-
ed to state

(a) whether any memorandum has
been receiveq from the Assistants of
Rallway Boerd who were confirmed
a8 UDCs under the Rallway Board
Secretariat Clerica] Scheme regarding
proforma fixation of pay in preference
to therr juniors who were wrongly
promoted and subsequently reverted
a8 per Supreme Court’s judgement,

(b) if 50 what action hag been
taken, by t to redress the
grievances of the affected staff of the
Board's office, and
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{c) the reasons for delay in finalls-
ing this case?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (c), The
request of some staff for grant of
proforma fixation of pay on the con-
siderstion that their juniors had been
promoted as UDCs and later as As-
sistants from earlier dates had been
considered a number of times but was
not agreed to on the consideration
that the aforesaild promotions were
made on an ad hoc basis and the ad
hoc promrotions did not constitute any
claim for grant of proforma fixation
of pay The claim of the concerned
staff 1n this regard was raised in the
Office Council and later 1n the Depart-
mental Council also but the official
vepresentatives could not agree to the
staff's demand In view of the dis-
agreement, the matter ag per extant
procedure stands referred to a Com-
mittee of Ministers The Commttee
has not vet submutted 1ts recommenda-
tion as it has not been able to meeat
due to pre occupation of one or the
other Mimster

Use of Molasses for making fsrment-
ed Alocoholic Drinks

2722 DR SUSHILA NAYAR will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whethcr 1t 13 a fact that molas
ses which can be used for the produc-
tion of power alcohol iz being divert-
ed for making fermented alcoholic
drinks, and

(b) if so, the stepg being taken or
proposed to check this practice?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H N BAHUGUNA)
(a) No Sir

(b) Does not arise
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Conversion of Metre Gauge Track Infe
Broad Gauge in Assam

2724 SHRI P KANNAN Will the
Munster of RAILWAYS be pleased
tu state

(a) whether it 15 a fact that the
work of the ONGC 13 handicapped
particularly in Assam because of the
absence of broad gauge track to move
hemvy equipment, and

(b) if 50 the plans evolved for con-
version of metre gauge into broad
gauge to facilitate the 1mportant work
of ofl exploration?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) and (b) ONGC
have not rmised the question of ex
tending broad gauge line In Assam
with the Ministry of Railways How-
ever work on extension of BG rail-
way line from New Bongaigaon to
Gauhat: 15 already in progress

Strike contemplated by NFIR

2726 SHRI PRADYUNMNA BAL-
SHRI SAMAR MUEHERJEE:

Will the Mmmster of RAILWAYS
be pleased to state

(a) whether his attention has been
drawn to a newg item wiuch appear-
ed 1 the ‘Times of India’ dated the

2n4 February, 1078 to the effect that
the National Federation of Indian
Railwaymen is contemplating an ‘4n-
definite strike’ to press its demands
for bonus, dearriess allowance and
minimum wage, and

(b) i o, the reaction of Govern~
ment towardg this decision and steps
contemplated to be taken to avert the
crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) Yes

(b) There have been discussons
with the National Federation of
Indian Raillwayinen and the Govern-
ment's stand on various 1ssues raised
has been explained 1n great detail
Decisions on a number of 1ssuez have
already been taken and announced

Government 18 keeping a watch and
wish to assure that the door for dis-
cussions and negotiations 1+ always
open

Conversion of Sonpur Pahlejaghat
Metre Gauge line

2728 SHRI PANDIT N TIWARY
Will the Minister of ILWAYS be
pleased to state

(a) whether Government are aware
of the difficulties of the passengers
from Narkatiaganj-Motihar, Section
in coming to Patna as they have to
change the trains at four places during
the journey,

(b) 1f s0o whether Government pro-
pose to convert Sonpur-Pahlejaghat
metre gauge line into bread gauge,
ang

(c) if g0 when?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) (a) Yes

(b) and (c¢) It has been decided to
have a mixed gauge from Sonpur to
Pahlejaghat The progress on the
work will depend upon the avad-
ability of funds
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Set up of Pesticide Planis in each

State

2728 SHR] NARENDRA SINGH
Will the Mmnister of PETROLEUM
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AND CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whether a proposal to set up a

Plant in each Btate is un-

der consideration of the Government;
and

(b) if so expected time by whisk
these plants are to be set up and de-
taals thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
and (b) With a view to ensuring
better availability of pesticides of the
requisite quality at the right time
and at reasonable prices the Chef
Ministers were requested to send pro
posals for setung up of formulation
umts by tl e State agencies like Agro
Industiies Corporations et Hindus-
tan Insecticidcs Lamited ir¢ alsp con-
sidering setting up of posticides for
mulation p:ants 1) the different re-
glong of the ¢ouitrv  Thev ilso pro
pose to set up joint ventures with the
Stute Agro-Industries Coiporations of
the Southern States the States in the
Eastern Sector and Uttar Pradesh,
etcy The detalls n this regard are
yet to be worked out

Collision of Madras-Howrah Janata
Express with a Goods train

2728 SHRI R V SWAMINATHAN
SHRI CHANDRA SHEKHAR
SINGH*
Will the Minister of RAILWAYS be
pleased to state
(a) whether six pecrsons were kil-
led and 11 injured when the Madras
Howrah Janata Express collided with
the rear of a stationery goods train
at Hyderabad on 9th February, 1978,
(b) if so, the Hetalls of the acel-
dent,

(e) the total loss suffered;

(d) steps taken to check them,

(e) upto the March, I978 how
many people died and injured due to
these rallway accidents, and

(f) how much railways have lost
due to these accidenta?
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- 'THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (c). On
9-2-1978 at sbout 12.2¢ hours, train
No. 38 Down Madras-Howrah Janata
Express, which was scheduled to run
through Vedayapalem station of South
Central Railway viz the Down Main
Line, entered the Down loop line of
that station and collided with the
rear of a goods train standing on that
line.

In this accident, 8 passengers and
2 railway employees were killed and
another 12 injured of whom 8 sustain-
ed grievous injuries. The cost of
damage to railway property has been
estimated at approximately Rs,
10,02,000/-,

(d) Since failure of railway staff
1s the largest single factor respongible
for accidents, Sufety Organisatlons on
the railwavs have been engaged in a
relentless cumpaign to create greater
safety consciousness amongst the staff
connected with the running of trains
and to ensure that staff do not violate
rules or indulge in short-cut methods.
10,000 additional posts of operational
categories connected with running of
trains and 2,700 additional posts of
running staff have been sanctioneg to
implement Miabhoy Tribunal Award
and the 10 hours duty rule

In order to reduce dependence on
the human eclement, various sophis-
ticated aids like ultrasonic flame
detectors for wheels, axles and rails,
track circuiting automatic warning
system etc. are being introduced pro-
gressively,

It has been decided recently to
track circuit run through lines at 50
stations by 31-3-1978 ang the remain-
ing 430 stations on the trunk routes
by 1981. In addition, track circuiting
from fouling mark tg Advanced Star-
ter at 25 wulnerable stations will be
completed by 31-3-1978 and at ano-
ther 75 such stations within the next
one and a half years.

(e) and (). During the year 1977-
78 (upto February, 1978), 289 persons.
were killed and 713 injured in train
accidents in the categories of colli-
sions, derailments, level crossing in-
cidents and fireg in traing on the
Indian Government Railways. The
cost of damage to railway property
involved in these accidentg has besn
estimated at approximately Rs.
3,53,83,813/-.
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Development of Rallways in States

2781, BHRI RANJIT SINGH: Will
the Minister of RAILWAYS be pleas-
ed to lay a statement showing:

(a) the exact break-up of railway
lines which have been Jaid after the
Independence in each State;

(b) whether he has contemplated
some steps to bring every State ut par
in respect of development in railways
so that the economy of all States may
improve on equity basis; and

(c) if so, what new railway lines
have been taken up for construction
to achieve that end?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Statistics of
Railways are not maintained state-
wise and hence the information can-
not be furnished.

(b) and (¢). A new policy for con-
struction of railway line in backward
areas of the country is under consi-
deration of the Government. The
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policy will be announced in the Par-
liament as soon as it is finaliged.

Annual Import of Crude Oll

2732 SHRI S. S, SOMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) what are the details regarding
the import of crude oil annually dqur-
ing the last two years along with the
names of the countries;

(b) the foreign exchange India
had to incur in this regard; and

(c) what is the present require-
ment and how much India has de-
cided to import during the current
year?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b), The required information
for the years 1976-77 and 1977-78 is
given below:—

Q : Million Tonnes

V : Ras./crores
1977—78*
Country 1976—77*
(April-December, 4%)
Q v Q \
Iran . . 59 48530 48 41534
Traq S 31 267:02 21 1Bggr
S. Arabia . 41 323 54 23 19575
UAE . . . . og 8395 oy 65-89
U.S-S‘R. . - . . - 10 ?9. *7
Egypt . . . . 01 9-8y o2 12- 84
ToraL . . . B M 14'1  1170'58 111 985' 20

*Provi.ional,



89 Written, Answers PHALGUNA 23, 1899 (SAKA) Written Answer; 9

(¢) The crude oil requirements of
the country for 1978-79 are estimated
to be about 27.00 million tonnes out
of which about 15.00 million tonnes
are expected to be imported.

Proposal to start Sangam Express
from Sahal‘ﬂ.llpur

2733. SHRI RASHEED MASOOD:
Will the Minister of RAILWAYS be
pleased to state whether the Gowvern-
ment have any proposal to start
Sangam Express from: Saharanpur
instead of Meerut?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): No,

Strike Notice

2734, SHRI AMARSINH V. RATH-
AWA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government have
received strike notice memorandum,
charter of demands, resolutions from
various Railway trade union, federa-
tions ang organisations so as to ful-
fil their demands:

(b) it so, the details thereof;

(c) what steps Government pro-
pose to fake against the strikeg if
strike happen to materialise;

(d) what were the demands during
1974  strike and what are the de-
mands at present and what differen-
ceg are there between the demands
of 1974 and present one; and

(e) how many such demands have
been fulfilled till todate?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). No strike
notice has been received so far.

The Working Committee of one
Federation to which gne group of
recognised unions of railway employ-
ees is affiliated has called upon its
affiliated unions to hold meetings of
appropriate hodies in accordance with

their respective constitutions for rati-
fying strike ballot decision and com-.
plete this work by the end of April
1978.

The General Council of another
Federation to which another group of
recognised unions 1is affiliated has
called upon its affiliated unions fo-
convene meetings by the end of March
1978 to discuss issues in connection
with a general strike and make speci-
fic rcommendations on the nature of
struggle to be undertaken for the con-
sideration of the Federation’s General
Council/Working Committes so that a
date for the strike ballot could be
fixed.

In gddition, it has been noticed that
other uniong have galso been passing
resolutions for direct action, etec.

There have been discussions with
both the recognised Federations and
the ‘Government's stand on various-
issues raised has been explained m
great detail. Decisions on a number
of issues have already been taken and
announced

Discussions have also been held by
the Minister for Railways with some
M.Ps. and certain other representa-
tives of staff.

Government is keeping a watch and
wish to assure that the door for dis-
cussions and negotiations is always
open. Government do not wish to pre-
judge the issue now itself on the as-
sumption that a strike will materialise,

(d) and (e). In 1974, there was a
charter of 6 demands. In the receni
past, the two recognised Federations
have each drawn yp their own char-
ter of 10 demands, some of those-
demands being overlapping.

The 6 demands of 1974 are:—
ti; Bonus;
(i) Dearness Allowance;

fiii) Parity in wages with other
Central Government undertakings:
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(iv) Decasualisation;

(v) Bupply of subsidised food-
grains; and

(vi) Railwaymen as industrial
workers.

The demands in items (1) to (v)
above are also repeated i1n the latest
listg of demands received and the posi-
tion in their respect is given later in
the appropriate places.

As regards ilem (vi), the position is
that already Railway employees are
governed by the provisions of the In-
dustrial Disputes Act. However, in
respect of the terms and condilions of
service, they are traditionally treated
as Government gervants as basically
Rallways are in the nature of a public
service and are run directly by Gov-
ernment because of their social and
strategic importance.

The demands contained in the
memorandum submitted by the Natio-
nal Federation of Indian Railwaymen
and remarks thereon are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-1807/78].

Exira Incrementy to Railway Staff

2735, SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether complaints about
granting extra increments and other
facilities to staff who did not take
part in May 1874 strike even after
the policy announcemeéent on 28th
March, 1977 have been received by
the Government;

(by whether such benefit has been
granted to an officer of Senior Admi-
nistrative rank;

(c) it so, the details thereof; and

(d) the decision of Government in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN): (a) Yes,
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(b) to (d). he benefit of advance in-
crement was granied {o senlor gd-
ministrative grade officers in level-ll
scale of Rs. 2250—2500 (RS) who were
working as Divisional Superintendents
on 1.6-1974 and had managed the
work during the 1974 strike.

One Officer who was working In
grade Rs. 1800—2000 (AS) on 1-6-187¢
opled for cash award as he was at the
maximum of the grade. As a result of
assignment of proforma position 1n
Senlor Adminisirative Leve]l II' grade
of Rs. 2250—2500 subsequently but
with retrospective effect from 8-2-1974
ie. before 1-8-1974, he opted for ad-
vance increment in exchange for the
cash award galready granted. The
above decision of the South Eastern
Railway granting advance increment
in exchange of the cash award was
reviewed by the Ministry of Railways
and the decision was reversed. Neces-
sary instructions have since been
issued in thig regard.

Disparity in Amenities between 2 Tier
and 3 Tier Sleepers

2736. SHRI R KOLANTHAIVELU:
Wil} {he Minister of RAILWAYS be

pleased to state:

(a) the reasons for disparity
amenities as between 2 tier and 3 tier
sleepers though rates are practically
the same; and

(b)) whether Government have a
phased programme for equalising the
comforts as between the two, as for
example cushioning the  sleeplng
berths?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Three-tier Second
Class sleeper coaches provide accom-
modation for equal number of passen-
gers, 1.e. 75 Nos., to sit during the dav
and to sleep during the night. The
two-tier Second Class coaches are
similar to ordinary Second C(lass
coaches with B3 seats on the lower
berths and with provision of 25 cushion.
ed upper berths for sleeping accom-
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modatjon for 25 nos of those passen.
gers who are willing to make use of
it by peying additional fare.

(b) Yes It was since been decided
that all future Second Class sleeper
coaches will be fitted with cushioned
berths and seats,

88 coaches of thizs type are being
placed 1n gervice upto March, 1978 and
anothr 400 coachs are programmed tor
manufacture in the year 1978-79 and
onwards

Introduction of new Trains with
Double Decker Coaches

2737 SHRI SAUGATA ROY
SHRI JAGDISH PRASAD
MATHUR:

Will the Mimister of RAILWAYS Ix
pleased to state:

(a) whether his Minstry 1s think-
ing to introduce new tramms with
double-decker coaches from April
next,

(b) 1if so, what would be the rou
tes, and

(¢) whether any such trains would
bc apcrated betwren Delln and Cal-
tutia and the detaus therein?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) One profo.
type double decker coach has already
been manufactured 12 more doutle
decker coaches are being manufactured
during the current year Ag double-
decker coaches are guitable for use on
~hort dislance trains {t 1s proposed lo
use the first lot on the Bombay-Pune
section and to extend its use later to
other short distance sections
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New Source of Oil or Gas

1740 SHRI SAMAR GUHA will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether anv new source of oil
o1 gag hag been found mside or along
the shore of any Stale during last
six months;

(b) if so, fact thereabout;
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(¢c) whether drilling inside and
along the coast of West Bengal has
made any progress; and

(d) if so, facts thereabout?

THE MINISTER QF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N BAHUGUNA): (a) and
(b). Durigg the last six months,
ONGC has found oil and gas at 5 new
structures—two onland, nsmely, Jota-
na and Sisodra in Gujarat and two in
the offshore, off Alibag Coast. Besides,
gas has been discovered in South
Tapt: structure.

(e) ang (d). ONGC had undertaken
drilling at 4 places in West Bengal,
namely, Bodra, Bakultala, Galsi and
Diamond Harbour. A well drilled each
on the Bodra., Bakultala and Galst
structures did not indicate presence ni
any hydrocarbones, A gecond well
drilled on Galsi struclure Is currently
under production testing. The drilling
of the first well on the Diamond Har-
bour structure is in progress.

No drilling is at presen{ being con-
ducted in the offshore area of West
Bengal, The two wells drilled earlier
in the Bay of Bengal proved to be dry.
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Expenditure incurred for Geological
and Geophysical Surveyg by O.N.G.C.

2742, SHRI K. MALLANNA: wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) the total expenditure incurred
by the Oil and Natural Gas Commis-
sion on geological and  geophysical
suiveys ofl.shore uptv now and whe-
ther 1t ig also a fact that Oi] and Na-
tural Gas Commission has also taken
a number of meaures to identify and
devewp indigenoug capabilities for
manufacture of material inputs requir-
ed for its large oil exploration and
development programme; and

(b) the details regarding the areas
covered in the country by the geolo-
gleal =urveys for oy exploration?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BAHUGUNA):
(a) The total expenditure incurred by
ONGC on geophysical sutveys in the
offshore areas ypto January 1978 is
being ascertained and would be laid
on the Table of the Sabha. No geolo-
gical surveys have heen conducted in
the offshore areas.

ONGC has, since its inception, heen
engaged in the indigenous design,
development and manufacture of equip-
ment required for oil exploration,

(h} ONGC’s fleld partieg have con-
ducteq geological surveys in different
parts of Jammu & Kashmir, Himachal
Pradesh, Punjab, Uttar Pradesh, Bihat,
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desh, Nagaland, Tripura, West Bengal,
Andaman & Nicobar Islands, Andhra
Pradesh, Maharashtra, Tamil Nadu
and Gujart.

Attacks on Rallway men guarding
Rallway track

2743, SHRI D. G. GAWAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that a gang-
man was shot dead by iwo persons at
Bulamau between Lucknow and Mora-
dabod whiie he was on patrolling duty
on 1st December, 1977;

(b) the total number of rallway
men, attacked by saboteurs, guard-
ing the railway track so far during
1977.78; and

(¢) the number of those arrested in
this connection so far and the action
taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. However,
one Shri Chanderika, Gangman of
Gang No 15 under Permanent Way
Inspector, Balamau, while coming te
report for patrolling duty on a cycle
wus shot dead by two persons inimis
ca]l 1o him, The motive for the mure
der was allegedly land dispute. Two
persons were arrested by Civil Police,
Baghauli. Distriet Hardol, UP., and
charge.sheet wag submitted against
them in the court.

(b) NilL
(c) Does not arise.

Abolition of Railway Stations in Tamil
Nadu

2744, SHRI A MURUGESAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a4) whether there is a proposal to
abolish certain Railway Stations in
Thanjavur District, Tamil Nadu;

(b) it 50, the names of such stations
and the reasons therefor; and

3009 LS—4.

" (¢) whether Government are aware
that stationg like Elanthankudi in
Tamil Nadu require improvement
since it is an irportant fransit point
for a large number of pilgrims going
to historic Vazhuvur temple?

THE MINISTER OF STATE IN THE
HINISTR_Y OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). Except
Nedumbalam Halt which is proposed
to be closed on account of recurring
loss, there is no proposal to close down
any other station in Thanjavur
District.

(c) Elanthangudi, a serving station
for pilgrims visiting Vazhuvur temple,
has the amenifies like a Second Class
Walting Hall, a rail level platform, an
approach road, benches, dry type lat-
rines, gatisfactory electric light and
drinking water arrangements, etc,
These amenities are considered ade-
quate for the quantum of passenger
traffic dealt with at this station and as
such no additional amenities are pro-
posed,

Tarkunds Committee Report on Poll
Reforms

2745. CHAUDHURY BRAHM PER-
KASH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Government have
since considered the reports of the
Tarkunde Committee and other come.
mittees appointed on poll reforms:
and

(b) if 5o, the salient features there-

THE MINISTER OF STATE IN THE
MINISRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): (a) and (b). Gov-
ernment are considering various pro-
posals for electoral reform including
the recommendations made by the
Tarkunde Committee and other impor-
tant bodies. The recommendations
relate to subjects like misuse of offi-
cial guthority and machinery for elec-
tion purposes, corrupt practices,
money power in eleclions, adoption of
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proportional representation, reduction
in voting age, need for quick dispossl
of election disputes ete.

Ring Rallway in Capital

2748. SHRI KANWAR LAL GUPTA:
Will the Minister of RAILWAYS be
pleased to state*

(a) the specific progress that has been
made to provide Ring Railway in the
Capital;

(b) the details of the report sub-
mitted by the Committee to the Gov-
ernment;

(c) the details of the complaints
and ihe area to be covered by the
Ring Railway;

(d) what will be the cost of this
scheme;

(e) hag Government received any
representation to extend it to Kirti
Nagar, Ramesh Nagar, Moti Nagar
and Kingsway Camp areas; and

(1) it so, why no steps have been
taken to include the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (f). The wor-
king Group. appointed by the Minis-
try of Works and Housing in July.
1976, to formulaie a package pro-
gramme for meeting the transport ve-
quirements of the Capital, integrating
road and rail transport, have recom-
mended the following schemes costing
Rs. 137.60 crores:—

(1) Rs, 22.07 crores for intra-urban
rail transport;

(if) Rs. 81.55 crores for suburban
rail transport;

(iii) Rs. 58.62 crores improvement
to bus transpori; and

(iv) Rs, 25.38 croreg for improve-
ments to roads.

The proposals relating to intrs-
urban rail trandport gre for providing
electrified rail commuter services along
the Ring Railway line with spurs to
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Shakusbesti and Tughlakabad, The
Metrapeli

tan Transport  Project
(Rlys.) Organisation Delhi have made
& techno-economic feasibility study
of this project, and this iz wunder
consideration in consultation with the
Planning Commigsion. The approxi-
mate cost of the project ijs Rs. 22.85
crores,

No complainig have been received in
this connection. However, suggestions
bhave been received to connect areas
likg Kirti Nagar, Moti Nagar, Shastri
Nagar, Pratap Bagh, Ramesh Nagar,
Shakti Nagar and Kingswey Camp.
The services have been proposed for
operation along the existing rallway
alignments viz. New Delhi-Tilak
Bridge-Nizamuddin-Lajpat Nagar Lod:
Colony-Safdarjung-Sardar Patel Marg-
Brar Square-Patel Nagar-Dayabasti-
Kishenganj-Sadar Bazar-New Delhi,
with some trains extended to Shaku.-
basti in the West and Okhla and
Tughlakabad n the South.

Populated areas glong these routes
will be served directly by the rall ser-
vice, while those which are far off
from the railway alignment are Dro-
posed to be gerved by improving bus
transport and providing feeder ser-
vices by bus to rallway stations where
Necessary.

The provision of direct rail comnec-
tions to areas outside the existing
railway alignments will gubstantially
increase the cost of the project, which
is being kept as low as possible due
to the constraint in resources.

Installed Capacity of F.C.L

2747. SHRI DHARMA VIR
VASISHT: Will the Minister of
PETROLEUM AND CHEMICALS
FERTILIZERS be pleased to state:

(a) the plans of Fertilizer Corpora-
tion of India to double its present
installed capacity of 7 lakh tommes of
Nitrogen by the end of 1978.79 and of
P, O: ten times in the same period;
and
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(b) the date or period by which the
country would be self-sufficient in
fertilizers?

THE MINISTER OF STATE FOR
PETROLEUM AND CHEMICALS AND
FERTILIZERS (SHRI JANESHWAR
MISHRA): (a) The Fertilizer Corpo-
ration of India has presently seven
operating units at Sindri (Bihar),
Nangal (Punjab), Trombay (Maha-
rashira), Gorakhpur (U.P.), Namrup
(Assam) including Numrup Expan-

sion, r (West Bengal) and
Barwn?ﬁﬂ) wlz': a tofa‘dnltaﬂed
capacity of 8,83,000 tonnes of Nitrogen
and 36,000 tones of P.O,, The Corpora~
tion hag taken on hand wu programme
for development of additional ferti-
lizer capacity among eight projects as
given below. When these projects are
commissioneg  additional fertilizer
capacity of 10.04,000 tonnes of Nitro-
gen and 3,086,000 tonnes of P,O, would
have been developed,

Name of Project State where Capacity in terms of Stalus
scated nutrients
P 0
(figures in ‘ooo
tonnes)
1. Nangal (Expansivn Punjsb 152 . Project completrd.
b (Bt ) i ¥ Tk{a! runs have
commenced.

2. Sindri (Moderenisation) . . Bihar 129 s Commercial produc-
tion cxpected by
Ju!)"i 1978.

4. Sindri (Rationdlvation) . . Bihar v 156 Coumpleted but pro-
duction being  stabi-
lised.

4 Trombay TV M\aharashtra 5 'The plant is rﬂdy_l'or

™ start up. Comumuise-
1oning activities
are rxpected to
commence shortly,
5 Tromhay V . , . Do. 1 . Commercial uc-
¥ tion expee from
middle 1a80.

6. Haldia W. Hengal 152 75 Commercial produc-
tion expected from
July. 1979

7. Talcher Orsea 228 . Comwrmercial produe-
tion expected from
April, 1979.

8. Ramagundam Andhra Pradesh 228 . Do.

(b) A large scale programme for
setting up additional capacity for the
manufactuyre of fertilizers 1s under
implementation., Even with the com-
Pletion of thig programme the gap bet-
ween consumption and production Is

expected to be about 12 lakh tonnes
of Nitrogen and 6 lakh tonnes of P,0s
in 1982—84. Action is on hand to set
up additional fertilizer capacity to
reduce this gap and move towards
self-syfficiency.
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i A
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I wHiEw § ey A (=0 fars
TRAN) : (F) S
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STET HATIT MITEAT | & UF (1T Sy
&t A § g aF agr fear w@r 2
frsmargz 7 <o F A9 woEt
Frarana g wiT afearafas sfeamedt
F FWT FqAT 159/160 fwar<l-
fasmeyz wew &1 de &1 A
TR

Railway Schools

2749. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of RAIL.
WAYS be pleased to state:

(2) whether Government have re-
ceived any representation about the
irregularities in the posting and transfer
of Teachers in 'railway schools in N.E.
and S.E. Railways;

(b) if so, the details thereof; and

(c) the steps taken by Government
for regularisation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Several
representationg regarding the posting/
transfer of teachers on the N.E and
S.E. Railways have been received.

As regards the S.E. Railway, 'the
posmon is enumerated below

(1) Shri N. Singh, reverted teacher
Gr. I, who was transferred from
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Tatanagar to Khurdaroad, has since
been posted to Nainpur on his own
request.

(2) Shri S. N. Singh, Teacher Gr.
II was transferred from Tatanagar
to Chakradharpur. His, transfer or.
ders have, however, been cancelled.

(3) Shri D, N Prasad, Teacher
Gr. II was transferred from Tata-
nagar to Chakradharpur. He has
accepted his transfer orders,

(4) shri P. K, Misra, Teacher Gr.
IV was transferred from Dungar-
Garh to Nainpur. As represented
by Mrs, Misra, his transfer orders
have been kept in abeyance till the
school session is over.

Ags regards N.E, Railway, complete
information is awaited and will be
placed on the Table of the House.

Cost of Haldia and Barcda Petro-
Chemicals Complex

2750. SHRI D. D. DESAI: Wil] the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be pleas-
ed to state:

(a) whether the cost of Haldia petro-
chemicals complex has gone up by as
much as Rs. 40 crores as reported in
the Economic Times of February 18,
1978;

(b) if so, details thereof; and

(c) whether further cost escalation
will he avoided by expeditious com-
pletion of both Haldia and Baroda
petro-chemicals complex?

AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (e¢). The financing pattern of
the Haldia Petro-Chemical Complex
is yet to be finalized by the
West Bengal Industrial Development
Corporation and they have not yet
come up with the feasibility
reports, Regarding Baroda Petro-
chemicalg . complex, most of . the
units of the naphtha cracker and its
down stream plants are in the advanc-
ed stages of completion and in the
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stage of pre-commissioning. Efforts
are being made to expedite the com-
pletion of the other units

Expertise Equipnfent built by O.N.G.C.

2751. SHRI A. BALA PAJANOR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the present state of expertise and
equipment built up by O.N.G.C. stating
whether these have been fully utilised;

(b) the reasons for not making more
sustaineq efforts for oil exploration in
Tami! Nadu;

(¢} whether the expertise with
O.N.G.C. has been made available to
other developing countries; and

(d) if so, the particulars thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) ONGC
has over the years built up the neces-
sary expertise for carrying out on-
shore and offshore exploration for oil.
Seismic surveys for locating possible
underground structures of oil on land
as well ag in the gsea are being carried
out by ONGC's personnel. Similarly,
wel] logging operations in finding out
suitable oil bearing strata in the drill-
ed wells on-shore are-alsg being car-
ried out by ONGC. However, for off-
shore well logging, services of foreign
contractors are being utilised by
ONGC

ONGC has, since its inception, been
engaged in the indigenous design,
development and manufacture of
equipment required for oil explora-
tion. Analogue seismic ang well log-
ging units have already been success-
fully developed and are presently being
used for exploration work. To keep
pace with the advance in technology,
ONG(C ig currently developing the
latest type of equipment within the
country in collaboration with M/s.
Electronics Corporation of India T.id.
Hyderabad, Bhaba Atomic Research
Centre, Bombay, etc. Ancillary equip-
ment required for geophysical explo-

ration work is currently being manu-
factured by ONGC itself.

The expertise and equipment deve-
loped so far are fully exploited by
ONGC for exploration work within
the country as well as in its overseas
operations.

(b) ONGC has conducteqd intensive
geological and geophysical surveys in
the C;auvery basin in Tamilnady and
Pondicherry, Based on the results of
the surveys, 19 structural wells and
18 deep wells have been drilled so far.
There were shows of oil and gas in
certain wells but they were not of
commercial significance,

A cont.act wag awarded to Asamera
Group of oil companies for the off-
shore exrloration of the Cauvery basin,
The contraciors conducted geophysical
surveys on the basjs of which ihey
drilled one offshore well in the Gulf

of Mannay but this well proved to be
dry.

: Some seismic surveys are currently
in progress. ONGC is also planning
o carry out geological and geophysi-
cal surveys in the selected areas of
the State during the next two years.
A programme for further exploration
and drilh’ng in the Cauvery basin will
be chalked out after evaluating the
results of the surveys already under-
taken and broposed to be undertaken
during the next two vears.

(c) Yes, Sir.

{(d) A number of ONGC’s technical
personnel have been sent on deputa-
tion to warious developing cauntries
either on direct contract basis or
under sponsoed assignments.

ONGC has done oil exploration work
in Irag. It has also carried out seis-
mic surveys in Irag under a contract.
Besides, ONGC is presently engaged
in driling of development wells in Irag
on contract basis,

In addition, ONGC has drilled one
wel on Songo-Songo Island in Tan-
zania, where gas has been struck. A
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second well is likely to be grilled there
shortly.

Catering/Vending Contracts to B.C.
and S8.T.

2753. SHRI SHIV NARAIN
SARSONIA-
DR. BHAGWAN DASS
RATHOR:

Wil] the Mimster of RAILWAYS be
pleased to state:

(a) the total number of catenng/
vending contracts rallway-wise given
at Railway Stations after the issue of
orders dated the lith June, 1976;

(b) how many Scheduled Castes/
Scheduled Tribes had applied against
such contiacts,

(c) how many of the contracts were
allotted to¢ the SCs and STs, and

(d) mn tase, the allotment of such
contracts were less than 20 per cent (1)
what was the reason for such shortfall,
(1) what steps have been taken to im-
prove the position?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

SHEO NARAIN)- (a) to (d) Informa.
tion is being collected and will be laid

on the Table of the nabha
forbiamn  woow W
2754. St TrRAr wreAt ¢ FAT
Yw 7! A TATH AT FAT &G ¥
(%) ferivfr-armer  (I97 =3w
fagre) weTd AT 97 F1d w7 E FU-
wifdt #1827 AA F ¥AT FTU F,
(ar) wr T wvew wmr & fam
T 1977-78 ¥ a9z W Fuw %Y o

gaofir arr ¥ FTEY FH AL AT TE Y,
e

(w) afe g, o w&¥% w1 FTIT
t?

MARTH 14, 19:2

Written Answars {4 1

trdnmy ¥ e WAy (st frx
wrevaw) : (%) ¥ (w). Wy wd Rw
afeata i & Fratred g w3 Aic
Tas faafr g ¥ AT awy A
g araT @, A4fE Tew @ X A &
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wRAAT AF TAT 2 1 TEE W,
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w17 95 F7 A T FIA7 g 70§
fras saereT T F v fagieor
a7 7 % wgr w1 A § omR
wegrdt Al & wfwss a7 g7 wrw
F74T ATAVEF T AT § AT T+ qwrAA
& WY 97 77 ¥ frard e
qeq, FERY g7 famr s over &0
Fr F qf TR T qAT T AR Foarz
& 79 afvarsar & srew & unr gafa
giAwAT 1

Strike by Gomoh Loco Drivers

274 SHRI SHANKERSINHJI VAG-
HELA Will the Minister of RAIL-
WAYS be pleased to stale

{a) whether 1t 18 a fact that Gomoh
loco drivers resoited tp  lightening
strike in December, 1977,

(b) whether 1t is a fact thal more
than 50,000 passengers remained strand-
ed at wayside stations on the 464 Km.
route betwecn Asansol and Mughal-
sara; on account nf this strike, and

(¢) if so, the full farts thereof and
the steps taken by Government to
remove the dificulties of railwaymen?®

THE MINISTER OF STATL IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c¢) The dri-
vers at Gomoh in the Dhanbad Divi-
swon of the Eastern Railway suspended
their work from 10.15 hours on 20-12.
1977 to 1.50 hours on 30-12-1077, when
normalcy was restored
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The strike was mainly on the ground
that arrears of overtime at enhanced
rate for period from 1.8 1974 to
30-4-1975 had not been paid Steps
were already in hand from before the
strike for making payment in a num-
ber of cases special steps were taken
to see Lhat, m such cases, payment
wag made withun a few days In re-
Bard to the remaining caseg (which
were about 4000 in number) steps
were taken for preparation of bills of
arrears and have them paild as early

as possible

As 4 result of this agitation 8 Ma.l/
Express trains were diverted vmia main
Line 8 passenger traing were fully/
par 1ally cancelled and one passenger
train was detamned eausing mconve
nmence to g large number of passengers

Merger of M/s Smith Stamistreet and
Company with IDPL

2756 SHRI CHITTA BASU Wil
the Mimister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether Government contemplate
to meige the Smuth Stanistreet and
Company Lamited which has been
tahén over 1y Government m Octoher
1977 with IDPL.

() if so the reasons thereof

() whether 11 1s a fact that the
waorkmen of the umt have demanded
the retention of the separate identity,
and

(d) the reaction of Government
thereta”

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHR; H N BAHUGUNA) (a)
No Sir

(b) Does not arise

(c) Government have received a
representation from the Smitht stain-
street Workers Union for maintain-
ing the identity of Smith Stainsireet
Co Ltd without merging 1t with

Bengal Chemicals and Pharmaceuti-
cal Works or others

(2) This representation will be
considered on its merits at the ap-
propriate time

Shifting of HQ of Western Rallway

2757 PROF P G MAVALANKAR-
Wil the Minster of RAILWAYS be
pleased to state

(a) whether Government propose to
shift the headquarters of the Western
Raillway from Bombay to Ahmedabad
or Baroda or any other place in the
State of Gujarat,

(b) 1f so, when and how, and
(¢) 1f not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL
WAYS (SHRI SHEO NARAIN) (a)
No

(b) Does not arise

(c) On admumistrative, operational
and eonomic grounds, the shifting of
Western Railway Headquarte:« from
Bombay 1s not considered desirable

Re-employment on Higher Jobs

2758 DR BHAGWAN DASS RA-
THOR. Will the Minister of RAIL-
WAYS be pleased to state

(a) whether there was or ls any pro.
posal before the Minstry not to allow
extension or re-employment on higher
jobs 1n the Mimstry of Ratlways to
persons who have either retired or are
on the verge of retirement,

(b) if s0, action taken on such
proposals, and

(c) whether even though the Govern-
ment of India 15 of the view that retired
and or retiring persons should not be
allowed extension or re.employment
unless there 15 any imperative need
for such the Ministry is -tll pursuing
cases of retiring persons for re-
employment?
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THE MINISTER OF STATE IN
THE MINISTRY cr RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (c). The Policy of the Ministry of
Railways is not to allov extension of
service to or engage railway servants
after superannuation on re-employ-
ment except m exceptional circums-
tances. There is no member either
of the non-gazetted or the gazetted
category who is now serving in the
office of the Ministry of Railway after
superamuation either on extension of
service or on re-employment terms

Use of Hindl in Minisiry of Petrolenm
and Chemicals and Fertilizers
2759, SHRI NAWAB SINGH

CHAUHAN: Will the Minister of

PETROLEUM AND CHEMICALS

AND FERTILIZERS be pleased to

state:

(a) the category-wise number of
employees working in his Ministry at
present and the number, among them,
of those who have working knowledge
of Hind: or are proficient in Hindi;

9 the number of employees who do
noting drafting work in Hindi, out of
those employees Who possess working
knowledge of Hindi or who are pro-
ficien* 1n Hindi;

(¢) the reasons why the remaining
employees are not doing noting and
drafting work in Hindi; and

(d) whether insiructions have been
issued to them for doing their noting
ang drafting work in Hindi and if not,
the reasons therefnr?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHR] H. N. BAHUGUNA): (a)
The required information is as under:

No of  withwork-

employees ing know-
1 of
Hindi
Group ‘A’ . . 63 33
Crop @ %
Group T’ 134 s
479 288
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(b) and (c). 8 employees employed
in Hindi Sectlon do noting and draft-
ing in Hindi. In other sections, a few
employees ocascionally do some
noting and drafting in Hindo.
The work of this Minis-
try is of a technical nature and most
of the employees do not have ade-
quate working knowledge of Hindi
for using Hindi or nothing the draft-
ing. The present instructions permit
use of English for such purposes.

(d) Instructions have been issued to
the employees {p comply with the
policy of Government in this regard

Recognition of Union in N. E. Rallway

2760 SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

ta) whether it is a fact that the Gov-
ernment had recognised some umen in
N E. Railway which did not have any
registration number so long;

tb) 1f so, the reasons therefor, and

te) whether the claims for recogni-
tion of the rightfu] elaimani union of
the name used by the said recogmsed
union together with 1ts original regis-
{ration number has been considered by
the Government and if so, with what
resull”

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN)- (a)
to (¢) Presumably the referrnre 1s
to the North Eastern Railwai Muz-
door Union, In 1972 the Regsfrar of
Trade Union. Kanpur cancelled the
registration of this umon, on the
grounds that the accounts of the
union had not heen submitted hv
themm Two groups of office bearers,
each claiming to be real regresenta-
tives, have filed appeals in the court
of District udge, Kanpur, against the
orders of the Registrar cancelling *he
registration and have orders of the
registration and have obtained a stay
of the deregistration from the Court.
These appeals have not yet been de-
cided by the Court. Meanwhile in
view of the continuing dispute bet-
ween the two groups, the Railway
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Administration has ceased to deal
with either group of office bearers
for the present
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Strength of Railway empio in
South Central m“:“

2762 SHRI SHIV SAMPATI RAM
Will the Minster of RAILWAYS be
Pleased to state

(a) the total strength of Railway
employees in  different calegories
over Hubli Sccunderabad, Sholapur
and Vyaiwada Division of South-
Cential Railway mcluding Workshops,
Constructions and Railway Electnifi-
cauon durrig the year 1972 and up to
31st December, 1977,

(1) the tolal number of employees
m dilerent categories in all Divisions
tvel South Central Railway who were
teciutted or promoted during each year
ana what 18 the total number amongst
them who belong to Scheduled Castes,
Schedu eg Tribes and others (hist of
SCAST employees be furnished) and

(¢) steps taken to make good the
shortlall in all categorics in the divi-
sions of South-Central Railway men-
tioncd mm (a) above for the reserved
vacancies earmarked for SCA&ST
tnrough direct recruitment and promo-
tions”

THE MINISTER OF STATE IN
TIE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a»
to (¢) The information 15 being c¢ol
lected and will be laid on the Table
of the Sabha

Entrance to Amritsar Railway Station

2763 DR BALDEV PRAKASH
Will the Mimster of RAILWAYS be
pleased to refer to reply given to Un-
stared Question No 255 on 15th No-
vember, 1977 regarding extension of
Amritsar Rallway Station and state
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(a) whetber the proposal to provids
entrance to the Railway Station
Armritsar from the Golbag area was
under active consideration of Govern.
ment, and

(b) 1f so, whether the preliminar)
work and designuing has been com-
pleted and when the work 1s going to
be started?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN) (a) and
(b) The proposal to provide an
ontry to Amntsar Railway — Station
f.om Gol-Bagh side has been in-
+luded m the Railway Budget for
2978-79 Further action w1l  be
taken during the enswng financial
year

Indo-German Fertihzer Projeci

2764. SIIRI SUSHIL KUMAR
DHARA Will the Minister of PET-
ROLEUM AND CHEMICALS AND
FERTILIZERS be pleased to state

(«) whether the Indo-German Fertili-
zer Project 1s an integral part of Ferty
hzer Corporation of India

(b) 15 1t true that the absorption of
IGFP Stafl 18 under conmderation of
FCI on a permanent hasis

{) i the answer be in affirmative
when Government will come to &
final decision to remove the mental
agony of 1GFP Staffl who have crossed
their age limit during last 4 years
ser ice in the Project and

(dy 1s 1t also true that the term of
appoin‘ment of the IGFP Staff was
extended for a penod of 3 yearg only
from 1st Tanuary 1977 to 31st Decem-
ber 1979”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-

MARCH 14, 1978

Written Answers f16

EXRS (SHRI JANESHWAR MiS-
HRA) (a) to (e) The Indo-German
Fertilizer Educational Programme is
being implemented 1n the lLight of the
agreement between the Government of
India and the Government of the Fe-
deral Republic of Germany As per
the agreement the FCI 1s the sponsor
or1ganisation and the project 18 admi-
nistered by an All India Level Com-
mittee which includes reperesenia-
tives of the Mimistry of Agriculture
and the West Bengal Government
The duration of the Projcct 15 upto
31-12-79 Depending on the vaan-
cies the staff of the Project 1, being
absorbed m a pluned manner

(d) Yes, Sir

¥® wwmA famr w7 gl dw W
Ty wTM
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Akt & fao femman st & WY S At
fammar @rAT & a7 I9A™ % §uy o
EicilE A
fratfer 7w o ) & e W

awwri

2766, St X Jaw g o w47
Wfeas ao ama Wi FEon wel
ag FATT HY FUT FIA

() a1 1975 7 wF1adr, 1978
aw fagr & 37 % qeq 7 I9R WA
grar TEr ¥

(=) #ar gem w1 foqv a &
fod ava7 &7 fa=re &€ Aifx a7
T &, =7

(7) FT AT F fawr XM &
Rt ST ¥ AT e w1 @i wmar
# Fruificr e o fagt & ot goard
gfafowa svr w1 3 7

Wifew st veraw ol Eos
Wit (sft et e ) < (%)
¥y g W swfA ¥ gw
st wws  sTory ¥ =
¥ ar fargt ¥ Aoy ¥ ape 7 rfirer P
faft o7 w1 o w & yenfaw

wafe & €em, o qEr ¥ W
grEre g ot gfz & A i
& of o, ¥ qfzar 14-7-1975 ¥
wf faex 5 4% Wi 1-12-1975 &
wfr fraer 12 4% oY o

fagy & & w1 e fask e
e wifaefar gra ofrage @,
sfegat i witww, areiw w41 wife
T 7EA & quar, wfrard =y wfy-
frow, 1955 & wwwA aTir fagr w7
¥ (vfewam @ifwe g79) wndw,
1970 ¥ WAl & we{are & faar war
g

(=) sv_(7) wsw & fafww
wr e oy & W w7 AW feAer
TEEAT VTS AR F1 qEE! i far
AT & 1 aarfr, g St & g
g WY gAF W o o & fag
ox g #gawas  Awaa afer
wé # i Y T T Seale T8
a% "T TF INT F1 ATAT (AL H
frafaa fegr sr &% | gg "wied
&= yrafaat I AT TR §IET
¥ arq gqfacz 7rgw wTAw T w5
FAT A

Domohani-Changrabandha Railway
Line

2767 SHRI AMAR ROY PRA-
DHAN  Will the Minister of RAIL-
WAYS be pleased to state what steps
have been taken for the restoration
of Domoham and <Changrabandha
Railway lmnes (N F Railway) which
had been damaged in the devastating
Flood of 106887

THE MINISTER OF STATE IN
THE MINISTRY oF RAIL-
WAYS (SHR]} SHEO NARAIN): A
fresh Traffic Survey for the restora-
tion of Donohani-Changrabendha line
has been included in Railway Budget
for 1978-79 A final decision for tak-
ing up this restoration would depend
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upon the results of the fresh traffic
survey and subject to availability of
funds for the purpose

Wi wdve e, dcege @
wwrfcay & wifaat oy Savre

2768. sit feoht waw : =
Pifean, wry Wit 34w TH TE
AATA BT FIT w24 fr

(F) "7 ov o€ ¥ 2= FAT
x&w & arrage o 7 frga wieea
T famw 7 seAam 7 frfaw =
97 FTH FIA gA WA ACT FAAAT
&F 3 wrfqar 1 7eqy fraet & faza
AIAT AT 79T 770 F q0AA T
faq wrdzT 9 fam,

(=) 770 & uqgf=ag wrfra
wAgfas sawfaar ¢ widzvr 7
ar| #17 IAF A8 frAm g 4
FAT A AW W7

(7) qvare 7 59 faor v o3 A
T Fraadr AT & 7

Eifaen aq oma v ECE
THRT ¥ O A4 (st waware faw)-
fT 991 7FF HT AT VRT ¢ AT
AT 92T TF AR FY ATGAT |

AFC-ERAGT (W& WIET W
frwfo

2769, Sl F¥R T ATCE@W TR
w1 W 7 77 AATH A gy v fr

(%) @y ¥ & A=wEige-
TIWAT ATH ATEA FT qET ATER
TEWA F7 e w9 ¥ windiA qer §
T ¥H QWAT H WLHEA ®a fHAT
4T AT AT TEE! a9 WL A awen
I farre & w1 FTOU §, W
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(w) wedrgamgr et o
qAeEET = e w1 frator wrd
T qF QU g7 wraT 7

o siwreg ¥ v Wt (ot Frm
aoae)  (F) EEgT-IIME FRT
HTET & AT qf A FTFTH 1974-75
F a9 1 wiifae faaT mar qr B Ow
UF AT A7 § | 77 A7 amgA &
s ofere § faq wfew &m
faafzar ssi=gdr wddw gx  arATaTA
gagsqrea frae wwgaT 1977 ¥
a7 g8 o 9 77 97 fa=r- fegr
W TET ¥ | g7 qfrareAar 7 @7 gEr
AArgAT FT ITAIAT 07 fosds Foam

(F) aFr-7a7g7 ATET 14710
T FTH O€ g1 (ATGAT ®T FAT &
TN &7 g€ ¥ WV IRE Q71 7 AT
715 @ fafs  foaery fsfer 56
FT ST OFAT | 2 PF797 7 TTAT AT
qGT I ATA G ¥ f47 9 AT
safagdt vy TATWT FELT FGT
A T FA BHIA lussAr AR
TIT FT AR AT A AT # /IAN OO
FIFAA AT T AT F A g1a 97
frare frar mam |

Proposal {0 reduce Goods Tri s m
D H Section

2770 SHRI K B CHETTRL Will
the Mimister of RAILWAYS be pleas-
cd to state

(a) whether 1t 15 a fact that the
Government are thinking to 1estore
the goods train in the D H section,
Darjeching,

(b) whether the Government had
received any representations from the
local people to this effect, and

(c) what are the steps taken by the
Government to improve the D H sec-
tion after the Janata Government took
over the charge?



121 Written Answers PHALGUNA 18, 1899 (SAKA) Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF  RAIL-
WAYS (SHRI BHEO NARAIN). (a)
and (b) No

(¢) The existing arrangement 1#
carrymng of passengers by rail and
movement of goods taffic by co-ordi-
nated road transport operated by the
contractors appointed by the Rauway
Admmistration has been  working
quite <atisfactorily This arrangement
1s In pursuance of the recommenda-
tions made bv the Uneconomc
Branch Lines Comurnittee 1069

Refund of C. D to Railway employees
of Kantabanjee

2771 SHRI AINTHU SAHOO will
the Min'ster of RAILWAYS be pleas-
ed to «tate

(a) whether 1t 1s a fact that many
of the :ailway employees of Kantaban-
Jee railway station in Orissa have not
1cceived 1efund of their compulsory
depo 1t and

(b) 1f vo whit steps arc being taken
hy Govesmment to ensure that re.
fund of the compulsory deposit 1s
made to the employees of the lower
straia”

THE MINISTER OF SlATe IN
THE MINISIRY OF RAIL-
WAYS (SHRI SHEOQO NARAIN) (a)
and (b) All the cligible api heants
ncludmg the lower stralu of Kinta-
banjee raillway station have rar ved
the refund of then compulsory depo-
sits

WY & wwam wa ot whh
or wafaypw waon
2772 St WX NOIC SO : EAT
W Wl gw Tary €7 9T A4 fr
(%) = afiqor & 3% 97 -
9T WA 2w F grearw @ o
qfr & a7 &da o wAfuga w0

»

~p
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TYIAT § TH-ATCATAT AW T T
THIGT A TRE & WY Wk W
Wi a¢ wafawy wsar fear gor &,
YT A WA wr e wTw Ay & @
§, o

() afz aw & wrr (w) WX
(@) =1 70< =TT &, o oW
AT I9T WAGET ToAT LA ATHT
FTAET & gErdEr ?

= W # Tow Wt (st fow
Aemw)  (F) WY A

() 7@

(w) =% &1 yfw 97 o azdr
awm & vear fear gar @ 9w faeg
draAT 71 it TEw @ we w A
T # | nF wrwar aar & foew far
sfFr 3mT 2 1 weT wfw 97
o1 frar zaw ur 1 3 2afew w1 AT
#7431 ogw for o 2% & ) A
714 F 30 2qmrm T w1 aaws
gfr qeraAr & fAo wqee frar o
TN

Flor

M/s Hoechst India Ltd.

2773 SHRI RAMESHWAR PATI-
DAR Will the Mimister of PETRO-
LEUM AND CHEMICALS AND
FERTILIZERS be pleased to state

(a) whether 1t 1s a fact that Mjs.
Hoechst India has monopoly on pro-
duction of chemicals and drugs in this
country,

(b) whether Government 1s think-
ing to nationalise this irm and

(c) 1f not reasons therefor”

THE MINISTER OF PETRQLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N BAHUGUNA) (a)
No, Sir

(b) and (c¢) The Government do
not have at present any proposal to
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nationalise M/s. Hoechst India Ltd.
A decision will be taken soon on the
future role of all foreign drug com-
panies operating in India in the con-
text of recommendations made by
the Hathi Committee.

Passes to retired Railway Police
Personnel

2774, SHRI BALWANT SINGH
RAMOOWALIA: Will the Mini:ter of
RAILWAYS be pleased to state:

(a) whether passes for travelling
were issued to Railway Police per-
sonnel recruited before Jume, 1937;
after their retirement under rule 165;

(b) whether General ManageT,
Northern Railway has now with-
drawn these concessions to such em-
ployees; and

(c) whether it mecans the breach of
assurance and privilege of the re-
tired employees?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
'WAYS (SHRI SHEO NARAIN): (a)
and (b). In accordance with the
existing orders, the concessions of
privilege passes and PTOs are grant-
ed only to those persommel of the
Government Railway Police who have
been employed on the Railway Police
duties without any break w.ef.
17-6-1837 on those Indian Railways
where this concession was allowed
immediately prior to 1-4-1937. How-
ever, such personnel on retirement
are not eligible for post-retirement
complimentary passes, Due to ignor-
fnce of the provisions of these rules,
certain post-retirement complimentary
peeses were issued in one case by the
D.I.G. Railways/Haryana on Northern
Reilway. On its detection this was
stopped from 24-6-69.

(¢) Does not arise.
Frice of L.Base

2775, SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM

MARCH 14, 1978
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AND CHEMICALS AND FERTILIZ-
ERS be pleased to refer to the reply
given to Unstarred Quegtion No, 17
regarding policy of L-Base on 21st
February, 1978; and to state:

(a) the detailed reasons as to why
Government could not fix the price of
L-Base as per CCIXE pricing for-
mula and suitably amended the price
of Chloramphenicol after allowing a
reasonable margin to the units, who
convert L-Base, into Chloramphenicol
and would have taken sleps to sub-
sidise production from basic stages as
done earlier 1n 1972;

(b) what is the percentage increase
in the price of medicines based on
Chloramphenicol allowed after this
inflated increase; and

(¢) and how do Government justify
their action that the whole exercise
was not carried on to give advantage
to the units as alleged by various
Members of Parliament in their com.
munication in December, 19777

THE MINISTER OF FETRQLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHR] H. N. BAHUGUNA): (a)
The notified price of Chlorampheni-
col powder manufactured from basec
stages is Rs, 558 per kg. for captive
use and Rs, 586 per kg. for sale to
others. The pooled price of Chloram-
phenicol based on imports and pro-
duction from basic stages during the
year 1977-78, was increased from Rs,
524.60 per kg. to Rs. 586 per kg. with
eftect from 1st of August, 1877. A
number of units in the country were
reported to be converting L-Base in-
to Chloramphenicol and selling it at
the price fixed for basic stage produc-
tion/pooled price of the drug. They
would have procured L-Base at a
price of Rs. 422 per kg. worked out
in accordance with CCI&E's formula
from the State Chemicals and Phar-
maceuticals Corporation of India Litd.
and would have, therefore, enjoyed
unintended benefit in such a conver-
sion, Since conversion of L-Base into
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Chloramphenicol 18 a single reaction
Pprocess invalving mmple technology
and was considered not desirable in
view to the long term aimm of estab-
Iishing production of Chloramphbem-
col from basic stages, a price of Rs
660/- kg was fixed for L-Base This
step ensures that its conversiun woto
Chloramphenicol leaves anly a reason-
able margin of profit for the concern-
ed units, while mamntaiming a umform
price for mdigenous production of
Chloramphenicol from basic stages,
pooled price and for production of
Chloramphenicol  from L-Base \ny
surplus accruing to State Chemicals
& Pharmaceuticals Corporation of
India Ltd on account of higher price
ullowed to the Corporation for L-Bate
then what may work out as per
CCI&E's formula would be adjusted
while fixing the prices of canalised
bulk drugs for the year 1978-7%

Separate price of Chloramgphenicol
produced from L-Base was never fix-
ed earhier by the Government How-
ever from the yecar 1970 onwards, the
price of Chloramphenicol produced
from basic stages has been notified
from time to time Similarly pooled
price of Chloramphenicol distributed
by State Chemicals & Pharmaceuti-
cals Corporation of India Ltd has also
been revised from time to time Pro-
ducers of Chloramphenirol from basic
stages have been compensated to the
extent of difference between the indi-
genous price and the pooled price, 1f
any, in the past Cost-cum-technical
examunation for fixing falr price of
Chloramphenicol produced from L-
Base 1s also already in progress by
the BICP and after the Bureau's
report 1s received, appropriate action
would be taken thereon

(b) Consequent to mcrease n the
pooled price of Chloramphenicol
Powder from Rs 52460/kg to Rs
586/kg, the percentage increase in
formulation, prices ranges from 2 to
11 per cent

(c) The price of Rs 650 per kg
for L-Base was fixed only with a
view to ensure that reasonable re-

turn 18 enjoyed by the manufacturers
producing Chloramphenicol from L-
Base and also to mawmiain the price
of Chloramphenicol produced from
L-Base, ag well as from the basic
stage at the pooled price level of Rs
586/kg The price of Rs 588 per kg
tor basic stage production of Chlor-
amphenicol was fixed on the basis of
cost-cum-technical examination and
as such the question of giving ad-
vantage to any unit or category of
units does not arise

WWGENT T WTEW T el

2776 =it qWo qWo WMo famg :
T W A aF wATK €7 FOFG R

() war fagre & war & qeAv
AT A AT §T Y T 77 e
% g7 afg g ot ¥ aF W7 At g,
A1 5A% w1 w7 & Wi

() "t g w1 frar mar A
Y T Tw W A fawr 1 8 W
WIET A0 A QA A I @
fawrr & faarodw § 7

ot w3 crow wft (ot flrw
wremw) (%) o A€ ) T e
* g @ & fag TFE T T
T WT ¥ aEwr wwar AT ey
ot &

(&) mar ®x T & arw
9 wEA ¥ Frwrior & farg &g sonfadr
ax Fravqr wdew fear ar <@m §
FiqT ™ W ATA w1 AOF 1T %
T ¥ FaraAT aT oY frerT F0TW )
aaewr & ofcms wrew g o & A
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w A & Frefor & X ¥ fafrem
fear ol off g o IqwemaT 9T W
favie w0 |

wfegrere sitc wdgay # e @
favrvrt &t wemrf # whvafirn

2777 st waw feg sT w1
Tt ovar Ten 7 W gdbon aET 9g
qOTA W P ¥4 f

(%) w7 avwTT T gar & s faeelt
¥ Wy mfagrEe Wi sdran 99
T w e d7 w7 odfear £ mfar
a7 ¥ faqoeTr ¥1 gears 3 Ay 7 9
§am 07 wfrafagam +% & foww
ITATHRNAT FT qgT FiEAIIT TAv
T

(=) afz =& a1 Far @vHre =
AT FY A 7O Fran gowmEET
w1 wfearsm a 71 ?

Aforen wwr HmA W SETE
it (o prwlt e wgar) (1)
a7 (=) sfeaT wmoer Foioe s
F1fFEs AT @A W T wql T
w7 misarae w7 sUIEE F oA
o dx (@mr 9w & W)
oifaat ¥ st 77 ¥°7 1€ 3% dwia
w1 siafurame 1 s1¢ fosad 7=
fasft # fme W1 awar qorfeaw da w1
HAATH  IAFSAT § FTIT FH! §TH F7
freAm fadr * 1 avw Goifeaw
7 ¥ ITTemar wEvasAT (faeel)
gl A T OIWT A &1 A"
W goATT W omet § g0 Aww ¥ fora
T 77 T 97 | /T IR FT
farrret Fefrer &7 aeord gaddY sirr &Y
e o gt = af ot
st 1978 ¥ Ay awmg &
ey | mfearaTe w7y sdRmEE
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¥ g ¥ frafin wrcammr qoark
FRTENA BT AT |

Medical Examination of Casual
Gangmen

2178 SHRI A K ROY Will the
Minuster of RAILWAYS be pleased to
state

(a) whether a large number of
Casual Gangmen in Dhanbad Divi-
sion Eastern Railway have been de-
clared unfit for the job of Gangmen
in Medical Examination but fit for
other jobs

(b) 1f so the names of such Casual
Gangmen indicating the length of
their services

(c) achion taken to provide these
poor Casual Gangmen alternative
jobs and

(d) the reasuns for not following
the directives of Ruluway Board re-
garding relaved standarg of Medical
Examination for these Casual Gang-
men?

THI' MINISTER OF STATF IN
THE MINISTRY QF RAIL
WAYS (SHRI SHEO NARAIN) (a)
Yes 72 were declared medically un-
fit for the category of Gangmen

(h) A statcment 1s attached

(¢) and (d) Aprointment in alter
native categolics 1~ subject to the
availability of v wcancics an the alter
native catcgories for which casual
labour are found 0Ot 30 have ulheady
been provided with alternative jobs
4 have not yet turned up for appoint-
ment The balance of 38 cases are
under considcration

STATEMENT
si " Date of
No Nar appoint
ment
I 2 3
5 Shr
1 Mangru Mahato 16 2-67
2 Jumon . . . 6g6g

g Noor Ansary % 16-2-68
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81, Date of
Na, Name appoint- H 3
ment — e

1 2 3 8/80i

o 37 Buttoo . 21-6-65
4 JayLall 29-3-68 9 Ml . 9-6-65
5 Tulu Mahato . 16-11-69 39 Puran . 16-12-64
6 Ramoo Mahato 16-1-70 4 Horil . 1962
7 Toklall Mahato 16-1-70 41 Kagoo . 1963
8 Mehroo Mahato 16-2-77 42 Dhasukdhan 1967
9 Arun . . 25-1-66 43 Wazir s/o Sanichar 1967
10 Sudarshan . 20-11-74 44 Waur sjo Gopr 1967
11 Noor Mohamad 16-12-66 45 Amafi . June'1967
12 Peary . 21-12-66 46 Ram Ratan Oetl1967
13 Sewa 21-12-66 47 Kesha . Junc 1967
14 Kandan . 18-6-66 48 Nirmal . May/1967
15 Badyasan . 13-6-66 49 Jagan . Feb[1968
16 Gyawddin . 21-12-66 50 Parmeswar Junf1g67
17 Gobind Mandal 16-1-68 51 Kamal . »

18 Mathan Mandal 21-12-68 52 Jagarnath "

9 Durgsa R 16-2 -38 53 Muneawar »

20 Gobind . . 16-10-68 34 b S

21 Somra . 18-5-56 55 i

22 Khara 28-9-62 3¢ bl s e
23 Renejal 19-9-57 571 Bolram !

24 Mank 1957 58 Santokhil 20-11-59
a5 Bandhan 1956 50 Somaroo g2o-10-60
#6 Bhagloo - i Go Bhagar 31-62

S L 6-6-64

27 Sahamati 1 61 Julum g-3-6a
8

85 Emoon ol 62 Ballusar . 17262
2q Ibrahim 1964 63 Hargobind 16¢7-62
g0 Horil 1957 64 Karmadeo 17-9-67
31 Guzra . 1960 65 Smoo . 91-7-63

66 Nandoo . 90-3-68
Bab 1
N un - 67 Sheo Prakas! 4170
33 Khago 1965 68 Ramdas . 182371
% Golap . . 19565 69 "“""’h' ol
70 Ram Payarc 20-2-70

g5 Dilchand . 26-5-65 71 Ranjeet . 20-10-70
96 Mahabir 16-6-64 72 Hamalall 1970

3999 LS5
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Reconstiintion of Beard of Directors
of Hindustan Antibletics, Pimpri

2779 SHRI R K MHALGI Wil
the Miuster of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to refer to reply given to Un-
starred Question No 3106 on 13th
December, 1977 regarding reconstitu-
tion of Board of Directors of Hindus-
tan Antibiotics every year, and to
state

(a) whether 1t 15 a fact that as per
provisiongs of the Company Law the
Board of Directors of Hindustan Anti-
bioties Ltd (Pimpri) Pune—(Maha-
rashtra) has not been fully reconsti-
tuted for the year 1977-78 and keep-
ing the vacancies of mx or geven, and

(b) if so, the reasons thereof and
when now they will be fllled up?®

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H N BAHUGUNA) (a)
No, Sir

(b) Does not arse

2780. St GO WA WORR : T
dgtfeaw wrer emaw st ados w0
xamt A ¥ w1 e

(%) = w99 iy ox
YA feay s ¥ 9w v
&y oot ot qurferar §

(W) wmag st fedmwas
g ¥ wivw du wham o d
w0t gwt ¥ § 9t afz g at \T WEwTT
Ve & Wi waw< a1 & ford o
|WAT BT 7 FCH 500 ¥ 1000 ¥
¥ 0y, afz gr, A v o, Wi

(7) war fafers #vvonmre gl
AT NAATATT AR ®T AL F wfiw-
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AW WA JYOIH WX & AT IR
waTea ¥ € groer goere & -
i ¢ wt ot gr, o Sawt e W
t?

v awy ThrEN O ST JeTE
#oft (oft prwelt e aguen) (%) ®
() A wafaay &1 qaft wf Afa gadr
Arizel w7 Taml F wET A Aw
wafrat & awes fren & qewe folt
(¥ ) ¥t Wi dtw qFfeaT adr
fagr & ¥w/ged Do Aw A vAfAu
oY 25 wferrer vifeaT 23 feemaT, 1977
& wgfen arfeay, sepqfwa o onfeen
¥ safur =fea & fad wefna =+
Y Y ¢ 7 o aw gy Aifa 4@ Ty
7§ ) 7w v wra xfena wraw FEiIET
¥ 1-1-1974 ¥ wynfa wfadt @7
wgfen sonfea ¥ awfas safsadt
* fa¥ urE dw odfey 6t ¥ e
¥ gErv (8w o) fadly ¥ &
wrae gae) Aifr woar vat 67 | I
difs & w=vld  31-12-19778%
wigfen  arfeat, wqafan smonfaa
¥ gafaa safeaa) ¥1 16 'F 4 HexT
&Fm avy Wit 18 fw oRfAar sEe A

ar qwr

T a99 i e s i
wre dztfeas sreatdve & €9 s69
farerory ¥ & 112 farswt & 919 5000
¥ W wfes v & w9 & femmam
dzifram weiem fafae Wit s
wraw feanfrr (sfem) fafwo &
WY 7 WAAT 9% 7 A7 w1 fagror
e wafgar & wreaw ¥ oy wmar
21 sfuga wmaw s & yar
o THTR & fawos & v wE A
"o o @var qger ¥ fr Fraifor s dY
wY § 1 wfamdie ¥ vt € @@
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qeTt Y e oft ey ot o & (T
ey ¥ fag waw R T @ &

tw fargefecor ITwewit wr fisrior

2781 Y wUTOR o : FGT 1w
FAT 7% warA # w97 w44

(%) voT wqw & I FTYEAAT ®
ara war § forg ¥ fagereTor qad
IrwTait ot fsrtor farar Wi 3 sTrETY
& feaa v o w7 §, Wi

(w) war fagdfteTor fawmr
TR FT ¥ A T wEET &
wdwrer KTFAT FoAMAA ?

o e § T WAt (st few
areawm) (%) oF faaoow aam g

(@) wredig & o o faws-
w7 & ¥7H ¥ 3¢ @ ¥1 W fa=wre
T

farow

1 o2 fagdro & fog smawas
IIF FT fAAN FIH AT I@T
2w ¥ frqa Seefat & amy iy fad
nx § | T AF T FNfvAT T yTvR
wHarfrar &7 qmy FT W & W
wwEs ¥ far TR dwfmr T saa
AT #7 WEY AT qAT AT O
T & wife 7 Faefar W swEm &
frgam & adr ¢ —

1 d99 F SERE o fao,
A, waTETATR

2 #%% WTTe THo & Wi fiyo,
Al

3 fud zard e, 67, Wy,
Wre o Uw, FATIW, XATEET

4 dOE w9 R fde,
v-7, TeEAee, O
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134
5 Awd wy fag, et

¢ dad gfm o fafeew swiex
wrofere, ft—10, vefuw gfar

qo 3, ¥TS Ty, arfwaramz

7 Awd ®TAQT OWEER o, 14T
sramifer  rdmase fadwr-
T AT, HTAYT

8 Wad fafwgr varfae awd, firfome
A, WS

9 dud wet ifrafor srEram
¥#-58/2, ™4 grar ¥ifgn, €A
Tre, Frerom

19 #wd wiTo dYo weitw zew, €-193,

wfa ar,  gEEweres,
arfagrar

Production of Cooking Gas

2782 SHR] PARMANAND GOVIND-
JIWALA Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state*

(a) the total quantity of production
of cooking gag 1n India,

(b) the total quantity of cooking
gas consumed in metropohtan cities
and in cities having population of
more than two lacs;

(c) has the Government made any
plan to supply adequate quantity of
cooking gas to the small towns hav-
ing population of less than two lacs;
and

(d) 153 Government aware of the
fact that there is a large scale demand
of new gas connections in small
towng if so, the step to be taken by
Government?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N BAHUGUNA)
(a) and (b) The total production of
cooking gas in the country during
1977-78 1s expected to be about 394
lakh metric tonnes Out of this
approximately 237 lakh metric tonnes
of cooking gas are expected to be
consumred in metropolitan cities and
towns having more than 2 lakh
population

(c) and (d) No accurate a-9es
ment of the actual demand for LPG
has  been pos-ible because of the
other alternative fuels such as coal
soft coke charcoal fire-wood Lkero-
sene, etc, also being used as domestic
fuel However cooking gas 15 being
matketed by the Indian O1l Corpora-
fion and Bharat Petroleum Corpora-
tion in some of the smaller towns
having a population of less than 2
lakhs Introduction of LPG marketing
in other smaller towns by these two
ol companies and by the remaining
two o1l companies v Hindustan
Petroleum  Corporation and Caltex
O Refining (India) Limuted will
be possible only when wadditional
LPG become< available

Proposal to enact ynified Clvii € ode

2783 SHRI PARMANAND GOVIND

JIWALA Will the Mimster of
LAW JUSTICE AND COMPANY
AFFAIRS be pleased to state

(2) whether Government are con
sidering to enact a unified civil code
for the entire population of India

(b) 1t not why and
(e) i vo when?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV) (a) No, Sir

(b) Before undertaking the enamct-
ment of a umiform civil code, Govern-
ment would have to give due con-
sideration to the views of the diffe-
rent religious communities in India
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There is as yet no favourable res-
ponse from these communities for
such a code

(¢) Does not arise

To migEt W wwwr we GQweir
T S WA
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Increase in Number of Voters during
Elections in States

2786. SHR] SUKHENDRA SINGH:
‘Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state:

(b) if so, the details thereof, state-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-

SINGH YADAV): (a) Yes, Bir,
(a) whether there has been any in-
crease in the number of voters during .
the recent elections in varlous States; (b) A “Statement containing the
and requisite information is attached.
STATEMENT
No. of electors .
ion i No. of nct case o
Name of State/Union ‘Territory \r:ts Lok Sabim  Awembly A
election clection
1977 1978
T ___‘l“-_ 2 3 4 5 6
1. Andhra Pradesh . .. 204 - 27,567.6:8  a2Banbace gBagy 2 F6
2. Assam . ' f . . 126 7,225.606 7.9b2 G5 797420 10 20
3. Karnataka . : . . . 224 16,707,195 © 17806088 « 128, (43 0 79
4. Maharashtia . . 288 28856 901  91,020.305  2.172.404 = =q
5 Meghalaya . . bo 530,926 585,081 54755 10 72
6. Arunachal Pradosh . . a0 215.657 230,945 24,288 10 12
Iarar t.n22  Br,163.407  B6.0%0.106 | gob.gey 6er

Flectric Traction beyond Krishna_

nagar
2787 SHRI SASANKASEKHAR
SANYAL: Will the Minister of

RAILWAYS be pleased to state:

(a) whether there 1s a long stand-

ing demand for extending electric

, traction beyond Krishnanagar to
Lalgola, and

(b) what is the Government's atti-
tude in this behalf and in the matter
of running electric traing beyond
Krishnanagar towards Lalgola side?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes,

(b) Sufficient capacity is available
with the existing form of traction
between Krishnanagar City and
Lalgola to cope with the anlicipated
increase in traffic in the foreseeable
future. Investment on electric trac-
tion op this section, therefore, is not
finanecially justified.

Double Line System from Ranaghat

{o Lalgola
2788 SHRI SASANKASHEKHAR
SANYAL- Will the Minister of

RAILWAYS be pleased to gstate:

(a) whether he is aware that there 1s
a long standing demand that in the
Sealdah Section of the Eastern Rail-
wav in which Ranaghat to Lalgola is
a single line track the double line
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system be introduced from Ranaghat
to Lalgola which is on the bank of
Padma river which demarcates West
Bengal from Bangladesh; and

(b) steps Government propose to
take for meeting these demands?

THE MINISTER OF STATE IN THE
MIRISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). No.
Enough capacity is available on the
section and doubling is not considered
necessary.

Formulation of Line Conversion
Policy

2780 SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased
to state:

fa) whether Government  have
formulated any policy for converting
metre gauge to broad gauge and nar-
row gauge to metre gauge for the
next five years: and

8. No. Name of the Project

1. Suratgarh Bhatinda (NR)
MG tn BG

ER Bl?ganki-ﬁammtipm {NFY MG tn

q, Varanau-Bhatnt "NTY MG v BG

1. Samaswtipur-Darbhanga (NF) MG to
BRG . i

. . .

5, Mboradabyd-Ramnagar (NT) MGt
BG . : . . .

6, Kahiwr-Talkna (NTY MG 10 BC aned

parallel BG Line hetween Lalkua-New

Hal'lwani (Phase TTI)

MARCH 14, 1978

New RBonraigaon-Gauhati (NF) (parallel
BG line) . . .

Parallel BG line from  Guntakal—
Dharmawaram and conversion of
Dharmawaram  and conversion
Dharmawaram-Bangalore (MG to
BG) (SC) A
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(b) if 50, what are the detpll of the
railway lines covered under the sche-
me, each year, zone-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b):
Gauge conversion projects to be taken
up during the next five have
not yet been finalised. Under the

present policy a gauge conversion
project is taken up,
(i) when a section becomes

saturated and is incapable of handl-
ing aditional traffic.

(i1) when the magnitude of the
transhipment involved is such that
it is uneconomical or 15 not feasible
at all.

(1il) when they are needed for

providing speedy and uninterrupted
means of communication to areas

which have potential for growth.

The following gauge conversion pro.
jects are In hand at present:

T ength in kms. Fetimated cont

Re in Frores)

3 4
T{2 00 14 n0
a7 o0 fin oo
1fig oo 13 o1
37 fio f 73
7750 7651
6o+ 75
9-off
17-27)
15700 35°00
267+ 00 24" 00
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!4:

9 Fi mkuhm-'l‘rivndrum (S) l‘MG B m
BG) . .
10 Manmgd- ?ublum-?urll Vu}ntﬁ 'MG
to BG (SC)
t1  Guntur-Macherla (SC) MG to BG

12 Vlrumnm-okha-l"orblndar (“’J
MG to B .

13 Delhi-Sabarmati (W, N} MG to BG
14 Barauni-Katihar (NF) MG tv BG

3 4
2z21- 00 " 1B-2s
354" 00 29'74
130" 22 B 14
557" 00 6o co
025 00 10800
182° 00 20° 00
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#H@7 0¥ Fo, F IFWA, FTHT F
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gifz €t =T A wqF wreg §,
WY YE ¥ wfowredy ¥ I
WA TF AW W T G qnam
fedr 7o wmraw &1 @O A @ I
t | agAETY, tE 2T & gE-Ei
93 17 aret faoy & wiwst 1 R
st rar ofer feat amar § ooy
TR Tge & ot &

Fertilizer Projects at Talcher and
Paradip

2781. SHRI PADMACHARAN
SAMANTASINHERA: Wil] the Minis-
ter of PETROLEUM AND CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(m) is it a fact that Government are
fulfilling the requirement of Talcher
and Paradip fertilizers in Orissa State;

(b) if so, what is the
for this and the amount;
and

programme
provided;

(c) what is the target date of com-
pletion and the present position?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). The coal based fertiiizer
~lant of the Fertilizer Corporation of
India Ltd. at Talcher is proceeding
ahead towards mechanical completion
and is expected to be commissioned by
the end of 1878. The outlay proposed
on this project for 1977-78 is Rs. 2009
lakhs.

Paradeep project was one of the
five new fertilizer projects envisaged
in the public sector in the draft Fifth
Five Year Plan. The project could
not, however, be taken up fcr im-
plementation during the Fifth Plan
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gﬂoddmtoth.m.emm
resources.

Now, with the discovery of asso-
ciated/natural gas i the Bombay
High and Bassein structures and in
Assam, priority is being accorded to
the setting up of additional nitro-
genous fertilizer capacity based on
gas. However, while planning uddi-
tional phosphatio capacity, Paradeep
as a location would b given due
consideration.

Production of Oil in Assam

2792. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to

(a) the rate of production of oil in
Rudrasagar, Lakwa, Lakhmani, Geleki,
Borholla in Assam region;

(b) whether any further drilling
programme has been undertaken by
the Oil and Natural Gas Commission
in other parts of Assam;

(c) if so, the facts thereof;

(d) whether any demand has been
made for another refinery in Upper

Assam; and

(e) if so, Government's reaction
thereto?

THE MINISTER OF PETROLEUM
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
During the year 1977-78, the ONGC
plans to produce a tota] of 1.42 million
tonnes of crude oil from Rudrasager,
Lakwa, Lakhmani and Geleki ofl
flelds as under:

Million

ronnes
Rudrasagar . . o-28
Lakwa-Lakhmani . . o 88
Greleki . o026

Torar . 1.42
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There was no produtticn of ofl from
Borholla.

(b) Yes, Sir

(c) During the current year ie,
1977-78, besides drilling at Lakwa,
Lakhmani, Geleki and Borholla struc-
tures ONGC conducted drilling at
Charali and Chargola structures in
Assam. During the yecar 1978-78, it
iz planned to continue drilling st
Lakwa, Lakhmani, Geleki, Charah and
Chargola structures, Besides, drilling
at three new structures, namely,
Barsilla, Chairadep and Masimpur in
Assam is alsp planned during the
Year.

(d) Demands for setting up addi-
tional refining capacity in Assam have
been made in fhe past.

(e) A decisioni by Government
whether to set up additional refinery
capacity/secondary processing facili-
ties and if so, where will be taken
ufter examning the recommendations
of the Study Grovn appo.nled by
Government recently.

Railway Link in ¥ran

2793. SHR] SUKHDEV PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether 1t 15 a fact that RITES
has secured orders for building up
raillway lhink in Iran for about 500
kms ;

(b) if go, the details thereof,

(e) whether the feasibility 1, agamn
being 1evised in view of the fact that
other internationsl competitors ale
coming in RITES's ways of action:

(d) if so, the details and facts there.
of; and

(e) the international significance of
the proposed rail link of Iran?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.
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(b) Does not arise.

() and (d) RITES have in the past
carried out preliminary feasibllity-
cum~-cost study (Phase I) for a new
railway line between KERMAN and
SHURGAZ in Iran and have also since
offered to undertake the final location
survey (Phase II) of this ine. Anuiher
study connected with upgradation of
existing branch line betwesan
MIRJAVEH (Pakistan) and ZAHE-
DAN (Iran) has also been completed
by RITES and report submitted to
Iran. No decision has been taken by
that Government, so far.

(e) ZAHEDAN — KERMAN -—
SHURGAZ missing rail link when
completed by Iran woulg bridge one
of the existing gaps in the Trans-
Asian Railway project designed to
facilitale international through rail
traffic.

Punalur Papér Mills Limited, Puna-
lur in Kerala

2704 SHRI SUKHDEV PRASAD
VERMA: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) who are the principa] sharehol-
ders of Punalur Paper Mills Limited,
Punalur, District Quilon, Kerala and
value of such shareg held by principal
shareholdeérg and the directors;

(b) the composition of the Board
of Directors of the saxd Company;

(c) whether there are very serious
allegationg of irregularities against the
Managing Director; and

(d) if so, the steps being contem-
plated to be taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN):™ (a) and (b).
A statement 1s attached.

(c) and (d). The Department of
Company Affairs have not received
any such allegations against 1ihe
Managing Director of the company
during the last three calendar years.

Statement
P incipal shareholders and 1alue of shares held by eah hamng more than Rs 1 lakh worr)
shares

1y Name

Amount 1n Rupees

Unit Trust of India . 5
Canara Banl, Varanasi . -
State uf Kerala - - -

United Tndustoal Bank Litd , Calcutta-1

Laxmimwas & Co (Fxpo t) Pat Ltd (Calcutta 16)

Kathi Oild Stvaes Prt Ltd Varanasi

Clive Street Nominees Pot Ltd Caleutta

Mrs [lsha, Mittal Nivas .
Master Kunal Dalmia

Mrs Suman Hade

Miss Shailly Dalmia

Mt Kusam Mundhra

Mr. Tarachan'd Dhan’ce

Mr. Laxmi Nivas Dalmia

811750

- LN FRETE )
12,30.300
4,00.000
19.57 170
50,12.75,0
16 Bo.ocon
5402 g0
1,23 18
R . . v 2,600,00
1,08.000
1,118,090
1.12,0n0

1,23,920
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{s) Preference Shereholdos
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Mame

Amount in Rupees

G-ne1al Insurance Corporation of India

National Insurance C» T td

Umted India Fire and General Insinance Co Lid

New India Assurance Co Lid

Oriental Fire and CGeneral Insurance Co

Ut Lrust of In lia

Mi Ix mi Nivas Dalmia (Managing Darector

Dr o sie € PN Smgh
Mr
Mr
Mr
Mr
Mr

K S Narayanan

Madhav ( senka

Bha . rath Muraraka

Mhan I al Mittal

Mikash ( handra Saibhadhik u
Mr
Mr
Mr

Vint ak Atmaram Raio

Avitar Sinrh Khrana fnomines

Rationalsation Project of Sindm Umt
of FCI

2795 SHRI A K ROY Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether 1t 15 a fact that thc
Rationalisation Project of Sindri Umit
of the FCI 13 five year behind the
schedule though the money invested
has jumped three fold, 1f so the facts
n detail,

(b) whether it 1s a fact that the
main cause of failure of Rationalisa-
tion Project 1s the supply of substan-
dard material of construction with
which many top officials are involved;

(c) whether 1t 15 a fact that Gov-
ernmenty now wants to scrap the

Parakhal Thariath Dev sy fnominee of ( ov iment of kirala
nominee of TCTC 1 Tad
fFIFC1T

Ltd

2,00,000
11,75,000

7 00,000
Bromo

. 75000

120 (0

Names of Directors and the v L e of h ¢ hidd by then

12 9.0
§ nao
«For
5 120
oo
1ecn
fae

Aal

whole project of preparing ulphuric
acid from pyrites and switching over
to sulphur base and

{d) will Government make a full
scale probe i1nto the affair?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
to (c) The Sindr1 Rationalisation
project was approved in December
1967 with a capital outlay of
Rs 229588 lakhs and was expected
to be completed 1n, November 1871
The current estimate of the cost of
the project i1n around Rs 480074
lakhs Due to cerfain in-bwlt techno-
logicai constraints the plant could
not be commissioned to run at near
rated capaclty These problems nave
now been Identified and action is
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undet way to remove the constratnts,
As part of the memsures to stabilise

production In this plant, a proposal to
convert one of the two streams of the

sulphuric acid plant to use sulphur 15
under study, the other stream is being
stabilised on upgraded pyrites.

(d) In view of the position ex-
plained above, a probe is not con-
sidered necessary
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MRTPC ‘Cease ang Desist Order
against M/s, Western India
Plywoods Ltd.

2798 SHRI K A RAJAN- Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleazed to
state

(a) whether the MRTPC has 1ssued
“cease and desist order” against M/s
‘Western India Plywoods Ltd, Canna-
nore (Kerala), and

(b) 1f so what are the charges filed
against this firm and further action
being taken thereon”

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIL
SHANTI BHUSHAN) (a) Yes, Sir

(by M/s Western India Plywoods
Ltd were charge with the allegations
of indulging in the restrictive trade
practice of giving graduated discounts
to their agents as bonus on the basis
of annual turnover The Commission
passed orders on 28th January, 1878
restraining and prohibiting the com-
pany from granting graduated dis-
counts to its agents/customers on the
basis of annual turnover and also that
this restrictive trade practice shall not
be repeated in future The Commis-
mon further ordered the company to
file an afidavit of compliance with
the terms of the Commission’s order
and also endorse a copy of the Com-
mission’s order to its agents as on
1st January 1978 The company has
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«since filed the affidavit of compliance,
which is under examination.

Appointment in Class 1V Cadres

2798. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
“to state:

(a) whether there has been a report
of corrupt practice in the matter of
appointment in Class IV cadres by
forged signature of Sr DO.S.(T),
Dhanbad, Eastern Railway; and

(b) 1f so, what steps have been
taken on that?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): {(a) and (b). Yes
A complaint forwarded by the
Hon'ble Member of Parliament was
received by the Zonal Railway on
18th February, 1978 and the same 5
under investigation.

Strength of S. Ms. and A. S. M:

2800 SHRI RAM PRAKASH TRI-
PATHI: Will the Minister of RATL-
WAYS be pleaseq to etate:

(a) the actual and sanctioned
strength of Station Masters and
Assistant Station Masters over  all
Indian Railways Division-wise and
grade-wise;

(b) the total number of posts of
Station Masters and Assistant Station
Masters lying vacant in Delhi Division
grade-wise; and

(c) steps taken by the Administra-
tion to fill up those vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). In-
formation is being collected and will
'be lald on the Table of the Sabha,

MARCH 14, 1078
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Reservation arrangement at Kishan-
ganj Rallway Station

2801. SHRI HALIMUDDIN AHMED:
Will the Minister of RAILWAYS be
pleased tg state:

(a) whether Government are aware
that the travelling public are suffering
great hardship to get reservation of
berth/semt from Kishangan) and
Arana to Delhi and Calcutta in N.F.
Railways; and

(b) whether in view of such hard-
ship Government propose to make
arrangement of reservation of berth/
seat facilties at Kishangan) and
Araria Railway stations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) and (b) At
present, the followmng quota. have
been allotted to Kishangan) eand
Arariva stations in Delhi and Calcuita
bound trains:

Kishangan|
Ist Secomd
Class —— — -
Sleeper Seats
(1) 155 Dn Tin-
sukia Mail '
(u) 4 Dn Awsam
Maul 2 5

(xn) BE.]T{: Agsam

(sv) 166 Dn
Janata 14 1

(v) 348 Dn.
Passenger

2 2 4
Arariya
Second sleeper
berths
(i) 44 Dn
Darjecling
Mail 5 2
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2. These arrangements are con-
sidered adequate for the present level
of tiaffic, as even these quotay ure
not fully utilised

Railway in Loss

2802. SHRI PADMACHARAN
SAMANTASINHERA: will the
lfmmr of RAILWAYS be pleased to
state:

(a) whether Government are aware
that some Railways are going on loss;

(b) if so, what 1s the 1ncome and
expenditure, Railway-wise,

(¢} what action has been taken 1n
this regard and

(d) what . .he extra expend:ture
provided for those Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN)* (a) and (b). Yes,
Sir, In the year 1876-7T (4 zonal
Railways 1.e, Eastern, North Eastern,
Northeast Frontier and Southern, out
of the toal 9 zonal Railways, showed
loss. Financial result of emach of the
9 zonal] Rmilways 18 given in the
statement attached.

(c) The jurisdiction of Zonal Rail-
ways 1s based, not so much on the
economic viability of each zone as on
considerations of co-ordinated and
integrated operation Some Zonal
Railways are bound to show better
financial results while others may not
be so happily placed due to opera-
tional peculrities

(d) Does not arise.
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Damage to Cultivation by Waste Water
from FACT

2803. SHRI VAYALAR RAVI; will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

{a) whether Government are aware
of the fact that the waste water Jet
out by FACT Alwaye into the river
destroys the cultivation in the nearby
areas causing huge losses to the far-
mers; and

(b) if so, whether Government have
got any schemes to set up a plant to
purify the waste water thereby re-
ducing the percentage of chemicals in
it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
FERTILIZERS (SHRI JANESHWAR
MISHRA). (a) and (b). No specific
case of damage to crops n the nearby
areas caused by the effluent discharge
from Alwaye umt of FACT has been
broutht to the notice of the Govern-
ment. Howeve~, tg conform 1o the
standards laid down by Kerala State
Board for Prevention and Control of
Water Pollution, the Company has
submitted a detailed project report on
effluent treatment scheme which is
under appraisal.

Companies registered between
February, 1977 to February, 1978

2804 SHRI VAYALAR RAVI: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS pe pleased to
state-

(a) how many new companies Were
registered during the period February,
1977 to February, 1978 with State-wise
‘break up;

(b) how many of these have got
foreign collaboration; and

(¢) how many have got government
shares?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).

2548 companies limiteq by shares were
registered during the period February,
1977 to January, 1878 under the Com-
panies Act 1958, The State-wise
break-up of these companies is given
in the Statement attached.

Ot these companies, only five have
got foreign collaboration.

(c) Companies are registered with
authorised capital Shares, if any, held
by Government in these companies
can be ascertamned after they have
raised their paid-up capital. However,
of the 2548 companies registered dur-
ing February, 1977 to January, 1978,
35 were Government companies.

Statement

Stateswis break-up of the number of comparnies
fmmbm:ugum&ﬁmﬁ‘m. 1977

o January 1978.
No of
State/Umon Terntories ‘: -
himuted by
1 2
Andhra Pradesh . 3
Assam . 32
Bihar . - . a2
Gujarat 104
Haryana . .
Himachal Pradesh - 7
Jammu & Kashmir . 9
Karnataka g 163
Kerala . 71
Madhya Pradesh . 4
Maharwshtra . - Grg
Nagaland . . 1
Orima . 36
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1 2
Punjab 49
Rajasthan 46
Tamil Nadu 167
Uttar Pradesh 156
West Bengal 455
Chandhigarh 28
Delha 355
Goa, Daman & D 17
“ampur 2
Meghalaya 4
Pondicherry 7
Tnpura 1
Arunachal Pradesh 7
Torat _._—.:543_

—

Representation frem A
Masters’ Association

2805 SHRI A K ROY Wil the
Minister of RAILWAYS be pleased to
state

Siation

(a) whethe:r the representation of
All India Station Ma-ters Association
dat~d the 11th Januaiy 1978 on the
case of victimised railway workers of
Madur a1 Division of Southern Railway
has been received and

(b) f so what
taken on that?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHR! SHEO NARAIN) (a) and (b)
The revrescntation 1s 1n  connection
with a case filed by the State Police
aguinst certain raillway employees, who
8quatted on raillway track on 8877
obstr icting movement of an Express
train  The case 15 pending trial No
action 18 possible at the Raillway level,
sin¢  tne discretion to withdraw a
Police case rests with the State Ad-
munistration

action has been

MARCH 14, 1878
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wm Tvemw fasr W @
woAt gfafras w1 gewew

2806 st gww W weAm :
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¢

(@) 711 =7 P vad
fmsr ® i AT T A T
5, wWhmrafrag g W<

(w) afz &r a1 F@1 WA W
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fafa, = dic st o ot
(st mfmrwaw ) . (%) W@
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¥ w1 FEAT FeoeT afufaw 1956
¥ wATT gty A § 1 Ty,
T, WA F-rhFater wooAr fafade,
T £ OF  FTUAT AT T A qorge
g Mo TATAE | W
7 ol F wer T FTET AT,
ForAr wfufan 1956 & Qe &
Na, A fer w1 7 faaiw
5-9-77 ¥ fazes wew gra wfer
a %ot & o (1) sy weaT, 32 fems
22-8-75 T4T (2) WYX AT 23,
B OTFT FTH R IO Ay AT &y
DAY 1 & fare oot g wfaforr
WEE AT T o)

(=) ot (7))  wemr ofaeg,
wgrelrg wwd ¥ T gEqA Ay Tf
faxrfort & wore wead o -
arfear sfiree ¥ o afcedT Tar gadr
s e ¥ oy qfoedw, TR,
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1976 ¥ gur ar 1wt Wi Fawrr

Constitution of officers
Railway

on N. E.

2807. SHR]I DAYA RAM SHAKYA:
Wil the Minister of RAILWAYS be
pleased to state:

(a) how many officers from ATS
to G.M on the N. E. Raulways have
hieen allowed to stay on the N.E, Rail-
way from their appointment up {c
this period or have come back after
brief spells; and

(b) the reason for allowing these
officers to continue on N.E Railway
varrying groupism, provincialism, pas-
tewsm, corruption ang resulting in re-
:entment, discontentment and dete-
1oration in working amongst stafl
cfrecting the economiral working on
this Railway?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI IIE£O NARAIN): (a) Thre
mformation 15 being  collect+d and
will by plareg un the Table of the
Sabha.

(b) No rigid period of stay of offi-
cers at one place has been fixed and
transfers; are made as gnd when ne-
cessary Keeping in view administra-
tive requirements. There is no report
that officers are indulging in groupism,
provincialism ete, on account of their
continuance on N.E. Railway to the
detriment of the Railways interest.
Specific complaints when receiveq are
adequately gealt with.

3999 LS—8.

ik am

Free Movement of irade ang Trafic
with Pakistan

2808. SHRI R, K. MHALGI:
SHRI R. V. SWAMINATHAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that at the
recent meeting with the officials of
the Pakistan Government in Islama-
bad an agreement was reached gn free
movement of trade and traffic bet-
ween the iwo countries; and

(b) 1t so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
In the recent Coordination Meeting
between the Rallway Delegations of
India and Pakistan held at Islamabad,
fiom 26th to 20th Mecember, 1957 pro-
cedurcs governing the movement of
rail traffic were simplified and rationa-
lised to facilitate free movement of
parcels and goods traffic between the
iwo countries.

Inter-State movement of Alcohol

2809 SHRI K. PRADHANI: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is 5 fact that Gov-
ernment have controlled inter-state
movement of alecohol under excise
rules:

(b) if =0, what arc the restriclrons
imposed on inter-stale movement of
alcohol; and

(e) whether large stocks of alcohol
are lying unsold in Uttar Pradesh for
want of excise release orders?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA):
(a) Allocations of alcohol from sur-
plus to deficit States are made by the
Ceniral Government on the recom-
mendations of the Central Molasses
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Board which nieets annually at the
beginning of alecchol year. Contro]l on
the movement of alcohol is exercised
by the State Governments under their
respective excise rules.

(b) The inter-State movement of
alcohol is subject to relegse orders
from the excise authorities in the
States and certain levies|fees etec.

(¢) No, Sir,
Shortage of Power Alcohol

2810. DR. SUSHILA NAYAR: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what are the iadustrial uses of
power alcohol and whether there is
a shortage of power alcohol in the
country; and

(b) what steps are being taken to
rectify the situation?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Power alcohol (industrial alcohol)
is used for the manufacture of chemi-
cals like acetic acid, acetic anhybride,
bufanol, ethyl acetate, 2-ethyl hexa-
nol and other itemg such as synthetic
rubber, polyethylene and polystyrene.
Aleohol is also useq in the manufac-
fure of drugs and pesticides. There is
no shortage of alcoho] in the country.

(b) Does not arise.

Qil Reserve in Qil fields of Assam

2812, SHRI SARAT KAR: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the details regarding the esti-
mated amount of oil reserves explored;

(b) whether it is a faet that oil in
0il bearing fields in Assam has deple-
ted, if so, the extent of depletion dur-
ing last five years; and

MARCH 14, 1978
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(c) the pericd gver which those re-
serves are likely to last at the present
rate of exploitation?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) In the Assam area, the balance of
recoverable reserves of both ONGC
and OIL take2n together are estimated
to be around 80 million tonnes. How-
ever, these estimates are liable {o be
changed from time to time ag a result
of further exploratory|development
drilling and improvement in the reco-
very methods,

(b) During the last five years
ONGC hag produceq about 4.49 million
tonnes of crude oil and Oil India Li-
mited about 15.48 million tonnes of
crude oil from their respective oilfields.

(c) On the basis of the presently
known recoverable reserves, the pre-
sent rate of exploitation is expected
to be maintained for about 15—20
years,

IHY Mg A < Hon fafemt
& fox faa waw

2813. =t %W WT FoAW :
FT I\ GAT I9T 3IAT | 947 A0iY
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AZ AT FI FAT FA 7 THT g
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sirfadt & sxfmat & fag fraT o
afad € AR T O 79 aF we
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™ dma W ey oA (s
fr seme) AT FFET HI ST
ZEIE AT 71987 97 TF 37 SO |
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Raw Material for Chemical industries

2815. SHRI DURGA CHAND; Will
ithe Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS bhe
pleased to state:

(a) whether it is a fact that agri-
culture waste like rice bran, paddy
husk and dry forest leaves and sugar-
cane bagasse are useful raw materials
and can be utilized as raw material
for chemical industries;

(b) whether Government are con-
templating to make use of these agri-
cultural waste; and

(c) if so, what are the defails there-
of?

THE MINISTER OF PETROLEUM
AND  CHEMICALS AND WERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) and (c). Government have given
approval for recovery of various use-
ful products from agro wastes. Six

units have been approved for the ma-
nufacture of Furfural from bagasse|
paddy husk/corn cobs. Certain other
items like rice bran oil and active car-
bon are also made from agro wastes.

Reduction in price of Petrol

2816, SHRI DURGA CHAND: Will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have any
scheme for reducing the price of pe-
trol;

(b) if so, what are the details there-
of;

(c) if not, what are the reasons
therefor;

(d) whether there is any proposal to
introduce levy system of petrol, if so,
what are the details thereof?

(e) what is the saving done in 1977
on consumption of petrol in the coun-
try; and

(f) what measures are being {aken
to effect economy in the consumption
of petrol?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) There is no such proposal at pre-
sent.

(b) Does mot arise.

(c) Petrol is a comparatively non-
essential petroleum product. It is ne-
cessary to curb excessive consumption
of pejroleum products in view of the
increasing costs of imported crude oil
Moreover, reduceg consumption of
petrol would generate larger quanti-
ties of naphtha used for fertilizer and
petrochemical industries.

(d) There is np proposal at present.

(e) The consumption of petrol in
1977-78 is 13 per cent less than the
consumption in 1972-73. The growth
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nteofmmotmnn“r-
Iy 15t 2 per cent less than the
growth rate in the case of other pet-
roleum produets,

(f) (i) The consumption of petrol
hag been kept under control mainly
'thrpugh fisca] measures which provide
disincentive  against  indiseriminate
use. Fuels uged in mass transport
systems are priced comparatively at
cheaper rates,

() Certain devices, which have im-
Proved air fuel mixture resulting in
better combustiop, and fuel cconomy,
have been {ried out. Premier Cars’
are fitted with the improved versinn
of Carburretor Kit which has contri-
buted to about 1y per cent additional
muleage per litre, Othep devices avail-
able in the market have been evaluat-
€d by the Petroleum Conservation
Action Group,

New Devices to prevent Rail
Accidenty
2817. SHRI DURGA CHAND:
SHRI D. D. DESAL:
SHRI G. M. BANATWALLA.

SHRI SHYAM SUNDER
GUPTA:

SHRI MUKHTIAR SINGH
MALIK,

Will the Minister of RAILWAYS Le
pleazed to stata.

(a) whether it is a fact that the
Railway Mhﬂstl‘y are introducing new
devices to prevent rail accidents;

(b) if so,
thereof;

what are the details

(¢) when the devices ure proposed
to be introduced; ang

(d) what is likely to be the cost of
such devices?

THE MINISTER OF STATE IN
THE MINISTRY oF RAIL-
WAYS (SHRI SHEQ NARAIN) (a)
Yes.
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(b) New Safety devices proposed
to be introduced are Automatic War-
ning System, Axle Counters and
Hot Box Deteotors.

(¢) In a phased manner and on a
programmed basis.

(d) Approximate cost of these de-
vices will be as under:—

1 Aulomatic Warning System:

(a) Loco Equipment Rs. 80,000
per locomolive

(b} Field Equipmcnt Rs 10,000
per stalion (2 sefs),

2 Axle Counter Rs 90,000 earh
set.

3 Hot Box Decleclor Rs  5,00,000
pe1 anstallation.

Review of contract signed with
Foreign Firms for Bombay High

2818. SHRI VAYALAR RAVI- Will
the Mimnister of PETROLEUM AND
CHEMICALS AND  FERTILIZERS
be pleased to state.

(a) whether Goveinment reviewed
the contracts signed with  foreign
firms for Bombay High due to corrup-
tion allegation in signing the contracis;
and

(b) if so, which are the contracts
reviewed and further steps taken to
continue the programme of crude
production in Bombay High?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERB
(SHRI II. N, BAHUGUNA): (a)

and (b). A cviminal case has been

instituted in  connection with the
agreemeni between CFP and ONGC.

The case is under investigation by the

CBI

The programme of crude  produ-
ction from Bombay High is going on
more or less as scheduled.
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Running of a Train between Tirodi
and Tumsar Road

2819. SHRI K ACHARULAL HEM-
RAJ JAIN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that there
is only one mixed train between Tirodi

and Tumsar Road (on South Eastern
Railway) ;

(b) whether there is a public
demand to run this ‘train two times

instead of one time as at present:;
and

(¢) if so, from when?

THE MINISTER OF STATE IN
THE MINISTRY OoF RAIL-

WAYS (SHRI SHEC NARAIN): (&)
Yes.

(b) No.

(¢) Does not arise.
Construction Reserve Posts

2820. SHRI DINEN BHATTA-
CHARYA: Will the Minjster  of
RAILWAYS be pleased to state:

(a) what is the policy of Govern-
ment in regard to creation of cons-
truction reserve posts;

(b) whether such posts are created
for class-I1V staff as well;

(c¢) if not, the reasons thereof;

(d) the total number of such posts
created; and

(e) the total number of staff who
are still waiting for confirmation
against such reserve posts?

THE MINISTER OF STATE IN
THE . MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
40 per cent.of the temporary non-
gazetted posts in each grade in the

170

Construction Departinenc are to bte
sanctioned permanently as a  Cons-
truction Reserve.

(b) Yes.,

(c) Does not arise.

(d) Owver 4700.

(e) While a large numlbrer of staff
have been confirmed against these
posts, confirmation of eligible staff
on some of the railways has been
held up due to some of the employees
having filed writ petitions in courts.

Further action can be taken only
after finalisation of court cases.

WM OSET FarR N qrmaee)
s afafa
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" Staff of Flash Butt Welding Plant.
Arkonam

2822. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there are any staff
working in Flash Butt Welding Plant
at Arkonam of Southern Railway
who have workea for more than
three years but have not been con-
firmed,;

(b) if so, their number and the
reason for delay in confirmation; and

(¢) the steps Government propose
to take to expedite the same?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) 87 Casual Labour. Their confir-
mation can ke considered only affer
their regular absorption in Class IV
cadre.

(c) Some temporary posts of a re-
gular nature have since been created
and 38 of the above labour have been
regularly appointed to these  posts.
They will be confirmed when the
posts are made permanent,

Introduction of Train Services con-
necting North and South 24 Par-
ganas

2823. SHRI DINEN BHATTA-
CHARYA: Will = the Minister of
RAILWAYS be pleased to state:

(a) whether the Government have
received any representation for intro-

MARCH 14, 1978
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duction of train services connecting
north and scuth 24 Parganas through
Chitpur Yard; and

() if so, the decision of the Gov-
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OoF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes. The proposal is for a train
service conne:ting North and Scouth
24-Parganas via Kankurgachia Chord
goods line which avoids Sealdah and
not via Chitpur Yard.

(b) It is not possible to introduce
passenger services between North
and South 24 Parganas via Kankur-
gachia Chord goods line ag the {rack
is not fit for running passenger car-
rying trains,

Doubling of Panchkura-Haldia Link

2824, SHRI DINEN BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) Whether Government have
received any  representattion for
doubling the Panchkura-Haldia link
in view of the developing of the Hal-
dia Port and other industries; and

(b) if so, what is the decision of

Government?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI  SHES NARAIN): (=)
Yes.

(b) There is enough capacity on
the section to meet the traffic require-
ment and doubling of the section is
therefore, not necessary.

Setting up of Benches of High Courts
in Goa and other places

2825. SHRI PRASANNBHAI MEH-
A Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government  have
taken the decision to set up benches
of high courts in Goa and at some
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other parts of the country including
Meerut in U.P; and

(b) what are the names of other
places in the country where benches
of high court will be set up?

THE MINITER OF LAW, JUS-
TICE AND COMPANY ATFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). No such decision has been
taken. :

Students Violence at Unnao Railway
Station

2826. SHRI PRASANNBHAI MEH-
TA: Will the Mnister of RAILWAYS
be pleased to state:

(a) whether several people includ-
ing a superintendent of Government
Railway police sustained injuries
when a mob of students pelted stones
at the GRP post at Unnao railway
station about 60 km. from Lucknow
on 16th February, 1978;

(b) if so, the details of the same

and

" (c) what were the reasons and the
action taken against the persons held
responsible?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes, 6 persons including the Super-
intendent of Police (Raiiways) Luck-
now, were injured,

(b) on 16-2-1978, a Magistrate, SP
(Railways) Lucknow. DSP Unnao,
Police and Railway Protection Force
personnel and TTEs checked rae-
bareli-Kanpur passenger train at
Achalganj Railway Station and ap-
prenhended 27 persons including 5
students and 2 teachers travelling
without tickets. When the officials
along with the arrested persons left
Achalganj Railway Station in the bus
and jeep, studenis of the Achalganj
School hurleg stones .at the bus and
the jeep, resulting in minor injuries
to the Superintendent Police (Rail-
ways) Dy.S.P. two Constables and

two others, 'The party alongwith ar-
rested persons reached Government
Railway olice Post Unnao. The news
of arrest of students and 1ieachers
spread in the educational institutions
at Unnao. A large number of stu-
dents and local leaders gheraoed the
Unnao Railway Station and the GRP
Post and demanded release of the
arrested persons, particularly the
students and the teachers. The unruly
crowd pelted stones and disonnected
hose pipes of the passenger trains
standing at Unnao Railway Station.
Later the students and the teachers
were let off on furnishing personal
bonds. The remaining arrested per-
sons were also released after realis-
ing the railway dues.

(¢) The action of the Ticke: Check-
ing Staff, Police and Mlagistrate in
detaining students and teachers for
travelling without tickets, apparent-
ly provoked the students and others
to indulge in  violence. The GRP
Unnao has registered a case u/ss. 147
353. 336 & 427 IPC on 16-2-1978,
which is under investigation.

Threat to Wreck Trains

2827. SHRI FRASANNBHAI MEH-
TA:

SHRI NARENDRA SINGH:

SHRI VIJAY KUMAR MAL-

| HOTRA.: W

SHRI G. M. BANATWALLA:

SHRI SHYAM SUNDER
GUFTA:
SHRI MUKHTIAR SINGH
MALIK:
- SHRI MAHI LAL:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether he is aware, that thé
General Manager, Northern Railway
has received threatening letters from
unknown persons for disruption of
railway traffic throughout the Nor-
thern region; and
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(b) if so, steps that are proposed to
be taken to guard all railway lines to
prevent disruption of the railway
service not only in the Northern
Region but throughout the country?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHR] SHEO NARATIN): (a)
Yes.

(b) The preventive measures taken
are'—

1. Track patrolling by Railway
Protection force (11,000) and gang-
men (14,000) has heen introduced
in sensitive sections throughout the
country; <

2. Besides patrolling of the track
in vulnerable sections by Railway
Protection Force and gangmen, Gu-
jarat,Maharatra, Uttar Pradesh,
Punjab and Haryana have mobilised
State Police personnel/Home Guard
Village Chowkidars for patrolling
the track in sensitive areas;

3. State Governments of Punjab
and Haryana have invoked the pro-
visions of Village and Small Town
Patrol Act. 1918 thereby asking vil-
lagers toke2p a watch on the track;

4. Important cases of sabotage
are being investigated by special
squads of the CID of the concerned
States;

5. The State Governments have
also geared up the intelligence ma-
chinery. Close liaison is maintain-
ed with all investigating and intel-
ligence agencies as well as the Spe-
cial Cell in the Intelligence Bureau
(Ministry of Home Affairs). At all
levels, available information is ex-
changed frequently so that coordi-
nated efforts are made to prevent
and detect sabotage cases.

0il in Assam-Arakan Basin

2828. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER
TILIZERS be pleased to state:

(a) whether it is a fact that after
Bombay High, the  Assam-Arakan
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basin lying in the North East is per-
haps Imdia’s best hope in meeting
petroleum deficit;

(b) if so, how far this is true and
steps that are being taken in the
matter;

(c) whether the ageing western
Gujarat oilfields have started giving
diminishing yield;

(d) whether the areas of Assam and
Arunachal Pradesh can, at best main-
tain a static production for the next
few years; and

(e) if so, whether alternative sites
have also been spoited for all produc-
tion in view of the short-cemings that
India will be facing due to the above
diminishing results?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). A prognostic assessment of
the petroleum reserves of the differ-
ent basins of the country by a joint
Indo-Soviet Team has indicated that
the Assam-Arakan  basin has good
prospets. Considerable oil and gas
reserves have already been establish-
ed in the Upper Assam Valley. Be-
sides, development of these, the ex-
ploration in the area is being intensi-
fied to discover additional reserves.

(¢) The fields are producing as
planned. However, lower production
is being planned to prolong the stea-
dy rate of production.

(b) The presently proven fields are
in Assam. Exploratory drilling in
Arunachal Pradesh is in progress by
Oil India Limited. On the basic of
the present recoverable reserves, it is
estimated that the production at the
present rate can be maintained for
another 15—20 years.

(e) Yes, Sir In addition to con-
ducting exploration in the presently
known oil/gas bearing areas of India.
the ONGC is conducting exploratory
drilling in other sedimentary basins
on land e.g., Himachal Pradesh, Uitar
Pradesh, Andhra Pradesh and West
Bengal, as well as in the continenta
shelf. ;
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Strength of Railway Employees in
Southern Railway

2829. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS
be pleased to state:

(a) the total strength of Railway
employees in different categories over
Mysere, Guntakal, Madras, Madurai.
Otvakkot and Trichurapally Divisions
of Southern Railway including Work-
shops and Constructions during the
year of 1972 and upto 31st December,
1977;

¢b) the total number of employees
in different categories in all divisions
over Southern Railway who were re-
cruited or promoted during each year
and the total numlber amongst them
whe belong to Scheduled Castes, Sche-
duled Tribes, ang others (list of SC &
ST employees may  be furnished);
and

(c). the steps taken to make good
the shortfall in all categories in the
divisions of Southern Railway men-
tioned in (a) above for the reserved
vacancies earmarked for SC and ST
through direct recruitment and pro-
motions?

THE MINISTER OF STATE IN
THE MINISTRY OoF RAIL-
WAYS (SHR1 SHED NARAIN): (a)
to (c). The information is being collec-
ted and will be laid on the Table of
the Sabha.

Import and sale of Tetraycline by
a Private Drug Firm

2830. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTI-

LIZERS be pleased to refer to the
reply given to Unstarred Question No.
3795 on 13th December, 1977 regard-
ing irregular import and sale of fe-
traeycline by a  private firm and
state:

(a) whether tetaracycline is a cana-
lise@ item of import;

(b) if so, whether it has been re-
cently alleged that a private drug
firm (vide Economic Times) Bombay
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of June 2, 1977 was allowed to import
and sell Tetracycline worth Rs. 1.50

crores in connivance with certain
IDPL officials;

(c) whether CBI have been askad
to investigate into the allegation: and

(d) if so, the fullest details therzof
and action taken thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS

(SHRI H. N. BAHUGUNA): (a)
Yes, Sir

(b) to (d). M/s. Mulraj G. Dunger
say & Co. Pvt. Ltd, Bombay were
found to have imported and sold 18.4
tonnes of Tetracycline Hydrochloride,
which is 5 canaliseq bulk drug, in vio-
lation of terms and conditions (re-
produced below) of the ILetter of
Authority issued in their favour in
respect of Licence No. G/T/2413365
dated 2-3-1974 valueg at Rs. 26,46,722
granted to State Trading Corporation.

Termsg & Condiliong of TIetter of
Authority

(i) the contracts for the import of
canaliseq items should be entered
into after the approval the STC;

(ii) that the Letter of Authority
holder wil] issue business notices
advertising their stocks; and

(iii) the goods imported on this
licence shall beg sold to actual users,
by the Letter of Authority holder
on the specific advice and directions
of the licensee in accordance with
the policy laid down from time to
time,

" (iv) that he shall forward to STC,
CCI&E and the Ministry of Com-
merce particulars of releases rnade
by him t9 actual users immediately
after delivery of the goods.

After necessary investigations, this
firm wag held guilty of an offence
under Section 4-1 (i) (a) and violation
of the provisions of sub-clauses (9
and (g) of clause 8 of the imports
(Control) order. Accordingly a ben-
alty of Rs. 15 lakhs has been imposed
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cn this firm. Further they have been

debarred from receiving licences or

allotment of imported goods through

STC/MMTC or any other similar

agency for the period from 16-11-77

t0 31-3-78 and licensing period
. April-78 to March-79.

Construction of Malda-Balurghat
Railway Line

2831. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS
be pleased to state:
ta) whether the people of North
. Bengal (West Bengal) have been urg-
ing upon the Government to draw up
a scheme for construction of Malda-
Balurghat-Hilli railway line;

(b) if so. the sailent features of the
proposal;

fe) whether any scheme has been
drawn; and

(d) if mot, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO MARAIN): (a)

Yes.

(b) to (d). A trailic survey for a rail
link between Eklakhi and Balurbhat
via Gajol, Buniadpur, Ganga Rampur
and Rampur was carried out during
1972-73 The line having a length of
90.00 Kms. (BG) was estimated to cost
Rs. 10.37 crores and to yield a return
of (—) 2.27 per cent in the 6th year.

1& to severe constraint of resources
and the very limited traffic prospects
it ig not proposed to take up the .cons-
truction of this project at present.

of  Foreign Drug
Firms
2832. SHRI JYOTIRMOY BOSU:

SHRI AMARSINH V . RAT-
HAWA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS be pleased to state:

Nationalisation

(a) whether Government has eon-
sidered the recommendation on the
nationalisation cf foreign drug firms;
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(b) if 50, whether Government are
going to nationalise the foreign drug
firms; and ¥

(¢) if not, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
to (c). All the recommendations of the
Hathi Committee are under the active
consideration of Government and a
final decision is expected to be taken
very soon,

Repatriated by Assmln 0it
and BOC

2833. SHRI JYOTIRMOY BOSU:
SHRI AHMED M. PATEL:
SHRI G, M. BANATAWALLA:

"SHRI MUKHTIAR SINGH
MALIK:

Amount

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to gtate:

(a) total amount repatriated . by
Assam 0il Company and Burma Oil
Company under each head, viz., profit,
dividend, royalty, technical fees, inte-
rest and head office expenses, year-
wise from 1964—T76;

(b) whether the deal to take over
AOC and 50 per cent shareholding of
BOC has been finalised;

(e) if so, the {erms and conditions,
including gquantum of compensation
to be paid; and

(d) on what basis the quantum of
compensation to be paid to these com-
panies has been determined?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (2)
The required information is being col-
lected and -will be laid on the Table
of the Sabha
(b) to (d). Nezotiations for the take
over of Assam OQil Company =znd
B. O. C.s interesi in Oil India Limited
including the amount of compensation
and the mode of payment are continu-
ing.
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Sale of Carbon-Dioxide by F.C.I.

2834. DR. VASANT KUMAR PAN-
DIT: will tie Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Fertilizer Corpora-
tion of India is selling their by-
product viz., Carbon-dioxide only to a
few monopoly parties at a low price;

(b) have Government worked out
he cost of thiz by-product by the
F.CI in comparison with other smalil
and medium scale producers of this
gas, and

(¢) have Government received re-
presentations from small and medium
scale producers of Carbon-dioxide to
review the whole position to remove
monopolies created by F.C.I. and re-
valued the costing to increase the
earnings of F.C.I, to bring parity with
cther small producers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRCLEUM
AND CHEMICALS AND FERTILIZRS
(SHRI JANESHWAR MISHRA): (a)
to (e), Fertilizer Corporation of India

Ltd. had entereq into an agreement.

with M/s. Bombay Carbon Dioxide
Gas Corporation in the year 1968 for
supply of carbon dioxide which i3 a
waste/by-product available from the
Trombay Fertilizer Unit, at the best
possible price gfter issue of an adver-
tisement. The agreement is valid for a
period of 15 wyears. A representafion
was received some time back stating,
inter alia, that the price being charged
by F.CI was low; but it has been
found that the price then agreed to by
the Corporation compares favourably
with the prices fixed by some other
fertilizer and chemica] manufacturers
subsequently for the suply of Car-
bon Dioxide Gas.

Running of Sabarmati Express
vig Guana-Maxi Line

2335. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government had
decided to run the Sabarmati Express

(Varanasi/Ahmedabad) wia Guna-
Maxi line from the 2nd October, 1977;
and

(b) if so, what are the reasons for
the delay in running this train on this
route (Bina-Guna-Ujjain) and when
is it likely to be started?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
No.

(b) Does not arise.

Cases of victimised Employees dur-
ing Emergency Period pending with
O.N.G.C.

2836, DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether many cases of victi-
mized employees during the Emer-
gency are pending with ONGC (Oil
and Natural Gas Commission) ;

(b) if so, what were the total num-
ber of such cases and how many have
been taken back according to the
policy of Government and how many
cases are being renewed and how
many rejected and give figures region-
wise of ONGC; and

(¢) what action has Government
taken to expedite the pending cases?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
There was no case of victimisation of
any employee during tthe Emergency
in the Oil and Natural Gas Commis-
sion (ONGC).

(b) and (c). Do no arise.
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Preferential Treatment to Railway-

men’s wards in regard to Employ-
ment

2841 SHRI VASANT SATHE:
SHRI K, RAMAMURTHY:

Will the Minisier of RAILWAYS be
pleased to state:

(a) whether the Ministry is consi-
dering a proposal to accord a prefer-
ential treatment to railwaymen’'s
wards in employment;

(b) if so, details of the proposal
under  consideration;

(c) the decision taken in the mat-
ter; and

(d) whether views of the Law/
Home Mintstry have been sought/
obtained and details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
to (d). A proposal has been under
consideration for giving some preferen-
ce to wards/sons/children of retired
employees on compassionate grounds
taking into account the indigent cir-
cumstances of the family. It is under
examination in consultation with the
Law Ministry.
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Set back to Goods Traffic

2842, SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
io state:

(a) whether it is g fact that
goods traffic suffered a set back
during December, 1977 and onwards;

(b) if so, details and reasons
thereof;

(e) whether rolling stock position
in certain zones of Indian Railway
has become very acute; and

(d) if so, details thereof and steps
taken to improve the position and
results achieved?

THE MINISTER OF STATE IN
THE MINISTRY OoF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
to (d). During December 1977 and
January 1978 the loading of originating
revenue earning f{raffic was more as
compared to the loading achieved in
any month during April 1977 to Nov-
ember 1977. In terms of net tonne kilo-
metres which correctly reflects the Rail-
ways output, there has been an imp-
rovement during ithese two months as
compared to the corresponding months
of last year and was also higher than
any month from April 1977 to Novem-
ber 1977.

Double Decker Coaches for Shuttle
Trains from Delhi to Meerut

2843. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the shuttle frains run-
ning from Delhi to Meerut, Ghazia-
bad and Rohtak are to have double
decker coaches shortly:

(b) if so, details of the proposal
under consideration of the Gowvern-
ment; and

(c) how soon the decision is ex-
pected to be implemented?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAIL-
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WAYS (SHRI SHEO NARAIN) (a)
No.

(b) and (c). Do not arise.
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State Capitals connected with
New Delhi

2846. SHRI Ty CHANDERE
GOWDA. Will the Minister of RAIL-
WAYS hbe pleased to stale:

(a) whether there is any proposal
under consideration of Governmant
to connect all the State Capitals with
New Delhi by direct trains; and

(b) if so, what are the details and
how many State Capitals are connee-
ted at present with New Delhi by
direct trains?

-

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Already all the
State Capitals having direct rail link
are connected with Delhi/New Deihi
by direct train or train with change
of gauge.

(b) A statement is attached.
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Statement showing through travel facilities between State Capitals and Delhi] New Delhi,

192

b

Name of the State Headquarters
1. By direct trains :

1. Andhra Pradesh Hyderabad.

2. Biharv Patna.

3. Jammu & Kashmir Jammu (winter capital)

t. Karnataka Bangalore,

5. Kerala Trivandrum.

6. Madhya Pradesh Bhopal.

7. Maharashtra Bombay.

8. Orissa Bhubaneswar,

9. Tamil Nadu Madras.
1. Uttar Pradesh Luckn.w.
11. West Bengal Calcutta.

12. Gujarat . . Gandhinagar {Ahmnedabad)
13. Haryana Chandigark.
14. Punjab Chandigarh.

15. Rajasthan Jaipur.

II. By connected traing with change of gange.

1. Assam . Dispur (Gauhati).

2. Himachal Pradesh . Simla.

III. By Rail-ctun conunected road seivics

Name of State Headquarter Rail Head

1. Jammu & Kashmir
2. Meghalaya

3. Manipur

4. Nagaland

. Tripura

wm

6. Sikkim

Srinagar (Summer Capital)

Jammu Tawi.

Shillong. Gauhati.
Impkal. Dimapur.
Kohima. Dimapur,
Agartala Dharmanagar.
Gangtok Siliguri/New

Jalpaiguri.
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Damage caused to Rallway property
by Violence

2848 SHRI PRADYUMNA BAL.
Will the Minister of RAILWAYS be
pleased to state,

(a) the loss suffered by the Go-
vernment due to damage to ralway
bogies angd other railway property
by the wviclent public including stu-
dents during 1977-78 upto 28th Feb-
ruary, 1978,

(b) the number of persons arrested
in this connection and the action
taken against them, and

(¢) whether an enquiry wa; held
to ascertain the causes of the damage
caused to railway property by these
persons?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (c) The imn-
formation 18 being collected and will
be laid on the table of the Lok
Sabha
fardt aar wivil AT ®  qeraTet

" eqrafa won
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Utillsation of U.K, gran¢ for Namrup
Fertilizer Plant

2851. SHRI SOMNATH CHATTER
JEE: Will the Minister of PETRO-
LEUM AND CHEMICALS AND I'ER-
TILIZERS be pleased to state:

(a) whether Goveinment has deci-
ded to utilise the British grant to the
extent of dolar 10 million for the ex-
pansion of the Namrup fertilizer plant;

(b) 1f 80, details thereof;

(¢) whether that grants have got
some certain conditions, and

(d) if 0, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHR] JANESHWAR MISHRA): (a)
to (d). Yes, Sir It 13 proposed to
avail of a possible credit from UK to
meet a part of the foreign exchange
cost involved in setting up a gas
based fertilizer plant in Assam (pro-
posed location Namrup). A fertilizer
appraisal mission from the Owverseas
Development Minstry, UK, has also
recently visited the country and ap-
praised the proposed project. The
details of the credit offered by the

ODM, UK, have,
been finalised.

Discussions with Bibar State Minisier
to amend Company Law

2852. SHRI SOMNATH CHATTER-
JEE, Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is @ fact that he
had a discussion with the Bihar State
Minister for Mining and Technology
for the amendment to Company Law
in regarg to the Bihar State Govern-
ment's demand of maintaiming the
coal and mineral ores head offices in
Bihar, and

however, not yet

(b) 1t so0, the details of the discus-
sions thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS
(SHRIL SHANTI BHUSHAN):
(a) and (b). This r.atter
was mentioned by the Bihar State
Minister sometime ago during the
course of a discussion, It was ex-
plamed to him that the companies
have the right to establish their offi-
ces at the places of their choice and
that the matler can be examned if
the Government of Bihar has any pro-
blems 1n this regard,

Delhi High Court order on appoint-
ment of New Direviors of Swadeshi

Coiton Mills

2853 SHR] MOHAN LAL PIPIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state.

(a) whether 1t is a fact that
the Delli High Court has restrained
the new Directors appoinied by the
Company Law Board on the Board of
Swadeshu Cotton Mills Company Limu-
ted, Kanpur, headed by Shri B. M.
Kaul from functioning;

(b) if so, whether the Government
has gone in an appeal to the Supreme
Court; and
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(e) what further measures have
been or are being taken by the Go-
vernment to check the irregularities

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN)
(a) Yes, Sir The Dellu
High Courl has passed an  order
dated the 1Bth Jan, 78 staying the
operation of the order passed by the
Company Law Board on the 17th Dec,
77 appointing itg seven nominzes
headed by Shr1 B M Kaul as Direc-
tors on the Board of M/S Swadesh:
Cotton Mills Company Limuted ex-
cept 1n regard to three of its no-
minees who will be invited to the meet-
ings of the Board of Directors but
will not be allowed to vote

(b) and (c) Petition for special
Leave to Appeal under Article 136 of
the Constitution along with Applica-
tion for stay of operation of the order
of the High Court appealed from has
been flled on 10th March, 1978 i1n the
Supreme Court

Delimitation of Constituencies

285¢ SHRL R KOLANTHAIVELU
Will the Mimister of LAW, JUS-
TICE AND (OMPANY AFFAIRS be
pleased to state

(a) the position in respect of deli-
mitation of constituencies on the bass
of latest growth of population etc,

(b) the criteria for keeping a reser-
ved constituency for three or moie
terms and

(¢) the basis 1o mdke a constituen-
cy reserved and conveit it o open
constituency?

THE MINISTER OF STATE N 1HE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV) (a) Under aiti
cles B2 and 170 of the Con.
stitution until the relevant figures for
the first census taken after the year
2000 have been published it shall not
be necessary to re-adjust the alloca
tion of seats in the House of the
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(b) and (c) Reservation or de re-
servation of constituencies, as the case
may be, is made under the provisions
of articles 330 and 332 of the Consti.
tution and such other laws passed by
Parhament, from time to time, the
subject
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Mederniention of Rallway frem
Colmbatene o Qoty

2856. SHRI A. MURUGESAN Wil
the Minigter of RAILWAYS be pleased
to state:

(a) whether Government propose

ernise the Railway from Coim-
batore to Ooty, the queen of hill
tions; and

(b) whether the present Railway
engine which 18 more than 100 years
old will be replaced by Diesel engine?

2ET

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) (a) No

(b) There are at present 12 X Class
steam locos working on the Mettupal-
alyam—Octacamund Section Seven of
these are aged between 53 to 5B years
and the remamning five are of 25 to 26
years of age There Is no proposal
to replace these locos by diesel locos

vy wfierfedt  gro
wowTd Wt wr wret fiem oo
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2859. SHRI ROBIN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government i; aware
that the polluted waste water which
the F.CI. of Durgapur discharged pas-
sed through the fields causing serious
damage to the paddy crops during
1976 and 1977

(b) if so, whether any compensa-
tion has been given to the cultivators;
and

(¢) if 80, whether the Government
is considering to give compensation
to the cultivators? .

THE MINISTER OF STATE IN "HE
MINISTRY OF [PPETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JTANESHWAR MISHRA): (a) to
(c). The information is being col-
lected and will be laid on the Tuble
of the House.
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Ooaches _
2860. SBHR{ ROBIN S8EN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Government bave
received any representation for decla-
ring suburban area upts; Asansol and
extension of EMU coaches;

(b) whether it is a fact that the
public in this area are suffering very
much due to over crowding in trains;

(c) whether it is also a fact that
the public of the area are ggreeable
to co-operate with the Railways in
all matters for such extension; and

(d) if so, what is the decision of
the Government? ’

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) to (d). Howrah-Asansol-Burd-
wan section is a present served by
26 pairs of trains including Mail/Ex
press and B pairs of stopping trains.
Apart from traffic justification, runn-
ing of EMU services ig not feasible as
it would require large scale re-modell-
ing of permanent structures, slewing
of track and provision of additional
facilities at A 1 etc. Extensi of
the Suburban area to Asansol is not
justiied. However, to augment the
facilities for passengers on this see-
tion, one pair of additional trains is
being introduced between Burdwan
and Asansol from 1-4-1878.

Railway ling betweep, Bheramara
(Bangladesh) ang Santhia (W.B.)

2861. SHRI SASANKASEKHAR
SANYAL: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he is aware that long
before the day of independence (and
during the British days) a Railway
Section was contemplated and put gn
blue print described as Bheramara
(now in Bangladesh)—-Santhia (in
West Bengal) line;
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(b) whether he is aware that BShik-
arpur in Nadia in West Bengal i3 just
on the border of Bangladesh: and

(e) whether Government propose to
consider the desirability of examin-
ing the feasibility of reviving that
scheme with a view to easing a long
standing traffic problem?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). (a) to (c). The Gov-
ernment 1s not aware of any proposal
in the past for construction of new
railway line between Sainthia and
Bheramara viz Shikarpur and there
is also no proposal under consideration
at present to construct the line on
account of the very limited availabi-
lity of resources

Complaints recelved during last
General Electiong

28682. SHRI KANWAR LAL GUPTA
Will the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state.

(a) the total number of complaints
received by the Government during
the last General Elections,

(b) the main detailg thereof, and

(c) the action taken by Government
thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a) to
(¢) The hon Member perhaps desires
to have information regarding the
complaints received In  respect of
General Elections to the Lok Sabha
held 1n March, 1977 The information
in this behalf is being compiled and
will be laid on the Table of the House
at an early date
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Captive Power Planis at Fertilizer.

2865. SHRI S. R. DAMANI: will
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
finalised proposals to set up captive
power plants at their fertilizer manu-
facturing units;

.(b) the names of units selected and
the action started in thig behalf and
by what time the units will be com-
missioned; and

(c) if not, what are the difficulties
experienced to finalise the proposals?

THE MINISTER OP STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (c). Government have approved set-
ting up of captive power generation
facililey at Trombay, Gorakhpur and
Durgapur units of Fertilizer Corpora-
tion of India. Action is on hand to
set up these facilities and they are ex-
pected to be commissioned as indicat-
ed below:— :
1. Trombay
2. Gorakhpur
3. Durgapur

March, 1879
December, 1980
December, 1980

Modernisaiion of Sindri Fertiliser

2866. SHRI 8. R. DAMANI: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to refer to answer to Unstar-
red Question No. 1262 dt. 21-8-1977
i.e. regarding cost and time to com-

plete the modernisation of Sindri
Plant and state:
(a) whether the Sindri Fertilizer

Plant modernization has been comple-
ted;

(b) if so, what is the production ax-
tained after modernisation and whe-
ther it iy on the expected lines; and

(c) if the answer to (&) above is in
the negative what i8 the delay due
to?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND  FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (c). The original date of mechanical
completion of Sindri Modernisation
Project was November, 1977 and the
current indications are that the pro-
ject is behind schedule by about 20
week due to delay in supply, erection
and commissioning of boilers and
compressors supplied by indigerous
manufacturers.

Rall Traffic Enquiry Committee

2867. SHRI S. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Rail Traffic En-
quiry Committee has submitted its
Report;

(b) if so, what are its main recom.
mendations; and

(c) if not, by what time they will
complete the work and submit the
report?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (8HRI
SHEO NARAIN): Presumably, ~ the
Hon. Member is referring to Rail Tarif
Enquiry Committee, )

(a) No.



309 Written Avswers PHALGUNA 23, 1800 (SAKA) Vﬁﬂ;ﬂlﬁwm a1p

(k) Does not arise.

(¢} The Committee is expected to
submit its report within a perlod of
two years. It may also submit in-
terim reports as may be necessary and
ag desired by Government,

Unmanned Level Crossings

2888. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is not true that all
the level crossings between Khandwa
and Tallulthal railway stations on
Central Railway are unmanned;

(b) whether it i8 not also a fact
that all these level crossings are
closed for twenty-four hours and
therefore the traffic 18 closed and as
such the road traffic is put to severe
difficulty; and

(e) if so, whether the Railway
Ministry will consider to man these
level crosmings?

THE MINISTER OF STATF IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
No, There are 11 manned level cros-
sings between Khandwa and Tukai-
thad.

(b) No, Th2 manned leve] crossimngs
are opened to road traffic as and when
required after the passage of trains
Unmanned level crossings remain al-
ways open to the road traffic as they
have no gates or barriers.

() Does not arise,

Paucity of Trains beiwWeen Burhanpur
and Bhopal

2869, SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that due to
paucity of trains between Burhanpur
snd Bhopal on Central Railway, the
inhabitants of Nepanagar, Bid and
Harsud have no cother train except
Amritsar Express for Bhopal; and

(b) if so, whether the Railway

is thinking fo introduce a
new traln from Bhusaval to New
Delhi which will incresss the travel-
ling facilities of the large population
of the State of M.P.?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(BHRI NARAIN): (a)
For passengers travelling between
Nepanagar/Bir/Harsud and Bhopal,
Nos. 57Dn|56UP Dadar Amritsar Ex-
presses provide a direct service. This
apart these passengers can ulso avail
of connected services with 2 change
at Atarsi according to their individual
convenience.

(b) Introductio: of mn additional
train between Bhusaval and New
Delhi is not at present operationally
feasible for want of spare line capa-
city on sections enroute and requisite
terminal facilities at New  Delhl/
Delhy.

Problems raiseq by two Recoguiwed
Unions

2870. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of ‘RAYL-
WAYS be pleased to state:

(a) the total number of problems
raised by the two recognised unions
of Ralwaymen ie AIRF. and
NFIR m the PNM meetings
held since March, 1877, separately at
the National (Railway Ministry),
Zonal and Divisional levels;

(b) how many of the problems out
of (a) above related to the S.Cs, and
S8.Ts;

(c) in how many cases out of (b)
above, the requests of S.Cs. and S.Ts.
have been decided—decisions taken;
and

(d) in how many cases out of (¢)
above the decisions went in favour
of the S.Cs. and 5.Ts.?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (d). Information is being collected
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and will be laid on the Table of the
Sabha.

Shortage of Sulpburic Acld

2871. SHRI CHITTA BASU: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it iz a fact that there
is a shortage of Sulphuric Acid in
West Bengal; and

(b) if 30, the steps taken {o augment
the supply?

THE MINISTER OF STATE IN
THE MINISTRY CF PETROLEIM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) and (b) During the
latter half of 1877 representations
were received from the small scale
sector in the eastern region complain-
ing about shortage of sulphuric acid.
Government, aftor consulting the con-
sumers and the producers, asked the
producing companies to augment their
supplies so that the shortages would
be relleved

Perquisiies enjoyed by Executives and
Businessmen

2872. PROF. P. G. MAVALANKAR-
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state-

(a) whether Government  have
taken any concrete steps at reducing
the perquisites enjoyed so far by the
executives and businessmen;

(b) if 80, broad details thereof;
and

(¢) whether such cuts, if any, are
being made applicable to the exe-
cutives of the public sector com-
panies and corporationg as well and
if s0, facts thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
to (¢). Government have appointed a
Study Group on Wages, Income and
Prices under the Chairmanship of

Written Antwery a3

Shri Bhotthalingsm. The question of
remuneration and perquisites of Diree.
tors etc, will be reveiwed on receipt
of the Report of the Study Group.

So far as Public Enterprises are
roncerned the salaries including per-
yuisites of the Managers are already
under congtant reviaw by the Govern-
ment, According to the recent or-
ders, the Public Enterprises are to
ahtain the opproval of
the Government before effecting
any general revision of the salaries
and fringe benefits in respect of their
employees. The remuneration of the
incumbents of top posts in these un-
dertakings €@, Chairman, Managing
Director, and otner Functional Direc-
tors, is fixed by the Government on
a case by case basia.

Waiting Room Facllities at Railway
Stations

2873. PROF P. G. MAVALANKAR:
Wil the Minister of RAILWAYS be
rleased to state-

(a) whether Government are aware
that waiting room facilities parti-
cularly for the 2nd class passengers at
several important railway stations in
the country are inadequate and un-
salisfactory:

(b) if so, whether Government
have conducted any survey of the
situation; and

(c¢) if so, whether any steps are
taken to improve the situation and if
so, broad details thereof?

THE MINISTER OF STATE IN
THE MINISTRY QF RAILWAYS
(SHRI SHEO NARAIN): (a)

to (c¢). Provision of Waiting Halls is
fone of the basic gmenities for Secnnd
Class passengers at all regular sta-
tions of the Indian Rallways. Aug-
mentation/improvement of this faci-
lity is a continuous process and is re-
viewed from time to time anfl where-
ver necessary such works are iIn-
cluded in the Railways works prog-
ramme with the approval of Railway
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Users’ Amenitles Committee and in
sccordance with the availability of

Facilities for Judicial Officess

2874. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are aware
that the judicial officers and offices
throughout the country are denied
several minimum facilities and com-
forts, including basic physical
amenities;

(b) if so, steps being taken oy the
Government to improve the =said
dismal conditions; and

(c) the estimated costs in this re.
gard and the expected time by which
the entire set-up everywhere would
have got the necessary basic facili-
ties?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
to (c). The information iz being col-
lected from the States/Union Terri-
tories and will be laid on the Table
of the House.

Staff Training Colleges for Rallway-
men

2875. PROF, P. G MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state. e

(a) whether staff training colleges
for Railwaymen are working in
various regions of the country:

(b) if so, full facts thereof:

(c) whether the said colleges and/
or training centres cater to the needs
of the officers and senior staff of
Railways only or whether such ins-
truction is uniformly available to all
types of Rallway employees; and

(d) the total expenses incurred in
this regard during the years 1075
1976 and 19777

THE MINISTER OF STATE IN
THE MINISTRY QF RAILWAYS

(SHRI SHEO NARAIN): (a)
Only one training college, viz., Rail
way Staff College functions &t Vado.
dara. However, there are 3 Railway
Training Institutes and 180 Fraining
Schools/Centres spread all over the
country.

(b) A statement is laid on the Ta-

‘ble of the House, [Placed in Library.

See No. LT-1809/78].

(¢) A sgtatement is laid on the Tha-
ble of the House, [Placed in Library.
See No. LT-1809/78].

(d) Information is being collected
and will be laid on the Table of the
Sabha.

dfeaw war e vt wdcw
dwrerr # wmr we @ whnfadl o
ferlt w1 mim

2876. Wit wewm Tag wigm :
w Wifwaw war aEm ot e

w4 ug w@A ¥ g WGt e
(%) =% mﬂim'r %

o foey wpaw & Wi i ¥ QY

u'-gwwﬁmirg ﬁ'ﬂﬁsumt

wiaw O fgedy oy oy ¥ ;
(@) @ wqwmt o

.IIE

et 2 wﬂzmmm

ol § Wl o i #

7 o v wrwor
(w

) ®wfly wwE ®
¥ A o s feaw & fag
wdw R feq A g Wi afe wff
TaE W R ?

Ftferaw wrar vamn it
it (ot ol ey )
(%) warerw ¥ wpamit ¥ S
t R 41 wwmi ¥ 8o whwm ¥
wiaw  wiwd il e €

213 §?



Y WHIR ARNOS ‘MARCH 14, 1078

Written Answers 36

(w) afc g, @ 1977 Wt fronlt

nrfy

featify Wiz sTex it & gy oy ¥ dtow gw  fiwdt werw
1 gt ot ¥ ge wiwd witm, gfeww, Afew, e, The
st it feolt e grew fft @ ardt g o I widt ¥ ey fiedt
forwd &1 xo oo wr wrd awi ¥ firprr Mt QW s anfic ¥ Wt
™ W § Wk agE ¥ swfar W o o, o
figry # feoofy ey srey fora® & fog
wifr wrr Al § 1w R (n) afx wr ara o1 P
Wem W F@ ¥ oo ow T8 g Y fem o T & A TeE
XA A WY i A wr s § Wi 9y fenfaw wor
() &ft wqwrt N @ fae Y fowr ¥ wv owviendy oo oY
¥ goeTT oY Hifer vy o w @ & fag g
wtw & feg o oA €
e ¥ o whafrew, war TR i sdos
1963 W fawrfar wom ’(l:')afslgnw T ) ¢
2877 Wt waw fag wigw :
wr g T e Ew e e o% faaowr @wT 9ew ¢ v fear
(%) ¥ ITF FeTAE A TN g
wiufrw, 1963 # g1 3 (3) *F
ot o fenfafe ot (7) ww = |
ooy
¥ AT WRA 1977 F WAN S ¥AC HFW A STO qay aqr ey
qo HT AT w1g W A g fea n amrr AT ATl fed
Y /THTT AAM oRW F AEIT T ATATT SRy
¥ T T ¥ e |
1 2 3 4 5
1 |AT /2T 102 - 102
2 gfa 42 - 42
3 afed — 3
4 fafazr, afwe — — —




317  Writtén Anewers PHALGUNA 23, 1600 (SARA) Wrilten Anners 238

Charter of Demands by AIRF/NCCRS

208 SHRI SAMAR MUKHERJEE
Wili the Mmwster of RAILWAYS
be pleased to state:

(a) whether Government bhave
opened negotiation on 6 pownt charter
of demands presented by AIRF/
NCCRS in 1974, which was assured to
be started in the meanwhile,

(b) 1f so, the progress made for
settlement of the same, and

(c) if not, the reasons for the delay”

THE MINISTER OF STATC IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (<)
to (¢) The All India Railwaymens
Federation, one of the constituents of
the National Coordination Commttes
for Rallwaymens Struggle formed
prior to May 1974 Strike and certamn
other Members of Parliament had is-
cussions, nter aha, on the 6-pont
charter of Demands put forward by
the Labour Representatives befoie the
1974 strike The position regarding the
outstanding 1ssues of the g-point Char.
ler of Demandg 1s indicated in the
Statement attached This has been ex
plained at the discussions

Statement

Pogition 1n 1especi of toe outstunding
1ssues of the 6-point Charter of De-
mandg submitted before May 1974
Strike

(1) Bonus The question regarding
payment of bonus to the employces
of the Govt deparlmental undertak-
ings wnll be considered by the Govt
after receipt of the report of the
Study Group recently appointed by
Govt to evolve a Nationa] policy on
wages, incomeg and pnceg in all
sectors, after a comprehensive study,

(li) Donrness Allowance No umla-

| teral decision can be taken for Rail-

way employees only This 18 a wider

issue on which Govt has to take a
decision covering all employees

intimately linked with the question
of wages, incomes and prices pallcy
which 1s being studied in depth Ly
the Boothalingam Study Group, ie-
cently appointed by Govt.

(1v) Decasualisation. While at s
not posmble 1o achieve the ideal
stage of complete decasualisation ym-
mediately, steps have been and are
being taken to redress grievances
of casual labour in the matter of
their absorption etc

(v) Supply of Subsidised food-
graing. The 18sue rmused cannot be
considered by the Ministry of Rail-
ways alone since Govt has to take
a decision covering all Central Govt
employees

(v1) Rallwaymen as indusirial
workers. Already Rallway employees
are guverned by the provisions of
the Industria] Disputes Act How-
evel, in respect of the termg and
conditions of service they are tradi-
tionally treated as Government
servanis as basically Railwayg are
in the nature of a public gervice
and are run directly by Govern
ment because of their social and
strategic importance

Alleged Police/R.P.F Excesses

2879 SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS be
pleased to state

(a) whether there hag been any
stoppage of work by railwaymen pro-
testing against excesses by police/RPF
personnel during 1977 and 1878,

(b) if so, the details thereof, and

(c) the steps taken by the Govern-
ment to stop such police/RPF excessesy

THE MINISTER OF STATE IN
THE MNISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a)
to (¢) The information is being col-
lected and will be laid on the table of
the Lok Sabha
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Lose Rmnning Biaff Declared “Inten-
slye”

2880 SHRI SAMAR MUKHERJEE
Will the Minister of RAILWAYS be
pleased to state.

(a) whether the rallway authorities
were directed to keep a watch over
the intensity of work and declare the
Loco Running Staff as “Intensive” by
Justice Rajadhyukshya in his gward
in 1048;

(b) it 80, in how many cases the
staff were declared as “Intenmve”,

() 1f not, the reason thereof,

(d) whether any representation has
been received from All India Loco
Running Staff Association 1n this
regard, and

(e) what steps have been taken by
the Government on the representa-
tion*

THE MINISTER OF STATE IN
THE MINISTRY OF HAILWAYS
(SHRI SHEO NARAIN) ta)
to (¢) Justice Rajadhyakshya himsgelf
examineq in the award the demand to
classify the Loco Running staff as
‘Intensive’ but keeping in view the
norms laid down for ‘Intensive’ classi.-
fication, he recommended that these
staff are classified gg ‘Continuous

However, based on another recom-
mendation of the Adjudicator that the
Raillway Admunistration should cont-
nue to have regard to the intensity of
work on any specified gection 1n 9xing
the hours of duty of runmung staff ex-
tant orders lay down thal the runn ng
duty at a stretch of the runmng stuff
working the suburban sections, where
the traffic is fast and intensive, should
be Limited to 8 hours excluding the
time taken in signing on and signing
oft

(d) Yes.

(e) As stated above the Loco Run-
ning staff have been classified in ac-
cordance with Justice Rajadhyakshn’s
award However, the assurance given
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by the Government that the duty at a
stretch of staff would be Lmi-
ted to 10 hours 10 a phased manner
has been 1mplementad in all passenger
carrying trains and in respect of 88
per cent of goods carrylng trans.
Necessary additional etaf® has been
sanctioned to cover the remaining run.
ning staf by the 10-hour rule.
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Drilliay in the Kerals Coast

2334 SHRI C K CHA~DRAPPAN
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILIZERS

be pleased to state

(a) whether 1t 15 a fact that
Government bave decided finally to
start driling the Kerala coast as part
of its ofl exploration programme

(b) i 0, what are the details of
the survey conducted and studies made
regarding the Dossibility of explo-
ration in this region, and

(e) when is the work of drilling

hkely to be started and steps taken
80 far 1n that direction?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H N BAHUGUNA)
(a) to (c) During Novembcr 1977
to Februmy 1978, seismic and
gravity gurveys covering 2837 kms
of survey lines were ronducted
by ONGC 1in the Kerala off-
shore between Tnvandrum and
Caheut Part of the data collected
hag beep processed and interpreted
Thig has shown presence of a stiuc-
tural femture about 60 km., North
West of Cochuin ProcPssing of the re-
maining part of tne data 13 still in
progress ONGC proposes to commence
drilling in the second quarter of
1978

Strength of Railway Employees
Western Rallway

2885 SHRI SHIV SAMPATI RAM
Wilj the Mimister of RAILWAYS be
pleased to gtate

(a) the total strength of Railway
Employees in different categories over
Barpda, Aymer Rajkot Bhavnagar
Bombay, Japur Kota and Ratlam
Divisions of Western Railway includ-
ing Workshops and const uctions
during the year of 1872 and apto 31st
December 1877

(b) the total number of employees
i diffevemt categories in all divisions
over Western Railway who were re-
cruited or promoted during each year

Written Answers 224

and the total number amongst them
who belong to Scheduleq Castes,
Scheduled Tribes and other (lst of
:ﬁ&a::employm may be fwrnish-

(c) the steps taken to make good
the shortfall in all categories in the
divisions of Western Railway men-
tioned at (a) above for the reserved
vacancies earmarked for SC ang ST
through direct recruatment and pro-
motions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) The in-
formation 18 being collected ard
will be laid on the table of the Sabha

Strength of Railway Employees in
South-Eastery Ratlway

2886 SHRI SHIV SAMPATI RAM
Wil the Mimister of RAILWAYS be
pleased {o state

(a) the total stiength of Rauway
tmployees 1n different categorie. over
Adra Bilaspur Chakradharpur
Khargpwt Khuida Road Nagpur and
Waltayr Divisions of South Eastern
Railway including workshops and
constructions during the year of 1972
and up to 31st December 17

(b} the total numbcr of employees
in different categories 1n all divisions
over South-Eastern Rallway who were
recruited or promoted during each
year and the total number amongst
them who belong to Scheduled Castes
Scheduled Tribes and others (list of
SC and ST employees mav be furnish-
ed) and

(c) the steps taken to make good
the shortfall in all categories in the
divisions of South-Eastern Railway
mentioned in (a) above for the reserv-
ed vacancies earmarked for SC and
ST through direct rerruitment and
promotions?

THE MINISTER OF STATE IN
THE MNISTRY OF RAILWAYS
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(SHRI SHEO NARAIN): (a)
Statemént is lald on the Table of the
House. [Placed in Library, See No.
LT-1811/78].

(b) Statement is laid on the Table
of the House, [Placed in Library. See
No. LT-1811/78].

(¢) A Crash programme for the
period from 1-10-77 to 31-3-1878 to
wipe out the shortfalls both in rec-
ruitment and promotional categories
has been launched. The Railway Ser-
vice Commissions are conducting selec-
tions for recruitment of SC/ST can-
didates to the extent of shortfalls and
finalising the panels early. Besides
SC/ST candidates are being recruited
by the Rallway Administrations un-
der General Manager's special po-
wers. Necessary arrangements have
been made to finalise the selections/
Suitability/tests/trade tests for SC'ST
candidates during the Cragh Program-
me period to the maximum extent
possible,

N

RE. QUESTIONS
12.00 hrs,

SHRI A. K ROY (Dhanbad): Sir,
1 r1se op a point of order. My point
of order is that out of 20 questions
listed today, only four could be taken
up There must be some limit on the
supplementaries. I have also given
notice of a question of casual gang-
men, which 1s equally important, If
this 18 the way the time of the House
is allotted only to a fortunate few,
then what will the other Members do”
Sir, putting questions and receiving
answers is the only way open, which
is left to the hon. Members, and if
this weapon 1s monopolised by some
Members, what can the other Mem-
bers do? I want some definite instruc-
tions Irom the Chair, like, say, therc
must be a maximum limit for the
supplementaries. Otherwise, those
questions may be deferred for the next
day, or you inerease the duration
of the Question Hour,

MR. SPEAKER: ] am entirely in
agreement with what the hon. Mem-

3988 LS—8,
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ber has said. What happens is, no-
body tables a question; they try to
exploit somebody else’'s question.
They do not give notice of questions.
I have written individual letters +to
them. Last week I have sent another
letter, pointing out the defects. I am
proposing certain suggestions to the
Rules Committee on how the time
during the Question Hour is to be
regulated. Today I find that when-
ever a question is taken up, Members
stand up and say “I am from the
easterp region” “I am from the west-
ern region” or “I am from the south”,
They do not table questions. They
only say which region, they represent.
Therefore, T am putting forward cer-
tain suggestions to the Rules Com-
mittee as to how to regulate these
questions. Today, what has been
happening is, on every question 50
hands go up. I try to give opportuni-
ties to all the parties, all the sides,
as far as possible, Mistakes can hap-
pen; I am not saying that mistakes
will not happen. Therefore, I
am calling a Rules Committee
meeting. 31 suggestions have come.
To each individual leader of the
party I have written letters. But, un-
fortunately, even the leaders do mnot
reply to my letters. What am I to do
about this? This is the state of affairs
that we are in. I know everybody
says “this question is very important®.

SHRI O V. ALAGESAN (Arko-
nam): Sir, a question is the property
of the House. You are aot very fair
when you say that when somebody
gives notice of a question, other Mem-
bers try to exploit it. It is not a
matter between the Member who puts
the question and the Minister. It is
the property of the whole MHouse.
Everybody is interested in it. So, it
is not correct to say that questions
are exploited.

SHRI DHIRENDRANATH BASU
(Katwa): The question hour be in-
creased by helf an hour,

it gwo uWo TEwTeY (HwerarE) :
T AT aTEl WY At eTo e
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MR. EPEAKERR: The mast disap-
nhledwﬂemthmo?houktht:i
many Questions. I have found
some paople have got a monopaly of
the questions put. And the complaints
come meaily from those Membars who
put a large number of questions. I
am prepared to have the matter exa-
mined by anybody. Let anybody go
inte the number of questions put in
the course of a month by an hon. Mem-
ber, ineluding the bhon. Member who
has just now intervened. I am pre-
pared to have it examined as to how
many questions he has been allowed
Yet, he has been saying that he has
not got the oppartunity.

SHRI PURNA SINHA (Tezpur):
Only three supplementaries should be
allowed to be asked to each quertion.

SHR] DINEN BHATTACHARYA
(Serampore): 7 want to speak in
Bengali. Although we give many
questions in our names, only a very
few questions are admitted,

SHRI K. LAXKKAPPA (Tumkur):
Mr. Speaker, Sar, I have given notice
of an adjsurnment motion on the
appointment of the Chief Justice of
the Allahabad High Court and asked
for Call Attention on that subject. It
was a controversial appointment that
was made. It was also raised in the
Rajya Sabha. I seek your protection
that there should be a full discussion
on this,

MR SPEAKER' I bave disallowed
that question.

SHRI K. LARKAPPA: Sir, I have
given notice of Call Attentjon,

MR. SPEAKER: That will be exa-
mined separately.

SHRI JYQTIRMQOY BOSW (Dia-
mond Harbour): Sir I would like to
draw the attention of the House to a
vital economic issue. The Tobacco

sider the Call Attention motion for
which also ] have given notice?

MR, SPEAKER: Now, Papers laid
on the Table.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA;:
I beg to lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1956: —

(1) Review by the Government
an the working of the Indo-Burma
Petroleum Company Limited, Cal-
cutta, for the year 1876-77.

(2) Annual Report of the Indo-
Burma Petroleum Company Limited,
Calcutta, for the year 1976-77 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon. [Pla-
ced in Library. See No. LT-1773/
781.

Rerorts or MRTPC anp CoMPANIES

(Aceeprance oF Dwrostrs)
AMENDMENT Rures, 1077

Ty

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (S®RI
SHANT! BHUSHAN): 1 beg to Iay
on the Teble—

(1) A copy each the following
Reports (Hindi versions) of the
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*(i) Report under section 22(3)
of the said Act in the case
, of M/s Kdsoram Inlustries and
Edmited and the
the 21st March, 1974
of the Ceéntral Government there-
on.

**(ii) Report wunder sectitin
22(3) (b) of the said Act in the
case of M/s Ballarpur Paper and
Straw Board Mills Limited, New
Delhi and the Order dated the
28th February, 1976 of the Central
Government thereon,

***(jii) Report under section
22(3) (b) of the said Act in the
case of M/s Indian Explosives
Limited, Calcutta for estajlish-
ment of a new undertaking for
manufacture of commercial blast-
ing explosives and the Order dated
the 28th February, 1977 of the
Central Government thereon
[Plazed in Library. See Neo, LT-
1774/78].

(2) A copy of the Companies (Ac-
ceptance of Depositsa) Third Am-
endment Rules, 1877 (Hind: and
English versions) published in No-
tification No, G.S.R 793(E) in Ga-
zette of India dated the 31st Decem-
ber, 1977, undet sub-section (3) of
sectlon €42 of the Companies Act,
1958, [Placed in Library. See No.
LT-1778/78].

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Si¢, abouf Item No 3, sub.
ftem (1), sub-itetrs (1), (i) and (i),
kindly go tArough tivem. What are
they? All ave conderning the Mono-
pohes and Restrictive Trade Practices
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Costimission. Earlier, only the other
day I pointed out befove the House

that the erstwhile Government had
been a party to loot, collaberated loot
of the people. That is precisely the

reason why these papers had not been
brought on the floor of the House.

Kindly come to sub-paragraph (i):
Report under Section 22(3) (b) of the
suid Aet in the case of M/s. Kesoram
Industries—Birla Brothers—and Cot.
ton Mills Limited and the Order dated
the 21st March, 1974, of the Central
Government thereon. What is today?
Today is 14th of March 1978.

The second one is; Reoprt under
Section 22(3)(b) of the said Act in the
case of M/s. Ballarpur Paper and
Straw Hoard Mills Limited, New
Dellil., Again, Sir, it 18 the same
tycoon, 1 mean, Birla Brothers. And
what ig its date? Its date 15 28th Feb-
ruary 1976. Why is it so?

The third one is dated 28th Febru-
ary 1977. Why fg it so? You kad
cautioned the Government on the
earlier occaslon when I brought it to
the notice of the House, that it should
not be repeated. Why 1s 1t there is a
time lag between the last submission
and this submission? The Minister
oweg an explanation to you and to the
House today.

MR. SPEAKER: Mr Minister, I think
there has been considerable delay n
placing these reports. This should not
happen

SHRI JYOTIRMOY BOSU: You have
to tel them.

MR. SPEAKER. I am telling them.

SHRI JYOTIRMOY BOSU: No, Sir,
you have to utter a word of warning
now.

*Hoghsh version of the Réport was
w4,

laid on the Tahle on the 23rd April,

**English version of the Report waslaid on the Table on the 4th May,

August, 1977.

verdion of the Reportwas laid on the Table on the 2nd
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PROF. P. G. MAVALANKAR (Gan-
dhinagar): Sir, I am on a point of
order. - Yesterday I invited the atten-
tion of the Chair by pointing out that
the Ministry of Education reports were
for the year as early as 1970-71, They
came after 8 years. If you go on
politely giving directives but no ac.
tion is taken, what wiil happen?

MR. SPEAKER: Now, all that I can
do is, apart from bringing it to the
notice of the Government, to place it
before the Committee on....

SARI JYOTIRMOY BOSU: There is
no Commitiee on the misconduct of
Government, Which Committee, Sir,
you will place it before?

SHRI O. V. ALAGESAN (Arkonam):
The delay is due to the fact that it
has to be translated into Hindi.

SHRI T. A. PAI (Udipi): It is due
to inefficiency.

MR. SPEAKER: Even then there
should not be much difficulty.

SHRI JYOTIRMOY BOSU: This
gentleman from the West Coast of
India, this Mangalore gentleman, Mr.
Pai, hag said ‘inefficiency’. It is not
‘inefficiency’. The Birla Brothers main-
tain contact men here inside the Secre-
tariat and the political cell to see that
these papers do not come to light. It
is not inefficiency, Mr. Pai. You know
better than I do. It is all silver tonic;
that is what works, and that is how
the 1974 document is coming before
the House 4 years afterwards.
REviIEW & ANNUAL REPORT oF FrrTiLI-
zERS AND CHEMICALS TrAvaNcore Lirp,

FOR 1976-77

e war Wit IR
shwrev ¥ oo st (=t ot faw) ¢
% vy wfufraw, 1956 # g
610% & IwuTw (1) ¥ w=wdiw fe=w-
faferr wat (fedt aar wilhoft seweor)
B TE-TF T G9T 929 X @ g

(1) wfemmed que #faee

g fafwie & a¥

 MARCH. 14, 1978 -

* Stesp Foll #n..

. prices of jaggery (CA)

 1076-77 % wiwowr W
T JTT a1

(2) wleampd o dfawew
I fafwdw wr oad
197677 % wrigw wfy-
drw, SrerrOfer e owr
¥ 9 fadeas-sgrieT
gl #t feeafoat |
[Placed in Library. See No. LT-1776/
78].
NormricATioN vUnper Customs Acr,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI ZUL-
FIQUARULLAH): 1 beg to lay on the
Table a copy of Notification No. G.S.R.
161(E) (Hindi and English versions)
published in Gazette of India dated
the 3rd March, 1978, under section 159

" of the Customs Act, 1962 along with

an explanatory memorandum, [Placed
in Library. See No. LT-1777/78].

12,10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STEEP FALL 1N PRICES OF
JAGGERY

SHRI P. RAJAGOPAL NAIDU (Chi-
tipor): I call the attention of the
Minister of Agriculture and Irrigation
to the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

“The reported steep fall in the
prices of jaggery discontentment
amongst the farmers in certain
States on account of the delay in
purchase o! sugar cane and mnon-
payment of minimum statutory price
of Rs. 12.50 per quintal by the
sugar mill owners and the steps
taken by Government to protect the
interests of farmers."

It is not the minimum statutory ‘p‘dce
of Rs. 12,50; it is the agreed -prioe of
Rs, 13.50.
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): Sir, Government are fully
conscious of the availability, off-take
and price situation of all the sweeten-
ing agenig in the country. Govern-
ment have already taken a number of
remedial measures and the House will
recall my making g statement in this
regard on February 24, 1978.

There has been a bumper produc-
tion of sugarcane during the current
year. It ig estimated to be of the
order of 165 million tonnes, registering
an increase of 11 million tonnes.
While the average all India increase
has been of the order of gbout 7 per
cent, 1n gome States the increase in
cane production has beep even more
pronounced. In Uttar Pradesh the in-
creased availability is estimated to Le
more than 10 per cent over the level of
the last year and in Karnataka
around 15 per cent. In gdistricts where
a large areg is under cane—as much
as one third or more of the cultivated
area—the problem is acute.

As a result of larger availability of
cane and hence the availability of
all the sweetcning agents, liberal re-
leases of sugar for domestic consump=-
tion, Government’s policy to enlarge
the coverage of the public distribution
system and to ensure similarity of
treatment between rural and urban
areas, the prices of all the sweetening
agents have declined steeply in re-
cent months, Gur prices have come
down by about Rs. 40 per quintal in
the last 2} months. Sir, I may reite-
rate that while the fall in prices is no
doubt welcome to the extent it pro-
vides relief to the consumer, Govern-
ment are determined to take all steps
to avert prices falling to unremune-
rative levels which would affect the
interests of 25 million sugarcane
growers.

As nearly-80 per cent of the sugar-
cane grown in the country goes for
gur and khandsari, a series of mea-
sures have been taken by the Govern-
ment. Export of gur has been per
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mitled without any gu,uwswon oI
quantity or price. To induce larger
oft-take and stocking of gur and
khandsari by trade channels, ihe
minimum margins for bank advances
against these commoditieg have .een
substantially brought down, Besides
the Nationa] Agricultural Cooperative
Marketing Federation Limited, tne
Fooq Corporation of India hag also
been asked to enter the market :nd
purchase gur in g big way by offering
a premium over the wholesale prices
prevailing in the concerned market
the previous day. It is hoped that all
these would provide the much need:d
relief to the cane grower, Indications
are already available that gur prices
are tending to look up. In a number
of centres in U.P, such as Hapur,
Bareilly, Meerut, Muzaffarnagar elc.
wholesale prices of gur have already
gone up by Rs, 58 per quintal. Here,
with your permission, | am modifying
the statement a little. According to
the latest information received this
morning, prices have gone up by Ra.
5/- to Rs, 14/- per quintal. A similar
trend is noticable in Anakapalli, Niz-
amabad and Vijayawada in Andhra
Pradesh, Kohlapur in Maharashtra
and in Coimbatore in Tamil Nadu,

The sugar industry is expected to
produce at least 52 lakir tonnes of
sugar during the current year record-
ing an increased production of 4 lukh
tonnes. Thus, out of the extra 11 mil.
lion tonnes of cane, the gugar indus-
try would provide an off-take of 4-5
million tonnes of cane. We are ex-
ploring the scope {o further maximize
the off-take of cane by the induitry
by giving suitable incentives for
crushing beyond April 30, 1978 when
recovery would register a steep dec-
line and therefore the cost of produc-
tion will go up. Besides, several mea-
sures such as increase in the weighted
average ex-factory price for levy sugar
to Rs. 187.50 per quintal, export of 6.5
lakh tonnes of sugar, increased credit
limits to take care of the additional
stocks etc. have been decided upon. I
wish to dispel a misunderstanding en-
tertained in some quarters that these
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[Shri Bhanu Pratap Singh)
measures constitute a “gift” to the
indusitry. In fact gll these are to un-
able the industry to function in g via-
ble manner and to ensure that the cane
growers continue to get the same price
that they have been getting.

The Hon'ble Member has referred Lo
the discontentment of the farmerg 10
certain States and non-payment of
minimum statutory price of Rs. 12.50
per quintal of cane. The statutory
minimum cane price is Rs. 8.50 per
quintal linked to a recovery of 85 per
cent, No factory can pay a price less
than the statutory minimum cane
price. In fact aglmost all the sugar
factories are paying a price well above
the statutory minimum cane price and,
in many cases, even higher than what
the sharing formula relating to 50 : 80
sharing of the excess realization in
free pale between the cane grower .nd
the management, would entail Al-
though the sugar season started late,
sugar production as at the end of
February has been more than that of
the corresponding period production
in the last year which would mean
that more sugarcane has glready neen
absorbed by the industry during the
current year. As I said earlier, Gov-
ernment are keen to ensure maximum
outlet for cane through sugar indus-
try.

SHRI P. RAJAGOPAL NAIDU:
Jaggery produce¥wy in Andhra Pradesh
are not in & position to crush the
sugarcane, as the price is not suffi~
clent even to mect the crushing char-
ges, The existing standing crop is
double the crop in the previous year
at thig time. The jaggery producers
are becoming bankrupt. They cannot
change the crops now.

The reply of the Minister is in jene-
ral terms. He has not mentioned how
much jaggery is golng to be bought Ly
the FCI and othar agencles. In An-
dhra Pradesh itself, it is hoped that
they will take at least one lakh tonnes
of jaggery, in addilion to the purchases
made through trade channels.

The cane growers, especlally from the
South are agitating for the implemen-
tation of the Marathe Committes re-
port so that they can get justice, but
it is not done. In that report it is
stated that it {s decided to fix the levy
price at Rs. 187. I want to xnow
from the Minister whether it has come
to the south.

The factory owners agreed to pay
Rs. 13.50 per quintal in UP, but they
are not giving it. They are closing
down their factories, Bo, the cane
growers are forced to sell the cane 31
low prices, even at Rs. 5 t0 7 The
Minister said that they are paying the
statutory minimum price. It 1s not s0.
The position is not better in Maha-
rashtra, The private factories iIn
Andhra Pradesh and Tamil Nadu are
not paying the agreed price, but far
less than what the co-operative facto-
neg are giving.

The factory owners are not paying
even the walue of the cane purchased
by them at those low prices. They
have to pay crores of rupees to the
agriculturists. 1t is the case with the
factory owners in Andhra Pradesh,
Tamil Nadu and other areas. The
‘Government 15 not taking any action
fo gee that the price of the cane is
paid to the growers in time and to sce
that the agreed price is paid

MR, SPEAKER: You cannot read
out the entire statement.

SHRI P. RAJAGOPAL NAIDU: 1In
Andhra area the farmers ssy ‘hat
there is no other go except to burn
cane worth one crores of rupees.

In UP the sugarcane growers pro-
tested against the plight mated out to
them by the factory owners, when 3§
of them were arrested. Again, the
cane growers all over UP. want to
demonstrate peacefully and non. vio-
lently on 17th March at Luycknow o



ment imposed & ban on the demons-
tration. It is certainly an anti-demo-
cratic and anti-peasant action.

So, may I know whether the Gov-
ernment is going to purchase jaggery
and if so, how much? Becondly, are
they going to ask the U.P. Ministry to
lift the ban go that the cane growers
are allowed to demonstrate peacefully?

SHRI BHANU PRATAP SINGH: 1
have already said....

SHRI CHANDAN SINGH (Kairana)
rosp—

MR. SPEAKER: This is g call at-
tention. The rules permit only the
person who has tableq the Call Atten-
tion to usk a question (Interruptions)
1 am not permitiing anybody else.
Under {he rules it is not permissible
Don't 1ecord.

SHR; CHANDAN SINGH: **

MR. SPEAKER: Please answer only
Mr. Naidu's question.

SHRI BHANU PRATAP SINGH:
The question has been asked what
quantity of jaggery will be purchased.
1 have already sald that it will be put=
chased In large quantities. The aim
is to raise the price of gur. It is ris-
ing quife rapidly. As I have already
stated, it has gone up by Rs. 5 to
Rs. 14 per quintal. After a certain
level of price is reached, the PCI will
withdraw from the market. The whole
operativn is intended to bring the
prices up, and after the price has
reached a certain level, we will not
remain in the market. So, no quar-
tity can be fixed for it. In fact if a
quantity is fixed, it will defeat the
very purpose for which the purchases
are being made. But I can assure
the House that the purchases will go
on till the prices of jaggery go up o
a certain level

Regarding the other question about
demonstrgtion etc, scheduled {o be
held in Lucknow, I can only say that
it ig a State subject and that ibis
Ministry has nothing to do with it.
It is @ matter which can be raised in
the U.P. Assembly.

BHRI P. RAJAGOPAL NAIDU:
The cane growers in U.P. are getting
less then Rs. 7 and Hs. B per quintal.
The Minister stated that they are get-
ting the agreed price. I say they are
not getting.

MR. SPEAKER: He is
your gtatement,

SHRI BHANU PRATAP SINGH:
Let me make myself clear. As far 85
the ‘organised sector is concerned, I
mean the vacuum pan factories, they
are all paying the agreed price. When
I say 8ll, ] mean all, There is not &
single party which is not paying it.

SHRI VASANT SATHE (Akola):
The other day I raised the question of
the Sarasvati Mills which have closed.
How much were they paying?

SHRI BHANU PRATAP SINGH: I
have made myself very clear that as
far as the organised sector or the
vacuum pan factories are concerned,
they are all paying the agreed price.
It 15 only in respect of khandsari that
there is a report of some under-
payment and that is being taken care
of.

SHRI VASANT SATHE:
myself raised this question. ...

MR. SPEAKER: There cannot be &
debate.

disputing

I have

SHRI VASANT SATHE: There is no
debate.

MR. SPEAKER: If be is mislead-
ing the House, there are other reme=
dies

SHRI K. LAKKAPPA (Tumkur): I
rise on a fundamental point of order.
I agree that in a cell attention, only

**Not recorded.
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the member whose name is there can
ask the queston But will you kindly
8it in judgment over a wrong infor-
mation given by the Mimster to the
House"”

MR LPEAKER There are other
Ppraoceduieg for that

SHRI K LAKKAPPA What 15 the
proceduie?

MR SPEAKER You see the rules

SHRI K LAKKAPPA That 18 why,
I say ‘you pull up the Mimster'

1225 hus

STATEMENT RE NATIONAL LIBRA-
RY OF INDIA ACT 1976
THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR FRATAP CHANDRA CHUN
DER) Sir during 1976 both Houses
of Parliament passed the National
Library of India Act 1976 which en-
visaged an autonomous Boaid for ‘he
National Library Calcutta which at
Present 15 a subordinaie office under
the Department of Culture This Act
was to come into foree from the date
1t was notified 1in the Garzette The
Govt of India has not so far brought
the Act into force and the National
Library continues to be a subordina e
office of the Department of Culture

A Committee under the Chairmeon-
ship of Prof V S Jha was set up by
the Government of India 1n Mav
1868 to review the working of the Wa-
tional Library Calcutta and to sug-
gest measures for itg efficient func-
tioning  ang further development
The Coinmittee tnter alut recommend-
ed that the then Adwvisory Counul
should pe replaced by z Govermng
Council exercising real authonty In
other words the Governing  Council
should be vested with complete auto-
nomv—delegated autonomy and not
statufory The Government agreed in
principle fo give the largest measures
of autonomv {0 the Librarv as envi
saged in the Jha Committee report
On examination in consultation with
the Ministry of Law and Tushce 1t
wag found that the tvpe of jutonomy
envisaged by the Jha Commiites could

Indis Act, 1978 e
not be given by Resolution of the
Govt. Such a resolutiom would not
accord juridical personality to the
National Library, Calcutta The De-
partment of Culture was advised that
autonomous status could be given to
the Nationa] Labrary Calcutta, in ore
of the three following ways
(1) by registering it as a soclety
under the West Bengal Societies Act,
(1) by registering it as & coIn-
pany under the Companes Act,
(1) by an act of Parliament

After considering the varlous aspecis
of these alternatives, the Government
decided upon enacting a legislative
measure and making the National
Library a statutory autonomous bo.dv
Accordingly, the National Library Bill
was moved in the Lok Sabha on
18-12.72 "

On a motion py the then Education
Mimister the Bill was referred to the
Jomnt Committee of both Houses of
Parhament The Committee 1nvited
memoranda on the Bill from varnous
mdividuals /ergamsations/associations
etc It also held its sittings in Cal-
cutta New Delhi gnd Bombay and re-
cewved oral evidence More thap half
of the individuals/representatives of
the associations/cultural organisations
who submitted memoranda on the Ball
or appeared for oral evidence belonged
to West Bengal They were gen-
erally opposed to the very idea
of autonomous status for the
National Librarvy as envisaged in
the Bill The Joint Committee of
Parliament took into consideralion the
various objectiong raised by the indi-
viduals orgamisations etc and mnodi-
fled the draft Bil] to meet these ob-
jections The Commutiee presented
the revised Bull along with its 1epo-t
on 26th July 1974

The following members of the Joirt
Committee recorded minutes of dissent

(1) Shri1 Saroj Mukherjee
(2) Shn H N Mukherjee
Shn Sanat Kumar Raha
(3) Shn Samar Guhg
Shry Virendra Agarwala
Shyamlal Guptg
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4 Bhrl "Nirem: Ghosh,

The minutes of dissent nno:dad by
Shri Saroj Mukherjee, Shri Sathar
Guha, Shri Virendra Agarwala, Shri
Shyamlal Gupta and Shri Niren Ghosh
pleaded rejection of the Bill as it had
been opposed by the intellectual com-
munity of Bengal and other parts of
the country,

The question of bringing the Act
into force has been reconsidered. A
large number of representations from
the National Library Association,
Bengal Ubl‘ary Association and @
Joint Convention on the National
Library of Indig Act, 1976 have been
received. The representations reiterate
that the Bill at its formulation stage
was opposed by the Members of Par-
lisment and other prominent members
of the Public and intelligentsia, that
the Jha Committee had recommended
a delegated autonomy and not statu-
tory autonomy, and the Act would
lower the image of the National
Library.

The National Library is at present
a subordinate office under the Depari-
ment of Culture and the Direclor en-
joys the Financial and administrative
powers as are delegated to an THeacd
of the Department, while tha Act en-
visages a three tier arrangement with
an autonomous Board, an Executive
Council and the Director. It is now
felt that such diffusion of authority
will not be conducive to the efficient
functioning of the Library. Keening
this in view and the opposition to the
Act from ihe various gquarters when
the Act was formulated it has now
been decided that the National Libra-
ry of India Act, 1976 may mnot be
brought into force and the Library
may continue to function as a subor-
dinate office under the Department of
Culture.

The Government of India is also
considering whether or not it is neces-
sary to legislate on the subject of
librarieg in general or the National
Library in particular. The question
of repeal of the National Library of

India Act, 1976, would, therefore be
considered in this context.

SHRI O. V ALAGESAN (Arkonam):
8ir, it hag been urged on the floor of
the House that there is a library of
national importance in Tanjavur. It
was a collection, a library, set up by
Maharaja Sarfoji. It containg very
valuable and very rare manuscripts
in all languages—Tamil, Telugu,
Marathi, Sanskrit, etc.

I raised the guestion on the floor of
the House and taking into considera-
tion the importance that this library
enjoyg in the cultural and educational
field, 1 urged upon the Government
that it should be declared as a lbrary
of national importance, The then
Minister agreed to it and he agreed
to bring forward a legislation on this
matter.

Now, from the statement that the
hon. Minister has made, it appears
that the Government are going against
that policy gnd do not want any legis-
lation in respect of any library. I
would like to have a clarification from
the hon. Minister whether he takes the
view that there is no need for any
legislation even to protect libraries nf
this gort, namely, the Tanjavur Saras-
wati Mahal Library. I want to have
that clarificalion from the pon, Minis-
ter.

DR. PRATAFP CHANDRA CHUN-
DER: 8ir. this is with regard to a
particular library for which I require
notice. It does not come within the
purview of the present gystem. But
I have already stateq that the Govern-
ment is considering whether or not it
is necessary to undertake legislation
on the subject of libraries in general.
That is under our consideration.

1233 hrs,

Papers laid on the Table-—contd.

SHRI C. SUBRAMANIAM (Palani):
Sir, I crave your indulgence to Te-
move & misunderstanding that has
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been created by Shri Jyoturmoy Bosu
by his remarks with regard to item
No. 3. You will be pleased to find
that these Reports are in Hindi ver.
sion. Ag far as English versions are
concerned, they have been placed at
an appropriate time, Therefore, all
the abusey heaped on the previous
Government will give an impression
that after 1074, it is only placed in
1978, 1 want to remove this impres-
sion. In fairness, the Minister should
have removed this misunderstanding.
Perhaps, because it related to the pre-
vious Government, he did not do 1t

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I have drawn
the attention of the House to the fact
that English versions had been placed
before and that Hind: versions have
been delayed on gccount of translation,
But the Chair had been pleased to say
that even Hindi versions should hese
been placed in time.

SHRI C. SUBRAMANIAM: The *n-
sinuation wag that because Birlas were
involved, this has come up after =
delay of three or four years That is
not correct.

SHR] JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have given you a
written notice quoting the rule. It is
printed in the List of Business about
Hindi versions. Of course, 1 cannot
read Enghish so well gg Mr. Subra-
maniam does. ] can read that 1t was
in Hindl versions. I want to know one
thing from both of my friends, Mr.
Subramaniam on my right and Mr.
Shant{ Bhushan op my left.

Sir, my question is: would they be
kind enough to enlighten this Ignorant
bloke as to what date the Englsh
version was lald on the Table of the
House?

SHRI SHANTI BHUSHAN: That is
mentioned in the List of Business.
That i there in the Order Paper.
Therefore, this information did not
require to be supplied; it is already
there in the Order Paper.

MR. SPEAKER: Rulg 377.

SHREI JYOTIRMOY BOSU: No, no,
Sir; wait a minute. On what date the

Thig is what ] wanted to know.

MR. SPEAKER: This is not a point
of order. Shri Lakkappa

SHRI K. LAKKAPPA (Tumkur):
Under 377, I would Lke to raise a very
important 1ssue.

it waw €A (femit) @ weaw
e, & ww  gE amerd
wrEaT § 1| W9 W o wifew §, ag dne
Ty T of w3 @ § Wit & @i
a fefreweqwr g 377 #....

MR, SPEAKER: This 15 not an office
matter. You better come to my cham-
ber and discuss the matter,

SHRI DINEN BHATTACHARYA
(Serampore): You must give him a
patient hearing at jeast

12.35 hrs.

RE. LEAKAGE OF ALVA COMMIT-
TEE REPORT

ot warer T (freetx) : F o ofte
ke ® WX H 377 ¥ Fer T waAw
JATEAT A7 | wTeAT wAEr o foiE &
AR & wgaT wTgET 9T ) WHAr wAE
*r g w1 ofrior @) w4t & ot ot o
o wrrfaw gew fafree sg v ¢
fw ga foniE it aa7 # 2faw o
Wt oot Afer e W@
wifer W & a1 wefag
# v We ¥ IgT 9T ITX FEAT qTHAT
qr | 8T 4T ofte wTEe 9T ¥ET WOT
qer § ¥ Sl w7 o e oty Y
WA ATATE | T TF AMAw TIEY-
ot o g oA fod e
Y1ag Ewd X OF Wi o
“fawr § o wEht afifie TG
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ot iR i xefeg Y0 wig | ofix
wgwd wawre¥ & o wivr ¥t § fir et
ytferer perrd vy wifjg i
fafret o WY Re¥fr 3w wifyg
fir IgwT sivibor i gur
SHRI DINEN BHATTACHARYA:
The report has already been laid.
MR. SPEAKER: You wanted him o
five a patient hearing, but you are not
allowing lum to speak.

ot wew Yw : ¥E% warar & oF
W S AT ¥ Wt ) 8 agi O
o Awwww 77 ¥ wafe  faflee
wWeay oz wT fwy o ¥ 0 AT
Wy qg $g 5T v agY el
w ¥ firy shiefowe I d §

MR SPEAKER: That 1s being con-
sidered. If you have already made a
statement, then further statement is
not necessary. It is under considera-
tion. On each day, I am allowing only
flve persons, not more than five.

1237 hra,

MATTERS UNDER RULE 377

(1) REFORTER DELAY IN PROVIDING
BERTHING FACILITIES FOR VESSELS CARRY-
ING CEMENT AT VARIOUB PORTS

SHR!I K. LAKKAPPA (Tumkur):
Under rule 377, 1 would like to draw
the attention of the Government to the
inefficiency of the Government of Indig
in tackling their economic programme
sbout the cement cargo held up at
ports. There is a report in The Eco-
nomic Tunes dated 10th March, 1978,
about jt. I have alsg collected ample
material to castigate the Government.
This Government has failed in this
respect and there are two or three
Ministries involved. I would like to
tell you about the loss incurred as a
consequence of delay. The two or
three Ministries involveg are: the
Ministry of Shipping and Transport
and the Ministry of Industry.

As you gre aware, there iz a short-
age of cement in the country and the

Gevernment of India is not in a posi-
tion to meet the domestic require-
ments; sre importing cement and
a su amount of foreign
exchange is being incurred as losses
due to delasy in providing berthing
facilities at various ports to vessels
bringihg the cement. As per the re-
ports, the country hag to pay demur-
rage of the order of Rs. 2 lakhs while
the imports so far have been only 2
lakhs tonnes. Since about 6.5 lakhs
tonnes more cement iy expectey to
arrive, the demurrage charges are ex-
pected to mount unless corrective
measures are taken urgently. The
amount of foreign exchange expendi-
ture js expected to increase further,

“Although berthing of cement cargo
ships is to be accorded priority, there
is stil] g delay of at least three to four
days at various ports before the wait-
ing vessels are given the green signal
for berthung. The demurrage is 3560
pounds a day.

The Government deécided to import
about one million tonnes of cement
to meet increased domestic demnand.
Although cement production in 1977-78
is estimated to be about 19.2 million
tonnes the highest go far achieved,
there 1g stil] likely to be a ghortage of
about two million tonnes” The Gov-
ernment of India has not done any-
thing because they have no control
over it. Even the distributipn gystem
hag collapsed in this matter. When I
put my question about it, the Industry
Minister had stated that he had al-
ready failed in this respect and
did not answer my question pro-
perly. There is a shortage of cement
and the distribution system ig mnot
happy in this country. There is a
large pgcale blackmarket and the
cement is being sold by private manu-
facturers at a huge profitt He has
even failed to take over the distribu-
tion system in this country. Certain
quantities of cement are imported
from countries like South Xorea,
Rumania and Poland to meet the
shortage in indigenous production, and
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[Shri K. Lakkappa]
this importeg cement is lying idle.
The Transport and Shipping Ministry
is sleeping over the matter even atter
all these things have been brought to
their notice, The shortage has deve-
loped on account of higher demand for
consumption for public works as well
as for agriculture, industry and hous-
ing. How can these Ministries, the
Ministry of Agriculture, the Ministry
of Industries and the Ministry of
Transport and Shipping, run the coun-
try like this? If such a shortage re-
mains, no developmental activities can
take place in thig country. The road
works have been stopped, the cons-
truction work for giving housing faci-
lities to the poor people has com-
pletely stopped in various States. In
Karnataka the PWD is not functioning
and ng developmental activities are
taking place there. In Andhrg Pra-
desh where the cyclone caused so
much of damage, no work is going on
because of shortage of cement. And
this shortage of cement has heen due
to the callousness, delay gng inaction
on the part of the Government of
India. This has been reported time
and again and we have brought it to
the notice of thge Government cf India
many times. Even then, the Gov-
ernment is not taking any action.
There are four Ministries involved in
this, and it is most unfortunate that
none of these Ministers concerned
with this subject 1s here, though this
notice was given Of course, to mat-
ters raised under rule 377, they are not
expected to reply immediately, Con-
sidering the seriousness of the situa-
tion, 1 request you, Sir, to pull these
four Ministerg and see that., ..

MR. SPEAKER: How can I pull
four persons at a time?

SHRI K. LAKKAPPA: 1 would re-
quest you, Sir, to pull them up and
direct them to be responsible to the
House, to the country, to the people of
this country,

The State Trading Corporation has
already contracted for the import of
8.4 lakh tonnes. Th, Commerce Min-
istry has failed here How can the

State Trading Corporation function
like this? The State Trading Corpo-
ration has already contracted for the
import of 8.4 lJakh tonnes {rom South
Korea, Rumania and Poland; it is be-
ing imported through the ports of
Bombay, Cochin, Madras and Vise-
khapatnam. As I have already point-
ed out, we have to pay so much of
demurrage....

MR. SPEAKER: You have already
mentioned that.

SHRI K. LAKKAPPA: Certain cor-
rective measure should be taken by
these Ministries. 1 draw the atten-
tion of the Prime Minister to this, Is
there any cohersive and collective
responsibility to ‘this House in running
this Government? There is such a
shortage of cement that the develop-
mental activities have come to a halt
the economic programme has come to
halt. The Finance Mimstry has Ppre-
sented a Budget which is not at all
inspiring, Therefore, there is g failure
on the part of this Government, I
charge this Government with inaction.
1 want them to take corrective mea-
sures and come forward with a state-
ment on this They do not even know
what jg the requrement of cement in
the country, what js the international
price structure ang 8o on. All
these things call for a deep
study All these factors have to be
taken note of by the Government, and
they should come forward with a
clear statement on this,

(i1) Fme 14 NATIONAL TexTILES COR-
rORATIONS MiiLt ar Davie (MamA-
RASHTRA)

SHRI R. K. MHALGI (Thana): Sir,
1 hereby mention, under rule 377, an
important matter of yrgent public jm-
portance.

The Nationa] Textile Corporation
Mill at Dhule in Maharashtra was
heavily damaged in a huge fire that
broke out on the 8th March, 1878, The
carding, roving and spinning depart-
mentg of the mil] were completely
gutted and destroyed. The Mill has
2200 workers on its pay-roll. The
said port workers are presently thrown
out of employment and it is the pertin-
ent duty of the Government to provide
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the jobs elsawhere or make necessary

in this case alsp, It is also very essen-
tial to go into the causes of the fire
and to decide on the further line of
action to avert such accidents.

‘We are anxious to know about the
total loss involved,

(iil) LixELy LoOCK-oUT IN COOPERATIVE
SUGAR MILL AND DISTILLERY OF PANIPAT

SHRI PURNA SINHA (Tezpur): It
is an urgent matter of interest to the
poor people which I intend to raise
under Rule 377.

The Cooperative Sugar Mill and Dis-
tillery of Panipat in Haryana is in
danger of being locked out for want
of finance to purchase sugar cane
from the growers. For nearly two
weeks now the growers are aot being
paid a single paisa for the cane they
have supplieq for want of funds. The
soclety asked for Rs. 75 lakhs from the
bank on the guarantee of the State
Government, which js not forthcom-
ing. There are pearly 1,500 employeeg
who are also the shareholders of the
soclety which owns the mill. At the
same time there are 15000 cane gro-
wers who are also members of the
Society and who have purchased
shares. They are in villages around
Panipat and supply all the materials
required for the working of the Mills
from their own produce. It js not
expected of them to continue to sup-
ply sugarcane without payment at the
Government agreed rate of Rs. 13.50
per quintal. (Government had also
agreed to this price). They are now
compelled to sell their sugarcane to
private owned Khandsari Sugar Milis
at Rs, 8 per quintal which is much
below the expected price to the gro-
wers. At the same time, it is also
much below the cost of production.

Unless the Central Government, the
Ministry of Commerce and the Minis-
try of Cooperation, together with the
Agriculture Ministry, come forward
with the additiong] working capital of
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Re. 75 lakhs, together with a change
in the Management of the Boclety, the
mills will be closed at any moment
throwing 1800 workers and their fa-
milies into distress and
sugarcane growers, who number about
15000, to give up cultivation of this
crop altogether,
It is stated that a Haryang Civil
Officer, a junior in rank, is
placed in charge of the Sugar Mill and
he is dancing to the tune of the State
Ministers of Finance, Labour and Co-
operation who are unable to provide
the necessary additional funds. Un-

less some assistance comes from the
Government of India, along with tech.
nica] know-how, the sugar mills will
be closed at any moment. I, therefore,
demand from the Government of India
that they should appoint not only a
sugar technologist but also an Ad-
munistrator, and they ghouly provide
additional fundg to the tune of Rs. 75
lakhs, for which the mills had asked
the Government long ago.

(1v) REPORTED CLOSURE OF MAHARANA
CLOTH MILL OF PORBANDAR (GUJARAT)
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MR SPEAKER For your informa-
tion, I may tell you that my  office,
whenever there 15 a speech or other

information given here, conveys 1t to
the concerned Minister It 1s not as if

31

there 15 & blank Whatever is men-
tioned here 18 conveyed to the eon-
cerned Minuster so that he may look
into the matter And we #iso expect
him to convey whatever he has got to
say to you by means of a letter or
offverwise

AN BON MEMBER But why are
thsy net here?

MR * All the Minstars
cannot here

AN HON MEMBER At least the
Parismentary Affairs Minister shoufd

Rule Y 192

be here.

MR SPEAKER: He canndt be héte
all the time.
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12,55 hrs.

GENERAL BUDGET, 1878-T9—
GENERAL DISCUSSION—contd.

MR. SPEAKER: The House will
now tske up further general discus-
sion on the Budget (General) for
1978-79. Shri Borole to continue his

speech,

SHRI YASHWANT BOROLE (Jal-
gaon): Mr. Speaker, Sir, yesterday I
had placed before the House certain
figures in order to focus the attention
of the House on the allocation for the
rural development mclusive of agri-
culture. Out of the total Plan outlay
of Rs. 11,649 crores in this budget, the
total outlay for rural development
and agriculture is Rs. 4,603 crore., I
am deliberately mentioning these
figures gn the floor of the House in
order to impress that the alloeation
for the rural development and agri-
culture 15 substaniially more. In this
connection, I would like to invite the
attention of Shri C. Subramaniam,
former Finance Minister, to his own
speech which he delivered on the floor
of the House when he had the occa-
sion to deal with the presentation of
;l.:e budget for 1976-77. He stated

en:

“Our Sixth Plan should be based
on basically integrated rural deve-
lopment with more and mare re-
sources diverted for this purpose.”

Prue it is; today the budget reflects
it very correctly, but Shri Subrama-
niam hed no words of appreciation for
it. I do not know what is the appre-
Mension in his mind; whether thizs €0

pmle do not want to take the sup-
port of science and technology. But
he has very much appreciated the
dairy pwiect. the Flood I which is
to be started. But, at the very same
time, said that we people do not
understand the concept of Gandhian
philosophy and we are going to cot-
tage industries and small scale indus-
tries, not taking up to science and
technology. Let it be very clear that
we are not averse to the technologi-
cal developments or to the sclentifie
achievements. But we have a definite
view that the scientific advancement
and the technology should subserve
the lowest possible section of the so-
clety and, therefore, it must be, as far
ag possible in the small scale indus-
try. We do not want to go by the
western civilisation and industrialisa-
tion for starting again the big indus-
try. It has been a crystal-clear policy
of the Janata Party that whatever
infra-structure would be necessary
and would be required to be built up
shall be built up by help of science
and technology and even big projects
in the field of power generation and
so forth will be taken up. So, the
industrial policy or the economic pe-
licy of the Janata Government is not
in confusion. It is crystal clear and
very explicit that we start from the
lowest and go to the higher up.

The taxation policy which has been
adopted by the government also de-
serves eonsideration. I may submit
here—look at the taxation level. Look
at the concessions which have been
given, Just find out whether there
will be more taxation on the lowest
man or whether there will be mose
taxation on the person getting .nore.
In all fiscal pelicies one has to tax
somewhere, Seme groups need to be
severely taxed and some need to be
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[Shri Yashwant Borole]

left out and some need to be given
relief 8o also in the case of expend:-
ture 1t requires to be done Like that
The poorest should get more chare
and the affluent will get the lowest
share From this aspect of fundamen-
tal importance, I submut the budget
conforms to all these principles Let
there be pointed out anything which
will directly hit the lowest man or
anything which will make him umn-
easy. I will point out that so far as
agriculture 18 concerned, the cxcise
on electricity will not be there So
far as the small scale industries are
concerned, excise levy of 5 per cent
will not be levied for first 5 lakhs if
clearance 18 below 15 lakhs Former-
ly, there was no procedure laid down
and there were no guidelnes There
fore, this could not be taken advant-
age of by the small scale industry
But now you will find that we have
categorically laad down the pwide-
lnes Many of the difficulies have
been overcome in the present taxation
policy and the smallest umits will be
benefited very much under these con-
~esslons

13.00 hrs.

Then from the general concession
point, 1t should be taken that cxcise
duty shall not be leviable on 68 items
The items are, firstly from the agri-
cultural aspect the pesticides weed:
cides, fungicides, msecticides and
some drugs and medicines In other
aspects also the small scale units w 11
be exempted

MR SPEAKER How much tm
are you lhkely to take?

SHRI YASHWANT BOROLE Seven
to ten minutes

MR SPEAKER You may continue
after lunch

18.01 hrs

The Lok Sabha adjourned for Lunch
tsll Fourteen of the Clock

The Lok Sabha re-assembled after

1978-T0-~Genl. Disc. 356

Lunch st Seven Mwutes past Fourteen
of the Clock.

[Mr DrruTY-SeuxEr in the Chair]
GENERAL BUDGET, 1878-78—
GENERAL DISCUSSION
—Contd,

MR DEPUTY-SPEAKER Mr. Bo-
role may continue

ot gww W wewm (I
IITETeT FAIZA, & WY SqACAT WTEAT
B ETA W AEl H¥A €T 67 w1 qeer
A& ¢, ww 95w Felt Rfade wat #Y
INAET ITF AW wHAE N
wifog |

SHRI K. GOPAL (Karur) This 18

a discussion on General Budget and
there should be a Cabinet Mimster

MR DEPUTY-SPEAKER They
have been asked to come You may
continue

SHRI YASHWANT BOROLE Mr
Deputy-Speaker, Sir

ot gpen W weAW & AT
T g i Y sTaear & s 97 WA
#a7 sqaeqr I E 7

MR DEPUTY-SPEAKER Mr
Kachwa1 the Cabinet Ministers have
been asked to come Mr Kachwai,
you will plesse take your seat The
debates will continue This 15 not a
statutory requirement that there
should be a Cabinet Minister But it
1s proper that there should be a Cabi-
net Minister there You raised tte
point The Calunet Minister has been
called and he will come 1n due course
That 15 all But, if you keep on insis-
ting, nothing else can be done 1 have
asked some Cabinet Mimsters to
be here

S0, Mr Borole, you may continue

SHRI YASHWANT BOROLE The
point here 15 whether this budget will
promote growth, savings and invest-
ment at all The more the invest-
ment the more 1s expected to be the
growth This 13 a sumple preposition,
The tax measures which have been
announced are likely to give more
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savings and more incentives. Invest-
ment is also a very important ques-
tion. It is of course expected that
whatever concessions have been given
will lead to more savings and invest-
ment. But. the question is; is it like-
ly? It 1s also expected that larger
investment to the tune of 17 per cent
mere on the public sector will give
rire to growth in the economy. This
particular growth in the economy
which will thus be generated will also
be useful for the private sector. The
investment 1n public sector will pro-
mole general buoyancy that will be
imparted to the economy which will
in turn benefit the private sectol.

Demand 1ecession is very kad and
inhibits investmeni 1n the private sec-
tor. The earlier it is come over, the
betie; 1t will be Decmand recession
would be eliminated by increased
growth in incomes resulting from in-
creased public investment.

Mr. Deputy Speaker, Sir, an at-
tempt has been made 1o reduce the
interest rates by banks. So. the in-
terest tax has been removed. Down-
wild Lank rates are going to be speri-
fled Thisx will provide more capital
in order to invest and the investment
is likely to go up, but there is another
concomittant of the same proposition
wlich 1~ alto true, namely, abolitinn
of the inleresl tax and lowering the
bank 1ates are not likely to atiract
mete deposils lor investment. So it
affects bothways. In the whole ecn-
nomy in what way 1t will react il 1
very uncertain to he ascertamned at
this stage

Now, S sg far as the investm~mt
in agricultural sector is concerned it
is quickly recovered. There is .nore
quick realisation whereas in Industiy
the gestation period is longer and the
cost of establishment also becomes
huge due to the increase in prices.
But so far as agricultural investment
is concerned it is very quickly re-
covered. Resources are got back
quickly and due to that economy is
likely to be accellerated by re-invest-

3999 LS—9,

ment of those amounts. This experi-
ment should be tried. We should
find out whether more and more in-
vestment in agriculture is likely to
have more accelleration on the eco-
nomy. Barring natural calamities it
1s expected that investment in agri-
culture will be more profitable for in-
crease in growth of the economy in
our country rather than investment
on projects where the money gets
locked up for several years.

Sir, so far as the lax structure is
concerned it has been adversely com-
mented upon by the Jha as well as
the Choksi in committee reports. Sug-
gestions have been made for simpli-
fication and rationalisation of tax
laws and streamlining the assessment
procedure, It is a matter which will
take considerable time to be improv-
cd upon. Reason has been given by
the Finance Minister that Adminis-
trative Reforms Commission recom-
mended that the amendments to the
tax laws should not be rushed through
the annual Finance Bill which needs
to be passed before a prescribed date
but made through separate Bills the
provisions of which can be consider-
ed in detail. That is why he has fur-
ther stated that pursuant to this re-
commendation I propose to introduce
separate legislation as early as pos-
sible to give affect to the main recom-
mendations of the Choksi Committee
report which e acceptuble to the
government

So far as the recommendabions
about indirect taxation of the Jha
Commiice are conrerned. some of
the recommendations have already
been incorporaied in the present Fin-
ance Bill, One of the most import-
ant recommendation of the Jha Com-
mittec is in respect of re-structuring
of the pattern of Central Excise and
Customs duties and measures 1o assist
the smal] scale sector. This is what it
reads. In the case of imports of capi-
tal equipment we find that import ex-
cise had been reduced from 40 to 25
per cent. This will help to accelerate
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the progress of projects with the ma-
hmery It is expected that foreign
exchange accumulation 1s to the tune
of 4000 crores and that it can be well
utilised by providing & process vhich
13 an mmnovation by the Finance M-
mster by consortium of financial in-
stitutions and banks which will po-
vide rupee value to that it will en-
able us to import machinery and
equipment and at the same time, the
Same amount will be avallable for
domestic investment on the same pro-
Jects This 15 double advantage a.
far as I can see As a <tudent of
economics I can say that this will be
workable and will have good effect
It is a bold step by the Finance Min-
15ter

I agiee with Shii C Subramaniam
on one aspect allocation 1. not
achievement  Allocation of momey
does not necessarily mean that it will
produce the desired results Piobab-
ly he has got an experience 1 which
heavy allocations were made without
achieving the desired 1esults He 1o
right in s statement We have to
see whiat 15 to be done and where
things go wrong Lingering cxccu
tion of projects had been a hindrance
for spending the allotted amount
This 1= due o various reasons Heie
m pureaucracy comes in I am sorrv
to say that we have become stereo
typed regarding our procedure We
regard paper more valuable than
people we regard the form. nore
valuable than farms, we also iegard
Processes to be more important than
progress The effect 1s you are =oing
to reduce the production values and
make 1t subordmate to aceruntancy
valve Therefore 4 new per<pects e
will have to be adopted to see that
the needs and requuemrents are met
We will have to simphify procedure
and get full cooperition in exrcntion
and implementation of prolect With
these words I uppoit the budp 1

SHRI T A PAI (Ud,i! M
Deputy Spcaker on the demand from
the House that a Calunet Mjucim
should be present my *ricnd Mr Pat-
natk has come In we would have

1878-7-Gonl, Diso,  afio

very mauch hiked the Fmance Minister
to be present. It 1s not that there is
no collective responmbility It is not
Just a formal thing If the Finance
Minister 13 not willing to appreciate
whalever we say and the criticisms
that we meke or the suggestions that
we give have no importance for him
if we have got only to make a spe-
eth as a matter of routine to spend
the time, I only feel sorry

I am not asking for any explana-
tion

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL) The debate
has started in Rajya Sabh: also tc-
day Our Finance Minster 1 there

SHRI T A PAI I have equal res-
peet for you Even if we do not make
any speech 1t would not make any
difference 1n the Budget because 1t 15
not going to be changed It 1 gomg
to decide our destiny for th¢ whole
vear Even 1if things hive gone
wrong, we cannot help 1t But it i
just the routine criticisms that we
will have to make But if theie are
certam constiuctive suggestions which
you can accept, certainly I think

AN HON MEMBER You can rest
assured that they will be considered

SHRI T A PAl Thank you Last
sear when thte Finance Minister pre
~ented his Budget, it was an atmos-
phere of euphoila when the Congress
had been defeated and the Janata
Party had come to power He madc
very wise observations at that timc
lle delivered many platitudes It ap-
peared that for the first time we have
gnt a doctor in the scene who knew
all the eronomic 1ills of the country
and he 13 to going to deliver the
goods He was able to draw chuers
from the Members of his paity <t
‘a wus pomnts This vyear luo they
nhave offered him some cheels s a
nttor of course or as matter of hab-
1 when he said that therc 15 not
» 0ing to be deficit financing ind 1t 1»
our party’s commitment I ecannot
begin with a cleanslate It 1¢ inewvit-
able that I have got a small gap He
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provided a gap of Rs. 85 crores at the
time of presentation of the last Bud-
get. Now even after increasing the
borrowing to the extent of Rs, 100
crores or so, his calculations regard-
ing the excise have fallen merely be-
cause the industrial production has
fallen, his corporate tax calculations
also have fallen also because indus-
trial production has fallen. At the
time he had many digs at us as if he
enjoyed those digs. He said: This
vear the industrial growth rate is
around ten per cent, but we cannot
hope that it would be maintained
next year. But he had not even the
courtesy to admit any appreciation.
It is not because the performance of
the Congress Government, but it was
the performance of the country. His
business wag only to sustain it and
mprove upon it. But just like many
public sector units, he had provided
an alibi for failure well in advance.
He said: This year's industrial growth
15 on account of fortuitous circums-
tances. I would like to konw what
were they. He says that this year's
fall  n production— which he puts
around 5§ per cent, it will end at four
per cent by the time the March figure
comes—is because of power rhortage
and the power shortage is becauss the
pervious Government had not plan-
ned for power very carefully. When
he mentions that this year’ the ins-
tulled capacity has gone up bv twa
thousand megowatts there was a
cheer from the House. I would like
to know when the scheme was started
and when it ended. Surely the cre-
adit for bringing that two thousand
megowatts belongs to our party and
not the Janata Party. I remember that
these Ministers might have gone and
inaugurated now and last year I have
feén manv inauguration schemes as if
they were starteg by the Janata
Tariv and thev had to take credit for
it What I would like to point out is
this You may add another three
thousanqd merowatts this year, Even
then you arc not responsible for it.
But when 29 thousand merowatts
will be the power installed how much
¥ou had been able t, generate—not

more than 50 per cent. Is it not a
disgrace to the country? Why are we
now tolerating this inefficiency on the
part of the country itself. What has
gone wrong? If in a State Blectri-
city Board like UPSEB, the amount
due to the Board is about Rs. 92
crores from the public and the Elec-
tricity Board owes about Rs, 40 to 58
crores to the BHEL and owes another
Rs. 50 to 60 crores to the CMA, it is
wonderful way of runming it. It out of
two thousand megowatts power ins-
talled you generate 500 megowatts—
somebody told me that now it is not
25 per cent. but 36 per cent— cer-
tainly we must agree that 38 per cent
is better than 25 per cent, What about
Bihar? It has been showing a minus
growth in industries. These are two
Governments directly under the ad-
ministration of the Janata Party.

We would like to know if you
rcally believed that you have to ad-
mit or improve the efficiency. Of
course, you have appointed Commit-
tees to go into it. If Committees ecan
change the face of this country, I
think we would have changed it long
ago. It is some action which any in-
dividual can take to look into it. Why
are we failing? It is no use giving
explanations that it iz because of
power shortage there has been less
production. Anybody could say that.
It is because of labour unrest that we
have not had any production. Ins-
lead of that we have depended for
aluminium. for cement and all those
things which could have been pro-
duceq within the country, on im-
ports which means that as long as
there is no labour strikes in Korea or
Japan, as long as there is no power
cut in Rumania or Korea we shall be
happy to import anything that they
produce. It does not matler whether
this conntry 1s capable of preducing
or not Is it something to be provd
of? Again. emphasis was laid on
the fact that in the course of the lust
30 years' development nothing has
happened. More than one-third of
*he number of districts in this coun-
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try are showing not only nmo growth
but minug growth. I would lhike 1o
know, having known this disease what
happened last year. What have you
done this year to see that these con-
ditions are altered? You know that
these things are of serious conse-
quence. But what have you done?
You have fallen short of investment
to the exteni of Rs. 200 crores. What
vou have provided for invesi-
ment you have not invested.
Otherwise, I am afraid that your de-
fiet this year would have goune up
by another Rs 200 crores if you have
really done it. You promised 4 sav-
mg of Rs. 130 crores in admrms-
tration which I knew you would not
be able to do because you have not
yet decided what are the useless acui-
vities that have to be removed firt
rather than at 10 per cent gross cut.
These are the elementarv  thing

which are not appreciated. Instead
of that, your saving of Rs. 200 crores
is not an investment. It is the wonde: -
ful way you can say that. If you do
not spend on investments where you
should, you can say. “We have saved
this money.” That way you save Rs

200 crores in investment, raisec your
deficit to the extent of Rs. 900 crore-

Sir, what rs lhe public debt of thi
country? You have been merrnly
depending upon borrowing from the
banking system ‘The tofal puhlhe
debt in this country today 1s poing
to be alout Rs. 30,000 crore-.

AN HON MEMDBER Iti R 2000y
crore-

SHRI T. A. PAl-
29000 crores.

Yos, it iv K.

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK)
Hew much was it mn your time?

SHRI T. A PAIl: Last year we
have increased by only Rs. 4,000
crores. And. Sir, it is typical of this
attitude. You have mnot bothered
ubout the public debt. I remember
when Morarjibhal was Deputy Prime
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Minister and when he had gone ab-
road, he told the creditors. “Don't
worry. India has a tradition that
debts incurred by fathers and grand-
fathers are going to be discharged by
the children and grandchildren.” So.
we, the grandiathers and fathers. are
going to allow these large debis to
accure so that our children and
grandchi'dren—I do not know what
kind of countryv they are gomg to
face and what future we are going to
provide for them will discherge it.
And the debt scrvice charges come tn
more than Rs. 2000 crores per year.
This country has to yprovide this
Rs 2000 crores for interesi payment
alone. And what happens?

SHRI DBIJU PATNAIK To the
people?

SHRI T A PAL: Tgo the prople, of

course. You «can wiite as a bool
entry and say gloriously “One day
we will wiite 1t off. It does vat

maller ™

SHRI R VENKATARAMAN (Mul
ra« South)- Rs 28000 crores

SHRI BIJU PATNAIK: What jou
incuricd, Mi. Venkataraman wa~ Ii*
9000 c1oics

SHRI T A PAIL In « way you Im-
pioved upon 11 1T would like to tell
my friend, Mr. Hiju Patlnaik, thal we
have been chuarged with mismanayr-
ment  of cconomy  Mav I say they
have mmproved upon it The mis-
management foday i much more anci
they aire doing it with a vengeance
hecausy we dig 1.  So, whai 1 am
saying i< tha* instead of sctling it
right, why arc you going far nhené
with a vengeance?

Wu have been told that lor the Jast
30 wvcars, nothing happened 1n this
rountry; the country has nol piogres-
sed, People below the poverty ling are
now more than 50 per cent ete. May
I say that looking at the last vear's
budget performance and the promicrs
of the budget—what are the promises
held out by this budget—at the cnd
of the Janata rule, ie. after 8 yenrs.
another party that might come to
power might say that for 36 years
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nothing happened in this country—ie,
during 30 years of the Congress rule
and 6 years of the Janata rule, This
18 the greatest damger that we will
have to face. Last year we pul up
with what you said, because of the
pain and anguish that you had gone
through. But from now on, it would
not be possible for us to forgive.
After all we entrusted the manage-
ment of the counfry to you. Can
there be a more miserable country
in this world than India, where with
Rs. 4,000 crores of foreign exchange
and 21, million tonnes of foodgrains.
we start crying. We do not know
what to do with it. We ery when we
don't have it; we cry when we have
it. This is the most wonderful way
of managing our country.

Let us remember this: the 21 mil-
liun tonneg of foodgrains arc not sur-
plus in our country in the semse that
the United Stutes has a surplus, after
meeting the requirements of all its
human beings and cattle. The 21 nul-
lion tomnes of foodgraing represent
he hunger of the people whoe have
not been able to luy. There might
he food in Government Jorage This
15 a serious reflection of the poverty
unditions. I some time think serious-
ly. When we the developing coun-
tries think of North-South dialogue.
we are advising the developed count-
nes: “Don't vonsume more, Try to sce
that we are helped” We have in
our country, the backward States, We
have, in our country, the poorest
people. Does not the diulogue also
apply to us? If you want the rest of
the affluent countries to look after
us, why is it that we, in our affluent
«ociely, are not able to lonk after the
poorest people in this country? Do
they not count? Well, it iz because
to-day in the pudget proposals there
is no direction as to when this pove:-
ty is going to be removed. Allocation
of money doe:; not mean anything.
When we don’t have any direction,
when the budget doed not indicate
what kind of society we are going te
create—al] it means is that politics in
this country has a vested interest in

poverty. When poverty iz removed.
I am afraid none of us here will get
elected. (Interruptions) And, there-
fore, you can coin slogans. You can
have a click of slogans.

Mr. Kamath, the best compliment to
this budget has been paid by you,
more than anybody else. If I am cor-
rect, this is the gquotation:

“Shri H. V. Kumath haug hailed
the budget as a mixture of gilded
hope. ...

‘gilded hope’ is
hope’.

bhetter than ‘guided

....and laden anxiety. There is
nothing to suggest that the existing
socio-cconomic pattern benefiting
the exploiters has been altered”

Well, Thig 15 the best compliment that
vou vould have irom one of the most
respecteq members of your own party;
1 won't differ from it 1 would
only say that it this society has o
survive, if poverty has to be 1amouved,
unless the social structure 1s chungea,
all the monecy that you are touring
nNow in the name of agricultural deve-
luopment is going to crcate only greater
poverty 'n the rural side. Tt is, e a'15e
unless syou establish a permanent re-
lationship between man and land, ¢nd
the man becomes the owner of means
of production and you give landless
labour wot merely a minimum wage.
but you make him ylso the owner of
means of production, unless you do
it, I am afrald we are not zoing to
be dilferent, We are going 1o be the
~ame. We are going to [lall \while
we are all interested in the Janata
Government succeeding—hecause thetr
failure is going to be the failure of
{he couniry and there is no answer
to that—we  should think seriously
about this. When you talk of problems
of minorities and of Harijans, and
of other problems, are they noi a re-
flection of the poverty with  which

-
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our social attitudes are

The Mimsler of Health 1s considered
to be very important, because he is
supposed to lrok after the heal'h of
the country The mmllions of sweepeis
and scavengers who keep our cities
clean .re the people responmble for
keeping our health 1n tact, but ag long
as they do not have the respectaoh ¥
of the Minyste; of Health in  this
country I do nmot think our soclety
can be treatel as having c¢hinged
Thuose people are condemncd, because
they are now doing that job for u-
We are not willing to do it or our-
selves How 1ing can the social struc-
ture which we have constructed sta 17
Please consider this

these classeg are condemned? May be
regponsible.

So far as allocations aie concerned,
my friends were very thrilled that a
lof of money has now been proviic:
for aguicullure and employment will
be generated What was the po.imon
m 1977-78" Take the amuunt allotted
and the amount actually spent oa vn
rious programmes For Applied Nutri-
tional Programme the amount llotied
was Rs 243 crores and the am.ant
spent Rs 204 crores, for the construc-
tion of rural roads the sum allotted
15 Rs 20 crores (which jtself 15 1 verd
péaltry sum for the whole countiy) and
the amount speni 15 Rs 1864 ciores
for credil co-operatives in unie ciou-
¢d Stateg the amount provided i1» RS
325 crores and the amouni sprnat T
217 crores for agricultural markean.
and quabity control the amount p c-
sided 1, Rs 3 44 crores and the «mourt
spent 1» Ry 292 ciores, similarly, for
nitrition and  subsidlary food the
amount provided 15 R« 3 crores in
amount gpent Rs 2 b8 crores for the
development of local manura] resour
ce« about which the Finince TTiuste
has spokéen the amount allotted 1%
Rs 296 croreg 'nd the amount 4 en®
Rs 228 crores Take the development
of gil-seeds, which was held out to be
very big programme, the amount pro-
videq is R& 3 98 crores gnd the amou i
spent Hs 347 crores
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I can give any number of s.homes
where there has been scant mttantlon
to implementaion So, what does It
matter 1f you double the amrount? In
fact, there is &8 great danger
in increasing the amount 1If T say
that fisheries should be developed in
this country only the gepaitment will
develop and nut the fisheries Bo, 1
am afraid of making such suggestions
If we increase the allocation by a
crore or two to the various programs=
mes the greatest danger is that there

will be a bigger department for
money will not be utilirzed for
the purpose for which 1t 1s

allotted That 15 because the game old
traditions continue and the adminis-
tration 15 not ide ntified with the prob-
lems of the people Lei it not be said
that the bureaucrats busin:ssmin and
the Mimsters together were res-
ponsible foi the failure of thi. coun-
try once again Whatever charges
Vvou may lay against us we are pre-
pared to accept provided you are
gomg to do  better  Otherwise you
and we are going to be the <ame and
the credibility n the eyes of the peo-
ple would be very badly affected and
they will say “let democracy go to
hell’

Take the case of Pakistin During
Ayubs regime Pakistan 1ot the wo
I am quotine from Gunnai My:rdal s
book where the autho; save

It higd produccd 2 bittrr nation-
alistic jesentmint  that wae shared
rathe: widely within the whole
middly el iss

Ac could have been foreseen, the
rebellion of the ‘middle class' groups,
represented by a number of loosely
organi eq political parties hag very
httle of a common programme, ex
cept the restoration of parliamen-
tary demociacy and uninfringed ci-
vil rights, including the Lifiing of the
curbs on the freedom of the pross
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Ag it daid not calm dJown, agitation
spread to some lower strata of the
population, first to that ymal]l class
of factory workers in large-scale in-
dustry—who in a country like Pa-
kistan are nearer ‘middle-class' sta-
tus—but also to all sorts of people
in East Pakistan where pationalis-
tic resentment is ripe and wide-
spread against West Pakistani ‘Co-
lonialism'. .. .But mainly, particular.
ly, in East Pakistan, the movement,
when it showed signs of becoming
a mass movement, took on the fa-
miliar character of gimless rioting,

- roaming, killing, burning, looting,
and generally unorganised mob vio-
lence.”

Ultimately, what happened?

“The military establishment had
then to pull ijtself together again
under the leadership wof another
general, withdrawing Ayub Khan’s
concessions to the uproarious ‘middle
class’ groups who had started the
rebellion, imposing martial law
again, abrogating the constitution
and various other laws, dissolving
the legislatures and banning all or-
ganised political activity.”

We got rid of one type of rcbellion,
according to you.

AN HON. MEMBER: Look gt what
Tndira had done.

SHRI T. A. PAI: Ayub Khan was
removed when freedom wag restored.
When freedom was restored, the re-
rult was Yahya Khan. I am only say-
ing this: never be satisfled with all
the frredoms, because the freedoms
today are enjoyed by only a fow You
go to the villages and look at the hari
jans. What is it that we see? Every
dav we talk of injustice to the hari-
jans, The Jonata Government has got
ap easy solution It says “we have
nuw entrusteq it to the DSP and the
Drputy Commissioner of the district
to see that there is no trouble.” I
mcang thyt it is their responsibility,
hot the responsibility of all of us. So,
in this country if every Member of
Parliament, if cvery legislator is not

responsible, if the leaders of the peo-
Ple do not create conditipns where
these people are considered human
beings, what kind of society can we
build, what kind of uplift can we
bring about? Only providing money
will not add to the happiness of hu-
man beings in our society. What is
much more important is....

SHR1 HARI VISHNU EKAMATH
(Hoshangabad): It was worse in your
time.

SHRI T. A, PAI: Where js the time
for comparison? You gajd that during
our rule 60 per cent of the people
were below the poverty line. Do you
know that since you came to power,
you have added 1.3 crores to those
who are below the poverty line in
India? Are they Janata children?
The poverty line is moving up year
after year whether you like it or not.
Let us not quibble who is responsible.
Is there anything that we can put our
heads together and decide? Have we
not wasted our time all along? Is there
any concern for the people of this
country? It is not g question of how
much money you have provideg and
what kind of socicty you are creating.

In » country which is crying for re-
source~, there is un-utilised capacity
tn industry and in agriculture. There
1s the un-utilised capacity »f the peo-
ple who have been tramned. If this is
not capacity, what elgse it is. Even if
vou give land to a man and if he puts
his own labour there, the resources
will be created, the savings will be
vreated Sovings a.¢ nol necessarily
m ternee of monev  1f the development
ha- tn come, the objeet of development
must b, manned Therefore, [ would
strongly urge that this kind of a
Pudge! whiek fve: us hope of only
defirit m fulure no hope of develop-
ment ;o improvement in adininistra-
tion, iz only going to provide another
alim T shal] he willing to quote the
failure in advance that the Finance
Mrnister has said that the wholesale
prices have not gone up. He has not
said that they have gone down. The
wholesale prices had gone up because
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the price of gur had gone up, the price
of oil had gone up and the price of
cotton had gone up. Now they have
gone down. If the wholesale price in-
dex is steady, it 18 because the prices
of other items have gone up. So, do
not be complacent, As my colleage
has said, the wholesale anq retail pri-
ces are entirely different So far as
consumer 1s concerned, at what price
he gets vegetables, at what price he
gets oil ang at what price he gets his
requirements, that 1s more important

Finally, there i1s an alarming thing
that jn the case of wheat distribution
the Government of India has been
swving a subsidy of Rs. 23/-. In the
casg of rice, it was Rs. 4/- last year.
Tius year it 15 04 paise. In the case
of millets, last year 1t was Rs. 17 and
now 1t 15 Rs 13/- The question be-
lor¢ the Government 1s are you go-
ing to be the salesmen of the wheat
siowing areas? What have the rice-
cating people done? Why should the
millions of them in Eastern India as
well ay South India be condemned to
eat wheat becduse you are ~ubsidising
in? H

SHR1 KANWAR LAL GUPTA
(Delhi Sadury What was the posit.on
in your Government?

SHRIT A PAI We did 1t Last
vear atself I had pointed out this la-
«una but pno attion was taken

SHRI KANWAR LAL GUPTA
What way the position when you were
the Minister?

SHRIT A PAI This was the pos-
tion Hawving known the position last
year, T had pointed out that this had
“ut 1o be rectified Butl, unfortunate-
1%, 1t has noi becn rectificg it has been
worsened The production of rice has
not gone up because of unrealistic
policy 1egarding rice and mllets 1t
has to be 1ccuified Becguse we did @
mistake, please do not throw it on our
face We say that we have owned 1t
But let our faillure not be an alibi for
vour failure After all, any justifica-
tion for change of a Government is
what onn Government has failed to
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do, the other fulfilg it, It iz mot be-
cause you can gfford to fail. It you
fail and we fail, that meens the peo-
ple of this country are unfit to govern
ourselves and look after our prob-
lems.

wt favr waTC wogwr ¢ (<fenr
feelt) « SweAm  WEIEE, W
GUEWR AgG A ST ST 4T 9 A"
& Wy fey—gAit woF  woei &
Yt o HI famr | oo oY g
qEE T A P TR T
IAAT HYRTT ¥ gy § wiew Y, 9@
G AW EERTTH Y QA qge WAt
a7 1 TR grE AT ¥ & ien R fag
*fez faar | IwT  FEW gT—aT
TR YT IAX ATG ATG TRT 9 XY
FT agA AT WOXTT Q1T T 7 =, Tt
& wrvor oy AT fegfar gar 2

Iqeqer  WgRy, # g agAr
et g fr @y v I A ard A
T ool gvRr #t g AW aar
Hfrs Taq arg €Y 7 9T FaTaT 9a 99
fr o= #1@ TeFTT AT BI® FW 4%
AT TH M F weav 40 TIE ¥ wgral
nNg =W ¥, ST GEE AT & A9 ¥,
5 WTE § FATeT 7Y A 4, WET 0T
FT qTHY 7EY 97, 55 97 ez 0y v @
HET 97 WA o9 @veT AR 9 1 X
T A T W AT F F g oy
forfad 3717 &, 37 o) 7egT 9w =g |
TIE § wrRr Y Wi § Gar gwwar
7 fr g nw ave feepa ¥ W
4 FITE AR T Y IGT 97 I7 6 AW
SR & qarfaw S 20 T WS @,
for & om @ 1951 7 648 "0
WE Y, & AW AW AT 6 A AT
Tqg gt w9 # gt 10 o fy Tw &
z€ & | 7 AvE ¥ vy ifaerE oreT
& ST ¥ Y ¥ WiV AW §9 ¥ AR qE
FgAT e qry /19 & weEC owar 9T
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T oy &y wx R, Fow Y guTeR
# 80 wrer wr WA ag vy ww e
§ 1 wor o gugww & wgroar s
grw ¥ faaddwiz 1 S ww ¥ fag
W 50 WO AW A § | T A graAw
3o are ¥ wrq SWY ¥ 20 Y 0 2, BEHT
w wrgd ¢ {5 ow g9 ® 5w w7 faar
W | 30 A & Weqy A FTEA @NIT
& WR wEE o7 afemat & 2
draismgrtfrmamrd e v
w59 wuw fear § Afer oo o w7
o ¥ifowg, At T I AT ST GUA ®
forg o% a7 w1 & 1 S aw T fE
# wgw ¢ v aza A amh & oweganT
gar wrfen | IR AW § oA ¥
o wer fir Faw grerier aroaw w7 2t
E ¥fem Feqme aEw w7 &
ARaEaFEd @ O W s &
e oYy SEfefewm foudie 2,
IAY AET WET BT FEARS STEA
TEFW #, I4 T HATAF UT T4 § WA
AN FEAd FTREATA AT F—TR W
F¥ WgAT oA AEr F—Iw AW
aRes A 2 79 & gEr 2 i oy
TR AITHS W 7 B VEN £ 1 F1aaT
HIGAT FT TR ZIAt 2, JHF Q1T Feaqqy
AT FH AN X AR ATAT | OF
TR T ATE FGE NTEER T A
@ ¢ amfas fredr e # T e
A® AT FEA ) AT g 7 R AR
e ¥ wq TS Awa fafeew 4,
AT 197 1 ¥ FVTRR STHA 24 97 HvT
O% qT F# 4% T 47 | uF q0A &
AT FFGAT ATTA T T 47
T 9T WL TH UF A §F 927 wafw
oF AFAT AT § Wit 97 qreEw fm
T8 Y greas sreaw fawdr v § g
¥ A% o1 € &, 7w aw foifew &
arm T & faew s aeT R ogw A
tar fo ow T ot W e A
a8 wmar s fwft oY fres e 7

swquT ST ¥ owelr s agredr
7 gE & | ¥ ag v ¥ fe Qedw
ST & wwev gy ag feafr dur g€ &,
gz TET A% AT § | TN HEEer
fear g ..

SHRI K LAKKAPPA (Tumkur) In
their party meeting, in the Central
Hall, 1ie criticised the Budget. He
18 contradicting his own speech.. ..

MR. DEPUTY-SPEAKER: If you
keep on talking about the  Central
Hall I will have to keep it off the
record

SHRI K LAKKAPPA Ile cniticised
the Budget there. Now, here. he is
appreciating the Budget

SHRI KANWAR LAY GUPTA :That
wis our party meeting. Beter you
come {o our party and join us. Earlier
the bhetter

SHRI K LAKKAPPA He 15 telling
untrue things, whether here or there, [
do nol know

=t fawa wic wwfm 197677
T AT T LN 7 12 97 ¥ amad
e R 2 g 3R guw wAT AT
20 77 Ax TG AT Ao TTo Yo
frs 6 97 37 T g gt s
O ¥ WIT T AR T A ¥ oW
Ao e qle T 5 qT iz Y T
7€ 7 qrasz A % g frr
e o zraTAEZ fEgr 09T, FETEAD
feniforz wrm @ w7 & 1§ T gme
ST W UF afeq swny o fear
TET | 3 OAE F AR W) qVEEA &,
FZ W7 § ATAT ¢ | fraet wost wowme
78 & T W 4% AT rewT g o7
TS ¥ A7 AT 7w QX dxw 3,
frignsrem S vt Mromer 2
AT g RS F q® wgar wgar g fr
TE FHE qIE T AT GrE A S F
TR AT 57FA 34 W) INReE &3 37
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[T fast FHTT qAgiET]
1FTAT 47, 92 1100 FUT 99 G507
aT | A WINE A1 FUS ®IAT 57 A0
FT AT §, TG I AT TG e (AT
W R uw oaga agr arfso o,
G SXAT & A qgd AST HT-AIS
qT | I @ FT WG §1 FLUE TIqT
TIFH EF AT FIWIRE S T AT
¢ ot o7 9% aga w4 T war
afem 9% 7 1 a9 T s =it
o AT EEl ager & fag wifmer w6y
SHET ATMEE | FAfFT AT F92 § SHRT
FEAT F AT H A e frawr
7t f@ar

SUTTE WEEA, WM FEq fF
f &M 9T a8 11 9 FA3 '@
IFETAT g SAN 374 OF oiRdAr F
fe=#1 25 @M@ T ¥ SFMET IJ]AT
2 AT BT 374 HRWED 97 FA
KT AW OHT FAT TEAT FAGT
| WX I 374 FREET 9% &
rirez foar @At @M oA A
T A g1 gHAT § | T AQ
¥, IqEA WEIEA, WY TH AR AT
M fF 09 F09 UF Aw oWy
g v fow @i & ea% FFmT g,
SHET eI §@ g9 § | WY 3
1@ gare @rit 9 W Fg T
qgA AT TG JT HITHT B AT F]g
wOAT FGA &l TFAT 3§

TR Ly )

o

IATEHET ABIEd, AN T aF1AT &I
FEt #7 S # 9 AT 5w Ay
THT FI G H (GAT (T, T TE ST
awz & Sfefae farmt 3 w@r 2, 38
sfefae &0 @0 |

SATETE WERA, Ag €I A &9 [
1975-76 ¥ =1 @y fwr W
ITH ¥ 167 wrefami & R 9v F
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a3 el ofrw f
AR oEr i fae 5 & 37 9%
AZd WY FG I9aT g | AqfHh7 ST H
¥ ouoF WY Fw oaiw oagr e
T, TMEEr AR @ ey W '
fey w1 Ffmm w@ fFar wEm
JTLAE  WERA, FH AL HIHT AT
W&ty Zo oT@  WE Ot AT
T F 9T FL |

SUTEae Weied, #9 I@ fF &
qiF ¥ OF mwraal § R0 A ST
TAT | UF HTEHT AT HISH HBIEET &7
EAT 9T AR & @ T9% WL &1 90
ar 47 | I9% A81. 59 BTT JILT 4T a7
THF AST H FAUST €44 FT AT ey
1975-76 H SS9 9T 25 AT ©I4 HTE
5% 39 9T BIST T | 56 §9 F1 HIL gH
T FL @ al 927 I &@H g4 e
qFar g |

TATAA WEET, TOH w7 femr
T SEY W & qIe W aTEr
gorg Zew femwdr 3T & foms av &
gH FTH! qEA @ I 8T ¢ |
TR I TFEISe ¥ 230 FE
T & FHT T fF oF aga a=v
FUT & | 59 AT § FHET ghaT § ar Suadr
INE ¥ TRATCHZ SA9E o FHT
ZT § | 78 UF TgT a3 AT § TqH
g4 3% T AME0 | gHIL ATH-vTe
TFGAEIAT § 118 FIIT Y FT S
2 AR AT Ffqed § 100 FE
=Y AT TN & 1 T 3 FT UFA F
SERT & | SUTETET WEIad, S9N UF A
T AT AT a4 & Sed g I edar
I A & T § fa 17 9@e Fr
e £ 1 5w fr faeer ater 27 o@e
Fr 3o Fr T AT AR 1976-77 F
AT § 31 GEAE @1 LT AT P oY |
Tg TF aga GIST THS g | THH A
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¥ oY 5w e qréf ST g & Tt
FHTAE °T /Wt §, 39N awwar fmw §
wfoarf wr wwaT & & I woar
£ 5 & fwew saeode wefew &
e 1 W § 3u v an q¢ faux
frar smoa W 5% S fwar s

TAATH 11,640FUTIA T
10 465 T a4 FE7g ' =0T T
far v& av & oY Faw 1184 wUT
TqaT AT e & fAo & & e
@A AT gAREH " o Fa@r §
i g% F g7 FT W@ FEE AT T=
faf 1164 I =Y 7 T @A
ot Y & | 3g 3w g T s 9T
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‘Let not our failureg be magnified by
your failures’.
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I G & a97 wfa O Wi
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BUDGET 3f% 9 =1 avs we 3w o
we get two words ‘Bud’ and ‘get’. So,
whatever buds we get out of it, we
can make them bloom into flowers,

o1 whatever we get we can ‘nip in
the bud'
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Eternal vigilance is not only the price
of freedom, it shall pe the price of
sound economy also,

@t vedw fafodw gn am o w@Av
w1

&y =9 7 a9 T 9rH, Fa IR
WX 7 JA N 4 e ¥
fermmd  wpmw g fr 2 2+ fafaas
dwr @ wf frard g AR, 5 oo
LY FAET ) F@Ee guir, 9
1976=77 ¥ 1 6 T 4T | 10
fafgs o7 wror oY afg grft wix
5§ 6 9vdE AT ARG FenET 5T
¥ gfa &nir ) o7 97 w1 AT ag g
fr gwrl avwrmra 3 31wt €11

4Z T MY w1 3w wwor § fr
feeft T Y GO St 2 ag A
A AT HTF WK E | FS &9 a
A AGTATET T & Wi 959 6 g7
gx =1 Y 8, wfady, wrg wger w1
g & wfaar w1 FFE A god
FYOrATR §F AN §, I AATHT AN
g & fored e T ar A
Mo ¥ I@T T fFoIWAw
Fpam oy Trogr way & ot fegar o
=ifem ar | AT w 2F g AT A e
#7 0% aga Fuwwvw E

79 wizal F 909 quA 2 a1 I
Fo7 ot Agrardt 7 e e o
U R T ARA AT, AT §
gz qv @ fgr W # ) oT v
e wmar * fr 36 & faems frsroe
dr ot f g st w@ g€ @
THF q e sav T X frawr 2

1978-10—Genl. Dise. 234

fr dfY  qv ey g wmer
Afwwer 7 Faerre e g fir g e
o T Awomdt & oy 91 ww o
W § A I Fmrw ol EE wR
& ar = ?

g ¥ wfa g € wrEer e
Fr4ft wmAwEEEn & O gET TwCT
g #t & fe it ot g w7 Oy ae
¥ fr Aweer  wiweT w1 e T AW
A @y 1 wga A =t A formErdr
T TR R R AW A e
foer a1, & waw e arIg wif@ET
T 97 | AeT ¥ Faw fr o & afa
wAdw &Y wraAr § W A fewdady
feftafm st 26 ot @, w7 O
g frafg w73 a e IwR ¥

OTH ¥4V qET IAE & @99 ¥ W
S (@ 9, IAN g 17 oY iy agy §vene
21 & sz g~ fe wrer &7 by
A1 o gw ¥ A &, Afrw s a9y
% fou foet & wngw 8§ &9 o @@
HHTT T wrgArE £ o @ ¢ i oy
g wfw o7 Fmio e ? A e
2 fir fimem & W 7 gRA wrE el
T8 %t & Wi wrE e fmtor w firar
TR

g9¢ 97 q99  FATET  WTATEAT
TETAREWT T AT L T T W
1 grar # v st fer o i
T 1790 8, arsafer g # < FRT
FHOATT W T IEER 19 T AqTAAT AN
17, 7R 3 e - A AT A e
q ¥ N TAT Tem at fawmedr Y
AT &, 371 QY A frafe a3 T
TF AF EW ¢ AFT F¢ qA9 a7 a% w0y
Y @7 AR, WIT ATT-HIT TN,



" 285, Generai Budget, - PHALGUNA 25, 1899 (SAKA) 1978-T0-—Genl. Disc. 28

wife & iy Wiy @R
wﬁ{ﬂtﬂﬁﬁmmﬂwq
0 welr &1

faer st & wrwor % dTwre 13 F
g @& —

“This only reinforces our convic-
tlon that rural development should
constitute the heart of the future
strategy of growth.”

afs 98 T6 T4 ST ARG 137 7
78 52 frdl weq dorms ¥ w39, 7t omar
w0 gla1, Wi TF qITEWE
fF 13 a0 weT AT grar § 1 =ifE ey
FdT 7 ®F HAW & a7 AT
13 Fwgr e, safro AR o grar 2
g AT TS FVAT ATZN F, WU FEET
Fratraaa 3 a7 & € i ar J@ )
gw faa war ¥ ofy fadew =< oF7 &
fr 3gir ag T felt Wt ST &
@ 8, Afew 3% 77 @@ w1 faow
=T AT Fifge i & dreed aiEl aw
wrl, $E X WA FH A A wTH w0

qiqi ®r wafa W7 a@ Igm-ag
WiEFAFTIMRAARNIFE, 37
# faer 9t F AAA WEA FEAT AT
g | T El ¥ 9eT S0 A
et gw & fau agr o ddfwe arar
wifer otz fwfrer grewesw wed ar
wEdl & arardi § HAT e 1 TW &
fa av% w=<r 2 | TRl g T AT
T W agt @ el gresea o
MR | FET o7 H go Al war
ag vz g f& w1 sifem 3@ g9 ¥
IEEA F0, IT F Yzg wrefen
T4 T¢ AT, T TV ¥ AW F
astn?mmmﬂﬂr'mqﬁmw
FAT GTQ AX FY GI9AT §, AT ¥ T

e e i et 8, e T g

dar faegw FHTC g1 I TET X
I W WGT, AFFT & AT F W4T
wrddt, wife fefre sevew a1 w1k
ardreaTe 7@ g, WY Aw ww dar wd
&1 WA | WA % B9 T AWEdT &r
w7, 9 ATE AT 17, e A &
oA W 5w fawmr ¥ oswfr Adf w9
qrET |

WgT 7% GHrReRT & A998, 79
T W wR g7 frdev £ g9 W
T FT ATET TE §E 2 W7 27 WA Wl
W wina § fF g v &a, g ey
2 37 ) FF aY FIHET £, A9 FUIY AH
w7 § 917 7w Foard %7 99 § 1 WY
qUAET TEY FIRAT &, AT AT T TE AT §
oz fa=ri adl €1 9T £ AW ¥
FIT EF TIMTET FT [TRAT FEAT
qEaT 2 | {9 aw IsTar ot Gr weg 9@ w
¥ grrafr Wik afmgfe & st
gadt sarar atfe g€ @ fr 9w #r of
FAT AT & 1 ¥ T A H ogea]
fafree aea w1 o 9w A7 famr &7 )
Fgiv #g1 fr gw w9 o famr v @
& 1 ¥ 929 ¥ 99 UF 9aF Gur F 60
g 3 frfor o s Bwd daw &
aga §wiws A o § 1 @i 9w wT-
gfez Wi wfa-gfe & wror 60 & 70
sfawar woe Y wfr g€ &, afrrsa®r
qfer % for s a0 w1 ST A e
AT @ 1 o a% 39 97 faen T fEar o
" &1 afz 3w "gq # m=rw, Y ae=
TE Y w1 A7 i 71 fr 1w A erfa-
qfr Y =rfew, a1 @~ fe wgt Fu-
TIfer ST /Y | ST T TeAT A ANT
wfa-1fa g1 91 geem 7 79 o7 o fy-gfer
TEY, 92 OF TE 7A@ TIAT & | TWAT
# gfagre i oy s rAE g A
Wlﬂ'lufeiﬁ’r ary ¥ g A, oAT

*The Speaker not having aubuquently accordeq the necessary permi.ssmn, '
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gitwea fafreet#r 97 qa feamt
Y T AT g iy o, Aww
& oo o ¥ wew iR G
SHRI B. P. KADAM (Kanara):
This js the Janata way.

SHRI NIRMAL CHANDRA JAIN:
That js true. But you also had the
same way and You are having the
same way probably in the House.
The reply is the same from the
bureaucracy whether it is in your
State or in any other State. Please
do aot defend it.

SHRI B. P. KADAM: In Karnataka
it is different.
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SHRI M. N GOVINDAN NAIR
(Tnivendrum) Sir, last year, when
the Budget was presented, the hon
Finance Minister confessed that he had
np time to gwve the Janata touch to
the Budget This year he had full ona
year He had occasion to know the
plus and minus of the situation He
himself has set up certain objectives
before the nation when he spoke about
the Sixth Five-year Plan, The objec-
tives were, removal of unemployment
and under-employment within a
decade, provision for drinking water,
primary education, health and welfare
measures and also a significant  re-
duction in dispartieg of income and
wealth These are the objectives put
forth by the Finance Mimster and we
have to look at the Budget from that
angle

It has been already pointed out
here that in spite of the tall talk
about the rural poor, what 1s the
allocation that they are going to
make? Now 1t 18 4029 per cent The
Prime Minister was worried Finance
Minister wag worried Janata Party
was worned although the Hone
Minister was advocating 1t But I ask
you, Sir, what was 1t last yea1”? Last
year 1t was 377 per cent This yeir
it 35 4029 per cent Swr, 18
it a sigmficant increase? Wil] this
suffice to meet the needs of
the agrarian sector? I do not want to
take much of the time in explaining
the mituation m the rura] sector But,
stifll I have fo point out what was
the process that was going on in the
rural sector Land concentration 1n
the hands of the top section of the
peasantry 15 growing Total land be-
Jow two hectareg 15 held by 70 per cent
of the people Below one heclare of
land, it 1s 507 per cent So, 1t is 507
per cent of them who hold 9 per cent
of the land while 15 per cent of the top
layers hold 606 per cent of the land
And this concentration 18 mounting
and 1t is evident by the fall in the
percentage of the cultivators ‘They
have come down from 50 per cent to
43 per (ent The increase of the land-
less labo'ir 1s from 19 per cent to 28

per cent This demonsirates the pro-
cess that 18 taking place in the rural
areas

As 1 sald population is also going up,
concentration 1s also growing Tius
top 15 per cent of them are the lani-
lords money-lenders and the whole
sale traders all-combined in to one.
They are the most dominant sections
and now they are taking law into their
hands All that we heard last year
we are also hearing now The atroci-
ties 1n the willages are perpetrated
by them only We read vesterday cor
day before yesterday as to what hape
pened in Patna Shri  Jayaprakash
Narayanjis life was also 1n danger.
Our Defence Minister who 18 to defend
our country somehow escaped from
that Unless you reverse tius process
in the rural areas however much you
may send 1s not going to benefit them
at all 1t 15 wrong to say that prionity
was not fniven to agricullure in  the
past Croies and crores of rupees were
spent and mdirectly for wrrigation and
elcetricity much money was spent But
what 18 the result” Agricultural pro-
duction had gone up In 1951 1t was
158 miluon tonnes Today 1t 15 120
million tonnes This 15 the position
In regard to cash crops whether it be
jute cotton or oil seeds, even now it
18 more than 100 pe: cent as compared
to what 1t was 1n 1950 Where has
the money gone? It has gone into the
agricultural sector But has 1t created
much more production?

In 151, the per capiia income of the
rural people wag 19780 paisa Today
it 15 190850 paisa So, where has the
added wealth by the production of
toiling people 1n the countryside gone®
Where has all the money that has
been invested there gone” It has only
gone 1nto the pockets of the big money
by the price mampulation For ex-
ample what 18 happeming to-day ‘n
UP the land of Shri Charan Singh
the champion of the rural people® The
cane growers producing more sugar-

could prod only 150 million
tonnes or so last year There was an
increase no doubt But, they slashed
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the price and they retused to pay the
price. Ag a result, the sugarcane gro-
wers in U.P. dre 1n a most miserable

condition today.

o, even if the Government spends
a lot of money on agriculture and the
.agriculturists produce, all that money
is drained off. Unless you put a stop
to this, howsoever much mo! you
may spend it i not going to fit
these 80 per cent people of our popu-
lation. Have you understood this pro-
blem!

Now, so0 many hon'ble Members
have spoken about electricity. The
technical growth of our country has
come up to the level whereby we can
produce machinery for putting wup
thermal stations of the capacity of
5,000 m.w. Thig machinery can be pro-
duced by Bharat Heavy Electricals
Ltd. Coal 13 1n plenty. How can you
improve the condition of ‘he rural
poor without electrifying the willages.
Do you know what percentage of the
willages in our country are electrified
at the present moment' If you mean
real business then you have to invest
money first for the electrification of
our villages in the country., What is
your approach to achieve it?

Sir, our country has the industrial
capacity, the raw materials and the
required personnel. We are the third
in the world as far as the techmnical
and scientfic personnel are concer-
ned. Our country has developed in
every branch of industry, I was
shocked to learn that the Government
is going Yo import cement, These
things we can easily produce here, I
will not go in further detail on this
aspect.

Now, I will say a few word about
‘education’. For the last one year
many Members have been shouting
here about Hindl. We are not opposed
1o learing of Hindi but Arst I would
like to point out that only 30 per cent
of the students below the age of 15
are in schools whereas 70 per cent are
outside. I am prepared to send thou-
sands of graduate and post-graduate

Hind] Yefichers to teach your children
if you want it. But what is the fate of
the country-side? Take health. Medi-
cal facilities are only available in 15
per cent villages. Now, the Health
Minister is going to send illiterate
people {o treat the villagers thereby
hampering their health. Such foolish
things should not be done. Leave them
at peace. Somehow they will survive.
Do you know how the Indian poor has
survived? It js a baffling problem to
all medical scientists. The Indian
poor has survived without food, with-
out proper accommodation, withuut
sanitation and without medithl care.
They somehow survived. Do not send
your barefoot doctors and finish them.
That is my as well as my party's re.
quest to the Government.

AN HON. MEMBER: Don't you know
that Raj Narain 1s an incorrigible
person?

SHRI M. N GOVINDAN NAIR: He
18 an interesting person, and I should
like to have him occasionally in this
House, but do not entrust him with the
health of the nation; that ig all my
point. There is nqt only no adequate
provision to help the rural poor, but
you have also done something more
through this budget. Look at what
you have done. Excise of 5 per cent.
Do you know that the purchasing po-
wer of the rural people was going
down and that 18 why in the fleld of
textile consumption in the Fifth Plan
period it was one year less than what
was anticipated. Still you have impos-
ed an excise duty and because of that
the cost of everylhing is going to in-
crease. Without helping them to in-
crease their income, you are imposing
indirect taxes. You say tax on petrol
will affect only those who have cars.
No, even the poorest of the poor want
to move about. Charges increase and
the increase in the duty on petrol s
going to affect all people. More than
all that, you have a new duty on elec-
tricity. 1 oppose it. In the first place,
the Central Government had no busi-
ness to do it; they had never done it
till now. The state governments were
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mmpoung duty; the ggriculturists and
the industrialists were complaining to
the states that the duty was high and
it should be modified Now comes
thus duty Kerala palone will have to
pay Rs 8 crores to the Centre There-
fore, 1t 18 going to adversely affect the
whole of the economy 1f you persist
in having that duty Then, as I said
about the agrarian sector, if things
Jhave to be changed, structural change
is a must, more so with regaid to n-
dustnal sector On the industrial side,
the public sector has made a big con-
tribution I am pomting this out
because many times there are direct
and wndirect huty agamnst the public
sector by many members From the
report you will see that their anti i-
pated internal revenue exceeded by
1210 crores, for development their
contribution to public exchequer was
Rs 9120 crores in the fourth plan per-
iod, during the three years of the
Fifth Plan it has gone up to Rs 4095
crores an increase of Ks 975 crores
In 1975-76 the employment was 18 5
lakhs, today 1t 18 1575 lakas Apart
from salary, capital investment to the
benefit to the workers housing ete
had also gone up What 1s the picture
on the other side” Last year capital
investment of the private sector was
1743 crores this year it 1s 907 crores
Therefore when this 18 the case,
when there 1s more unemployment
mn the private sector and when the
public sector iz growmg, there i1» no
escape from the writing on the wall
you have to nationalise the private
industries If you want to save the
agriculturists 1n UP, without taking
over the sugar mills, you cannot do 1t
If you want to stop the drain of
wealth in whichever sector 1t 1s pro-
duced by the moneybags, you have to
nationalise all the mmdustrieg comtrol-
led by them I don't want to take
more of your time All the conces-
siong that you have shown to the pri-
vate sector are unwarranted because
it 18 a plan on their part In spite of
all the appeals the 1investment has
fallen down because they are deli-
berately domng 1t to get more and
more concessions To that this Gov-
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ernment has surrendered. Therefore,
it you really want to make a bold and
coursgeous break with the past. ins-
tead of always pomting out “you did
it and so we are doing it" stop 1t
you have to take certain bold deci-
sions and the process by which the
people are being impoverished, must
be checked

oY feow oy wge :  (werwen
Fe-gfiraw) JITEqET AR, NV
TIT UTAT § IAN  THIT AW wiwew ¥
Far =g &7 3951 Faaraa gaR faear
21 & ager fy und av g Faer welt o
w1 for Segve aga & ot 7§ faw feamdy
¢ formdy g 3w T Y W @E )
gAY farig qu Ay aga @ A A
¢ fir gz &l gwr = Y far ) 9Ty
¥ quar wgar g fr I www @,
AT FAGT WHA 41 I|E sy
o &gy Ay fear 1 ow T famr T
qr s g i grer ThE T
& | 97 A1F ¥ w7z af ar vl
&1 Zar fagr o, gaw ¥ =& wrar ¢
FIA TqAT IA% fo¥ a= e, 90
i ¥9 Ad gar | T oy o T
AT AT ALET FT FS FURT TEY
9T | WY RR @ R wdE &
ey &y 7dr afer wman ¥ A FTHFAT
TawT W xomr faar g &, w7 B
IHE 6 fF gt Avwe 99 0T
w7 TR i oY q9AT @ g IEeT
ETTRT AW FT AT E | AB A X
fir soar Ak T T BT AW g W
g ) ToaT A @Y I IHY wAfaar T
&1 WYT AT ®T IAFT GIUAT T THAT
ST ACRTT AET T

oz ¥ fawr At ot A ETav
TR AR
“Block development plang will be a

major instrument for achieving full

mnploymmt!nmnlmhnﬂme
bound programme >
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wga T § | o R ¥, B
ol ¥ AG-AET ST N OEd
ey T e Wi o a9y
& Wi & gawT TETT €1 oA WK
B T WY wEET W W v )
T asT TR gA Aw A wr g & |
7 I w7a ¢ fr o wE srmE
fwaqr straar | oAT TET FTET FEET
¢ fr aig® fomr &1 91 e &
IR F7ATT A A% gare Aw & fwad
HIRA & AT T § TA F oy
A & T qAAT A7 A ¥ a6 g
FNAT FT SWAZTC KA | WA AT ¥ A
w87 a1 fi g% Faq AFGO AN Ay A )
W sawr gy £ & gy aar
=g g fr ag Tga T waw B Al
¥ fawara wvar g fr form Wi gm0 s
ATEA &, T AVETT IR ET T IO
IR AT o6 T | WA wAAT G
/AT &, FAAT AEAT & FTH &K,
7g ¥aA AT a7 A AR AR
g FTH ATEAT # W7 IV LW AN §
w4 &7 g0 gATT ¥ AFa §, I & fee
&qrT & WY gwIeA U fe o
T AW FWO AT TH A R G
wn fradi

15.48 hrs.

[SER1 DHIRENDRANATH BAsSU in the
Charr.]

o

£ ad% T FT g FEAT
o Y =y 77 qg e T
Te w1 AT FwwT, A 9@
a7 8, ¥ myT ¥ Awd A E
W AT qF | g WoA v A f Rzwe
YA v, aform = Wik TETET W
AT TR TR SeaTIw T W Y FRR |
AR o Wk wy o & fr omew &
WRR 8 UTHT T I WTH T qa,
T ok fod air-ay & TR W

L

7

FUATAAE Y TAard 1w aw
¥ WY W AT B FTH A AT AR AT EH
TEEAT F1 FTHT T FT 78T 147 faw
7T W AT ATEX §, AT FHA |

ot T # am B @ odr &
qoR ¥ wE wgw fw A & aw
T W AETT TG AT | WEA A Al
ug ¢ e faw & <+ w0y S g ?
&1 T T ¥ Y O & g ? g\
& QT reft Y aeiY, Sfie s A
=1 faamar ary fe wedy A 7 a1
eI R FT I A dqre Ny A
g @ I¥ wrafaa o, ffvefast o
fdix w7 ¥, 71T WY T WIS
{7 wrfgd 1 gw wEAT wred & fis forear
AT X9 w1 & fa¥ 3y AT A
I { TAIRT ¥ SYTET W WX T
foad wiw ea qegular ST FTER |

WY A T gTT FT ST AqT
wca ki qfimw it &
W AW ww AR 4§, &Y e & aow



299 General Butget, - MARCH 14, 1378 1078-T0-Genl. Dise. 300

e & wd € 1wy oy W g
afear wft g & oy T o W@y
T §E-AT 9T quR I ¥ aw @
Y T g JawT yuArC Ay ¥ A fawdy
agr Ay AAT AT qE |

ot 5§ g ¥ uAdfraw
AR e oo &
g & wf A § ) Afew o 9@
aY ITET VAT TEY FC AHA |
TOE WA WIT Y AT AT TTHTT
& o7 7 WET ¥ A o wwer § o
ara A g IerEA frar o AW g

s fagy ot A 7 ogw A R,
Iy WY FH F AT wRT ¥ | Wl wET
qrét #t arr ¥ a1 @ 6 fr o >
YT S[AT TEAR & T ATST AT AT X
g § | o 5 A ¥ o oo
qFaT & | S BT FAA 7T ATAW
g AT A SOANT AT CHY A A7 GAT
qoftarlt & T W (A W A
g & i s & ey e @AY Y
AT @ T TATAT AP JAFT T TUT
fipar AT A0fET | T W T ® oA

I, 9 A T T ATATH 7T ST
FGI, TATT G AT WA FY qAET BT
wTw e & | faed wEe W g Al
FATTa 97 frde <0 § 1 #w o9
ga ¥ 4 fr afe &t el
wrf wfgmT T 9 wTv g w
TETX FCHTY wifear a7 s
q fai w37, A1 form wr=8 wret &
forey welt % vt T 3, F w1 foegw
wgr g, W At Froww @ oA
forr & fAQ ATTT T FTH FIAT TR
¢ % #1E W A g ) saf
woerh wHfEt B Jaw S &
fau #rf Tar e fawrerT g

aw arz sm § e o & fafrex
qr, oY g W St fadde
¥ velve fiedt s A AT ar@ ATy o

fr 3% ¥ vy fe grg qork ¥ W
srrifesy off a0 ¥ W mf Wt
g W oF ww v i xw el ¥
el ¥ Y, ww sy fordr aeeg
et &, 3% ®1 v aAE WL AW
o9 T FT AR T oed wremgifesw
T | W e fxar 5 o w1
&Y g% TE §7 A%y &, g9 S-MTTdeny
AT T A, EW A1 wrmmafew
AT ATAT WY T HTAT AT §, WO
¥ w47 &Y, ot gw I & foeg fow
T E

WA ST aEFAr g A Iw F faw
Y F3W BT § | AfHT ¥ qo€ A
™ 771 %1€ tha 7@ & f5 aw woerdy
%, sgOrFaT & adF B By qgAT |
ST AN TH ATR FAW AL JovAd,
&1 g A% A fRsmi

FAT O & g dfager ¥
wgT o7 5 g dew & W gErdd
fawr walt 7 wey & fo oo AR Uew
&9 &1 gETA TC AT AGT G &0
¥ waw F T war fr sw qrferdy w1
FraffaT @ 7@ frar o @ £
FFT FTAT AET | AT AT A aw
fr d7= ¥vw Eww @y A gAaT MY
& 1 I gom wfew 1« wv AW
TTEIT IN A FEA @ aw TS
TR T v A rzavard ?
FaT WA F fm oot ¥ aeer qrEf
¥ 7THTR 8, forer Wt I A ¥ &y AT
ot ¥ g7 uwmfraz ¥% f5 e
v w9 w1 g7 faor o, Av s
e w4 g, afee A wy s
w7 gfar §9fr
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wreT Taar vy § Wi o ¥ a0
v w1 fggw ofew §@ & fag
wrar §, oY W fa¥ e 5& w7 W ol
grar & | 19 ¥ aAvEi 61 Wy oot
e weaw & afg et § 1 wafa
FTA FT WA A F AC Fow
HT FIMAT WTAET § | qAE FAH IS
o7 gF w1t %1 fawEre gEm i o
T A AT O TR AT, AR IAFCGTE |
xa fag faq w&t oga 7w ¥ew o
%1 g74 w7 {67 Tow qOeTd @ Y
oar w¢x ¥ far 3 | 9w qTHEIT I
FZH FSIAAN, A1 9H O wEATEEee
w( T fasdr

WET qAF I HIFT FT 7AW &,
WA AT AT AT FE S & ) ofemrw
T 1 weaTe wgar g o fR o oEW
T A &1 9y ) oo & fw qw A
wrae # uw v A ¥ oy @
wroat & fao sarar amea e & F
7% @rAT wEan g e fredr awe aEl
# ot FTH ZUT &, WA TH T FLHA
& qm 97 arsT o qfaw §, ag
I & |TITT 9€ gAT ¢ | I & T
T W FIH 76T § | OF HWG afeww
F17x ¥ oo faurraw w7 qew WY
q | IT F A7 § U7 ALFCF O
FiEErgEAT WX gEEIE TS
orraT WAt df 1 Afew IR g &
gt IRiA afoAw FAUTe wY oF war
afraw T &= foar, wife 7g wd
® favary w73 4 1 SR gafgT s
FEATOT TATAT, FF For-wroE™ eqriga
oy A afraw dnrer o gAY w5
gt A<y a7+ famr o

TS HT ST TORTL §, are o ¥
afesfy Farer oY <oq TR § &
w1 qf wor wEy § e o e
AR o A Fh WIIE ¥ wEr AT
¥ | XW Ag W WA o o w

femmr gady avw & vy wrad § dTT
ez foaviw ¥ worey s s | T WY
& s X § i fzeaze o
AT KW AT ¥ TITA FY AR | g, WA
TG §TH § WEWT W, KE AT WA
¥ F31C g WX 99 # wEEa wiw ar
FET IH T §EAT A [T IH 4T
T FAT Tfgw | afew s o
o & w4 we frar AT s wwe
& mrar {5 WY gw axg & F WA
&1 Frfow 7T § a7 59 ¥ FIC g
T QU ST TEAT WMEC |

IvisTfrtez v A ww we faam o
TFA GG AT R | UG AETCA QF
wiTT E|T TE fR ST STeAT s §
fafedz o=, & W7 wver fawoe 3
¥ f& agt 97 W T9Ar oWy wE Ay
T 12 IGHE a1 99 ¥ WY T @7
oo 1 WY J d% T W & fear e
9 9THz & qiw ad ¥ 91T 6 qwdz &
o6 A § 9y NTEdAT wE A Wi
Wt SITET qF 97 TAT ART Y §, @ H
forg fammoe o 3 § w7 Pifw s
£ 1 a7 w7 ¥ 9 TEt gt s $w)
#fe & are = wrd 1w Al 9
9T W7 I QAT e R AR T E
SATET TIEE F HEY ¥ §EA | ug
FeaifedY wry 3 i <Y § ? ww fedfe-
&Y %1 ZaTEU WIT WTEAT KO ¥ wfEw
fr §% Yz § vy geivT Ao A R
wHS, WUZ EIeeH FT TIGT TH AE &
faerars % aff 9% wwq, g9y fEd
A& & | AT FT AE FHAT AT

59 3gq ¥ oY ¥ off § 71 wex
Fgm a1gT fr gTTH Eaw wY fog Ay
¥ i) By & W wgw &
alT § | TAFH AW {endEdeE F Al
=t geere 7 frmr faar § g
¥ EXQE W A gTew &9 & A
& & Wie §, weurady §, fremamdt &
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wrn wg Yt vy 2ew 2 W 2
T IA WT Y AT & A IE aT
fararw A€y far smar & 0 wofiar aw
g & i a1 o "y 39 6 Aa w7 IEr
WTAT TEAT § IA & 917 W7 g} Ay
wréy uwTIEE ar gArwiwg mrgTd
¥ 97 X feqTq ®T & WA 7 AT
ot & s o1 gaam 27 3 qm e
€A1 A AT | qE AUF qAA W #
oY s Y = V€T ¥ 1 Wi W OE9
Nar ot itod S igoid i e L]
T 37 T O favarA 5T FA M §
o Froordt w8 &, vy Tor ¥ A0
w17 7@y & | waT wrrag adeT @
o 7 T FAT AT I AT T
W WY IT A FAM | FHTFAQF
¥ AT AL R OIGT AT VAT R | T WIT
Wt 7@ eTq fxar 9T 7 wAT BW
g AQFT 72 A7 AT B X AT
FT FIA0 TR Y FETT G WL IT
w1 7t A0  fr grew 2em w3 AT
favarw frgr wig At w15 feswa T8
it 1 37 & a7 F femdaz ¥ wat
Wt qZAT | g, AT WrE AAT &7 AAT
wAgRe ¥ A 39 N ar7 At gy
G A F1 A% X KT TA(EIAT AR
XA wLA w4 7 A4 gvm oFnfy
AT EET T IMTATE AT AN
T & | 9T WTm I 9 1A Farvfagt
9X fam@miq A AT ATAAT ¥
FT7 A1 A w1 frema ad @
€7 97 9T & w19 %7 eq1q W 6fTT T
e g o

WY 7% dvw & 37 &F ark ¥ wwA
agr § 5 SN & F17 g7 w1 Ay
LT wax 7% wr ¥ | wdr oAt garg
wrk & ¥y {5 drezed w1 «w W
fear T, o g7 oI grw ¥ fodkt gy
wE ¥ O AEE ¥ | ST gwr o
®TE TPT €I §, FTUF WA T werar
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¥, foirey & o) ot & ) Y o e
wT RN oY g ¥ frmd ¥) Wy 3w WY
Zigy & 2K, wrr Wy v oY ey
TRT 1 gy AOF 9w ¥ Ay
T34Y | gafaT dvewE o ol
FErT wifgg | grEnY ¥ Tw ¥
faq s w1 arg g fr gy sard &
g'T ¥ ot == &Y T qr fr o
TR & S40T TEEA 7 qAL4T WA 1 5@
W1 37 7OF ¥ q7T T AY IT FTRAT
SAAT 97 FITT TR |

16,90 hrs.

faq avg & w1 7 gEgE
Zehuw Fear &, TT W oA 97 A
AT WIT AT R | W7 A BN T AW
an fa& 1 & fgara 7 @y o7 AR
AR Afl wEy A% oz 3v ¥ AfEr
¥t fgqmm @ 11 {41 wfr fax
&3y ®1 a0 agrn wifgy AfET ATy
d2v qww 12 dar qfr Rz ¥ fgary
Xara a;r FT X TR Tz ATETY
T w3 A, wx Iy 97 )1 ¥ afy
frzzwram aer 8, ot 12 3% ¥ fyomr
¥ wy frar WA B—mE A0 AWA W
FAwr | & e g fr A s
iy fw dar werTy FAC Y EO R 7

wigs ¥ €A, sufas, sgar
gifecfadi—na a1 7w 3w frar
wra 34 fax #1 a7 Ao -7 97
¥ Ar-afgn 7A€ &7 A § W dmAr
& % ®d *7 A w7 g g, KAfaA
&7 &% w4t gwr &, fawdt w1 3w awv
g d—FA F At HidT 97 wa IA T
AT 92T § Y €7 ¥ w07 Y Wt
a8 frdmr | xafedr & wo ¥ frdzy
o WAt § fw oty X ot a7 -
Tradvz Exdery firar 8, T8 w WX ¥
YT xa & AN waTT W w B, I
ey wat # w7 6T & o At
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o syt (dTemY) wA &
for fafreed o qoaw S Fon
T 4

ot fewy  fog 7o fafeex =
THT BYaT WX T T ¥ oawf v
ag A R, qg A W AT & ORW W
wTer 9wy ¥ fearar woey & fr oew
wirw P 1 gafaY oEr A Aat ady
ghT ¥ 94 ) T7 W 0w

Fax T a1 4 CF BN AT FAT
T I F--WT R T AN
wRrey §3 g 3--% goorRmEd
T ¥ are T agy Ara AqF FHw
&1 gut & Afeq 39 A food a
wifr & A S99 # aera faady
Y B 1 T g W wy 2T fr fema
Al & a7 THYAT §5T W0 & AT A
Fq 71 frae afy st § | A swAr
7 €19 38 97«9 3 W ¥4 TR
*1 A1 qarg 7 A4} & Fag € yew
Mt TR AT IR Fr v 8

& @Y WA ATHIT A T FEAT @0
g fr Sa w1 arge a7 wifga 39 =
ug w51 WTfgd {1 g7 Ay afy Tgad
o§ ¥F R DT AW A% A e
9F | 94 AF LA ALE FT ATRAY qAT Gy
WA, ST FY AFTN gy GO | A
Tz ot Afort-zre awe § far1 Fim
ATHTT & wWa F wiaT a1 d41 §Y @R
aug wrar ¥ frat ffe % o gqm
gy WX fedt § a1 sqar W4 ¥
W wfl WA ) g WHY A W17 ey
grgdT a¥, Wi w1 F g, W W
gy wr wfgy | wewr oy few A
¥ W FEn, g M WY waear
wenl——4E gfewm w7 wmy @
W WY A TRT 6y Ny
wgt 9T @ d W @ W 8, ooy Wy
o oy &, 5 ) o ARl o ek o

@u7 Eadww Aw Wy fw w7 W
AT 9% T g

# WT Y OF AT % A A
ATEAT F—ITH | AT A TAT FPT A T
& FIT HOTT WT F /THA WTT AT W
wiA w7 7 A{1d fr 9 ol g 1< B
ITE FITFTATE WG TT 719 |9
T OHH 3T A3 w7 IFE W ovw v
g wifge v < 12 97 771 %31 wAT
gRT | 7R BIF F {F 7 Avg & ERe
T §2 T A ngw afea m
F1 ERT 39 ¥ 7] ;7 A5 ?, 9
w7 o € vaTA T STiET 1@
Wt ¥ A & gq ez w1 foq W gw
w537 717 |9 7 Fear #, gada *@r
g1

SHRI VASANT SATHE (Akola)
Mr Chairman, Sir, while speaking on
the General Budget, at the outset, I
would lke to submit that we were
having great hopes after the last
year’s Budget when the Fmance
Minister began with a bang telling
us that in keeping with the Janata
Party’s mamfesto and declared poli-
cy they will do away w'th deficit
financing He said that even with the
bad legacy that they had mhented
from the Comgress, he was keeping
the deficit az low as Hs 84 crores in
the hope that in thig year, by the dy-
namic economic policies which he
was going to pursue, he would do
away with defiait financing altogether

1 was also sincerely hoping, having
read the books written by Chaudhuri
Charan Singh about rural economy,
having read the statements made by
the Gandhian philosopher and econo-
mist, our Prime Mimster, and our
dynamic socialist friends n the Janata
Party, that now we will see some
dynamic change What do we find?
The Finance Minister comes and tells
us most non-chalantly that he made
a wrong calculdtion, fhat his ideas
about the borrowings etc did mot
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[Shri Vasant Sathe]

work The deficit of Rs 84 crores
became Rs 975 crores only—omly ten
times more not much My frsy fear
is, if Rs 84 crores become Rs 975
crores what will happen when the
uncovered deficit of Rs 1050 crores
gets multiphied by ten® Where will
he be when the new dynimic era
staris from this Budget?

Another fear which I have 15 this
Out of a total outlay of Rs 11649
crores Rs 10465 crores will be spent
on continuing schemes Rs 150 crores
for new power projects and Rs 1034
crores for schemes tnder other stc-
tors of which 80 per cent thit 1s Rs
828 crores will be for schemes 1in
rural] areas Now the other impor-
tant factor that 1s to be noted 1s that
they have left a gap as stated by the
Fmance Minister on p 30 paia 108
of Part B of his Speech He says

“To sum up my efforts at mobi-
lisation of additional resources will
yield 1n 1978-79 Rs %5495 crores of
which Rs 499 crores will be from
Union excise and customs duties
Rs 2505 crores from direct taxes
and Rs 25 crores as compulsory
deposits "

What does it mean? It clearly shows

leaving aside the uncovered gap even
Rs 500 and odd crores that you want
to get you are not going to get from
the rich About all these proclama

tions of reducing the gap betu een the
rich and the poor where do you find
it 1n this Budget? There 15 not evtn
an attempt to touch the 1uh

Rs 25 croreg only you are going to
get from direct taxes and Rs 499
crores from excise and customs This
levy which you have increased from
2 per cent to 5 per cent ad valorem on
all commodities you say where will
it be passed on” Your hope that the
industnalistg would absorb it 1 their
own cost and will not pass 1t on has
it come true” Lven today already pri-
ceg all along on all consumer ilems
in the country have shot up beciuse
of this levy Another levy was 1/20th

per cent, gpecial levy Third 1s your
increase in electricity caused by the
duty Then there 1s your special levy
on coal I would hke to know fror you
whom are you going to hurt? I think
thus budget is suicidal for Janata Party
Janata Partys bullwork main sup~
port hag been from urban areas—these
muiddle class men government ser-
vants (Interruptions) I am not here
talking 1n partisan hnes I want to
bring to your notice that vou have
already annihilated the middle class,
vou are going to hurt them most

You .ee what has happened 11 Delln
to gag cooking” Even water 1ates In
Delli have increased from 19 paise
to 75 paise What do you want from
the peovle® What hurts them most 1%
this indirect tax which has increased
the prices of all their commodibies
Let me quote the Finance Mimster
himself to say that this deficit finare-
ing and these things excise duty ¢tc
is not going to be inflationary But
what was Iy thinking when he was
speaking on the budget? It wouli be
interesting to know This 1s what he
had to say Thig 1~ when he r*as 8it-
ting here on this side 1 quote from
1972 lok Sabha Debates from page 182
—discussion on general birdget He
sald

‘The budget 1s blatantly symcil
It s1y% one thing ind meins mother
well knowing that no one ran [o0SSi-
bly believe all thit it =iy The
budget is demonsirably supe fitial
1t alludes to manv things mportart
without the shighest indication of
how 1t 15 gomng to achieve them

The eyvmcism of the oudget cir be
seen 1n 1its treatment of prijce nd
cost of living and its superficialily
can be seen 1n 1tz almost casual dis
posal of the whole question of 1its
programmes of social justice

The uncovered deflcit 18 as large
ag Bs 242 crores They have nOwW
mcreased the taxes on kerosene and
stcel what 1 to say on the highting,
cooking and housing of the weaker
sections in the countryside and the
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lower and middle classes in towns
and citien”

This gpplieg to him today so fully that
is why I would like to read It out to
the House, On page 13 he continues
and says as follows:

“We know, and indeed should
have learnt from experience, that
except in very rare circumstunces
lumpsum provisions are a sign of
laziness, superficiality, lack of think-
ing and planning  Yet, the whole
range of rural programmes such as
housing and water supply are
brought under the undifferentiated
umbrella of R8 125 crores without
detailed description of itg uwn, and
the Finance Minister has the auda-
city 1o call this an innovation. This
socalled innovation is an age-old de-
vice for covering up one's failure to
do one's homework."

And what has he done now? For this
new bold innovation—Block Develop-
ment—he sayg that no details are
ready yet and that he is going to work
them out later on; he says ihat, here-
after, he is going to provide 1 new
dynamic planning, Therefore, ] was
surprised when the leamed Finance
Minister gave doles of nearly Rs, 828
crores, In  para 43 of the Budget
speech, he has said:

“In the new planning strategy ..”
The same words—‘new innovation’.

“In the new planning strategy.
hlock development plang will he »
Ingjor instrument for achieving full
emplovment in  rural areag in o
time-bound programme. The details
of this programme are being worked
out. In the meanwhile, T have made
a8 token provision of Rs 20 crores
for this programmé.”

Now. if such ideas come from the
Finance Minister, then his ecriticlsm
that this way of doing is ‘lazivess’,
‘not doing home-work’, and g0 on
holdg good, and applies, to him as well
because he has not spelt out .y pro-
gramme. I would like to know from

the Finance Minister how he sfoposes
to mop up Rs, 828 crores that will go
into the rural areas. We know that,
when any money is spent in rural
areas, it is the rich, the big landlords
and money.lenders—they themselves
are sometimes the money-lenders as
well as the wholesale traders—who get
all the money; sometimes the bureau-
crats also may get; and someiimes
maybe, the politicians also. But the
fact remains that the overwhelmug
poor of the rural areas have never
benefitted from what we have spent.
Why? The Ilacuna is in the system.
Budget after budget, you may go on
making, but as long as you have a
capitalist system, your budgeting will
be only a baniya exercise. Whether
you should do by printing notes,
whether you should do borrowing
from bankers, whether you should
spend more out of pocket—
all these will be a capitalist
exercise. 'What happens in g capi-
talist system? This is what has io be
understood. Let us &ll apply our mind
to this In a capitalist system, eapital
formation takes place in the hands of
those who command capital, who are
the masters of capital; the cich grow
richer, It 1s inherent in that system.
The poor will always be exploited be-
cause they have no control aver the
capital; they are not the masters—nei-
ther the Government nor the people
nor the working class. Unless you
bring about, as my friend was sayving,
a gtructural change in the gystem, ro-
thing will happen. This was what I
expected from the Janata Govern-
ment, Let ug at least start somewhere
If you do not do it, then do not com-
plain later on.. .

MR, CHAIRMAN: Pleage address the
Chair.

SHRI VASANT SATHE: I am ad
dressing them through you, Sir.

I would bea of you to consider this.
If in this country we continue this
system, then you may make any in-
vestment in the rural areas or any-
where, 1t will not benefit the poor.
We will only ask the question which
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[8hri Vasant Sathe]

was asked of even Pandit Jawcharlal
Nehru. ‘After all these Plans, where
has the money gone?" Ang then the
Mahalanobis Commission wag apooint-
ed to know about the black-money
and it came out with a Report and
later on the Wanchoo Committee was
appointed and it came oul with a Re-
port that all this monev that we have
gpent and all the results and the
wealth created in the form of capital
formatjon has gone inio the Land; of
the few in the form of black weallh.
And do vyou know the magntude?
Mr. H. M. Patel (the Hon mManance
Minister) and myself were Menmbers
of the Taxation Laws Select Commit-
tee and one of the terms of refercnce
was to unearth black monev and de-
vise or suggest ways and means. We
found that the extent of black rouey,
on the mere projections made hy the
Wanchoo Committee, was—iwo yrars
ago or three years ago—somewhere
near Rs 20,000 crores. Mind you.
Rs. 20,000 crores not In the form of
cash but in the form of bullion, in the
form of stocks. jn the form of gold,
jewellery and other items of property
This is a parallel economy Where
are you? In which world are wvou
living? Do you know that, interest
ingly. in this entire Budget no men-
tion has been made about restructur-
ing or streamlining the taxatjon sys.
tem or the tax machinery? You trke
any Repori about our taxation and
you will find that those who pay 80
per eent income-tax . (Interruptions)

I know. I can suggest it to you
and you can do it if you like I had
suggested it to my Government snd
they succeeded to some extent

Now Sir, those whose income is
above Rs 1 lakh are 2700 corporate
bodies and individuals and they pay
80 per cent of the income-tax. Those
whose income is below Rs. 1 lskh pay
hardly 20 per cent or 190 per cent and
among them. also, there iz g oreak-up
of Rs. 50,000 and above. But what do
3000 officers in the income-tax Depart-
ment do? A major part of their fime
is spent in trying to tackle the emall

tax-payer below Rs. 25600 (Interrup-
tions).

Now it has been introduced but
even then, because the real money is
likely to be coming from ‘here, why
don't they have some system?

Just now my friend was ginng
figures—Mr. Jain or someone—tha.
there are hardly 300 assessees who
have Rs. 400 croreg of arrears. Can-
not you tackle 300 assessees—emplov
all your staff only for them arnd at
leasy try {o unearth those arrcars
(leave alome black money) from them?
Rather than hitting at these people,
in this Budget concession. are given.
In any defiait financing, what vtz the
elementary economics? You must
simulianeously encourage invesiment
hecause deficit financing, 1n real tenus,
means putting more money and not
having goodg simultaneously That is
why it becomes inflationary: it is in-
herent. 1f vou want, I can quote Mr.
H. M. Patel mmself—as to what 15 in-
flation according to him  (Interrup-
tions). Af least, ] want him Lo follow
his own theory This is 5 Report of
March 19, 1974—Lok Sabha’s Volume
of 1974, 5th March to 19th March.

On page 218, he savs:

“Then ] come to the anti-inflatior-
ary aspec{ of the budget What ran
be the result of the numerous excise
duties that have been imposed under
the Finance Bill? Excise cluties on
those items which gdirectly affect
the ordinary man can only hove an
inflationary effect. Why is it neces-
sary to impose these duties in this
particular year when it is most im-
poriant that every possible step
should be taken to contajn infiatlon
and not do anything that may in-
crease the growth of inflation?”

Thus, his criticism was that imposition
of gxcise duty is inflationary. Ts the
imposition and increage of excise duty
from two to five percent on all jtems
going to be deBationary: is it gotng to
reduce inflation? It is an elemmentary
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principle of economics that i money
is spent, and simultaneously conswincr
goods are not produced, there will be
more demand and no goods, hence the
prices will go up. They wax eloguent
for encouraging small scale and cot-
tage industries for the rural areas.
Only the other day, in Karndal the
State Ciovernment there has 1mposed
a sales-tax on Khadi. What will hap-
pen to (he Khadi industry?

The lLasic thing, Iif you want any
goods to be produced in the rural greas
by the poor, is that you must cnsure
marketing Has anything been sad
about what is the mechanism? How
will they market their produce? How
will they cell their produce in Compe-
tition with the goods produced in the
urban areas? How will a youngmin
producing soap and not having the
advantage of gdvertisement like loyer
Brothers, Tatus or others, zell his
products® Thespe big  manufacturers
day in and day out put their adver-
tisements on radio and television say-
ing that such an dsuch soap like Lux,
Hamam or anvihing else is usad by
Hema Malini or some other fair ac-
tress—I do not know. who 1s the most
popular these days. How will that
youngman sell his soap in competition
to these companies? Have vou got any
scheme for him?

In this budget, the tendency is to
increase the burden on the poor; parti-
cularly when you talk of the suuggle
in the rural areas, it is not cnly tne
caste struggle, although that rolour is
given. There is no mention of the
land reforms in this entire budget.
Take Bihar, UP and the entire nurih-
ern belt, the landlords today belong

+ to particular upper classes and castes;
it js they who dominate even tonay
socially, politically and economircally.
Therefore, all these atrocities on the
weaker sections are atrocities on the
economically weaker sections. What
are you going to do to implement land
reforms? Are you keen about it?
Have you spelt out anywhere ir. this
budget any provision for it to helo the
poor? I would say that this budget
is a totally reactionary budget.

Apart from this huge deflcit gap,
thig Government is going on a spend-
ing spree. Every housewife will say
that for your bad days you can only
rely on your gold. I do not know of
any country, particularly, a .levelop-
ing country or a poor country which
decides in such g crisis of a nugs defl
cit to sell its gold—Rs, 500 crores of
government gold which we got m bad
days from the common people in 1862
and 1965 during thuse wars. You are
going to sell it now. BSell it to whom?
Sell it abroad in the form of jewellery.
The other day when I raised the mat-
ter of sale of Nizam's jewellery, pro-
bably that was the hunt taken by the
Nizam's Trust by your budget propo-
sals. Now you went gold jewellery
which is very popular outside. Sir,
thig is the most bankrupt f‘hinking.
Once your gold goes what ire you
going to fall back upon in bad days?
What are the resources that yvou huve
which are valid anywhere in he world?
The paper foreign currency s also
not valid because it could go .town in
its value, The only thing that is of
some valde is gold and you wan* to
sel] 1t? What has happened io this
governmeni” Why do you need to do
this? I would like to know. When
you are talking of all the bad legacy,
you have got Rs. 4000 crores of foreign
exchange with which you can buy
anything you want to buy in the world,
Then why do you want to sell the
gold? The Finance Minister, when I
asked him a pointed question, Don’t
allow this jewellery to go out. It is
a national treasure whether 1t “:longs
to the Nizam or any other family. Do
not allow it to go outside the country’,
did not even have the courtesy to
reply, leave alone stopping it. The
Government should come forward to
say, ‘We ghall not allow this {o hap-
pen.’ I wil] request my friends of the
Janata Party to rise above party con.
siderations. Thig is g nationa] asset.
Let us think of this as a national asset
and impress uoon the government—I
hope even the hon. State Minisier for
Finance will agree—that this treasure
once gone, we will never be i:ble to
get it back, Multi-millionaires from-
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Americg are ever willing to come and
buy your towns and cities and even
you What do you want to do now?
That is why I think this 1 a bankrupt
budget where the Charuvakian philo-
sophy reigns supreme

AT gW W& = war
g1 fadq
WER (RS qFET YANAT T |

Are you really afraid—sometimes I
get that suspicion—that your govern-
ment may not last even the vear?
Otherwise why are you squandering
away the wealth of the country? Tell
me what 13 your answer Could ny
government have a one thoisand
troreg of uncovered deficit 1f 11 Was
sure that 1t ;5 going 1o last the whole
term of remaimng four years? How
are you going to make 1t up? You are
not going to have goods prodaced
immediately They talk We have
produced more tood God gave them
that But they want to take the cre-
dit Jt doeg not matter Have it But
have you produced more” The rioment
agriculturist produces more you give
hum a slap in his face Do you pro
duce more wheat? Then less price
Do you produce more cotton” Then
less price Do you produce more sugdr
cane” Then not even Rae 6 (In-
terruptions) Yes, no price What
are vou going to 4o® As I *old you
the other day there is & slogan cur
rent now-a-days in UP which 15 Chou-
dhary charan Singhs area

A w0F AT AT AT EIT ®
/Y7 gy TemtAE #Y o ?

fiafa, varm st wradt wid Aamem
¥vog aoft (Wt aefey amw ) -
wear frarem &y g7 wrr fawmr A
TR

SHRI VASANT SATHE &1 wf)

fasTar &1

I want Choudhary Charan Singh
should succeed but you must ensure
that the poor sugar.cane growers
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should it lemst get a reasonable price

What are you doing? You have no
guts to take over the sugar mills
(Interruptions)

I had said 1t once, whatever we

lacked because of that we are here
If you repeat the same the time
will be that you come here earlier

This 13 what the Budget spenks
From this Budget forget dynamism,
forget 1investment To industries—
good God, out of the 1emamming 1030
crores 80 per cent 1s being spent on
the rural areas remaiming 20 per cent
will be for the industries and you
are going to encourage the industrial
growth! Already the industrial
growth you had admitted had fallen
To us flscal policy and credit policy
are of no help Then how will the
industries grow® Will you lundly
tell me? Strikes are gallore prnice
11se 18 there employecs are going to
demand more Dearness Allowance
more wages more bonus How will
you meet 1t?

You have sown these sceds the
seed of discontentment by telling the
employees telling the students tell-
ng the youngmen go and burn the
buses do gheraos burn the Railwnays
blow them up You taught them
that Now face the whirlwind
This 18 what 1s happening m Patna
You tried to blame us But you
knew 1t well that that was an inter-
nal quarrel between two groups—
Karpoor1 Thakur Group and Jaya
Prakash Narayan and some other
forward bloc league also Remember
this 18 not going to pay us I said It
last time I say it to.day—this is not
golng to pay us Therefore in your
entire Budget I hope that there will
be some direction—direction growth
oriented investment oriented It 1s
discouraging nvestment because 1n-
terest rate has been reduced It 1s
not going to have investment because
there 18 no provision for it In ehort
this Budget will lead the country to.
wards bankruptey and chaos I hope
it does not go towards anarchy
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With this I conclude my speech.
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JURT 7T AT ¥ JEAT F ATHA )
TINT W7 T, T A T4, §O
wET Y AT R 1 TH AT A
et Aw T wrfigg )

i sy & fr qeafooies
25000 T ¥ wigs ¥ gufr Ivwr
wx & et mfY fdelt | O w-
Fwrw et § W ISEET |
A & W W 1 ET W q
vt i W &1 ¥ wp
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st wonfter steme srere (efee) .
wrafy oft, g ad woere ¥ fardr il
wr v &1 woere ¥ fordr o oft serer
¥ frd o g e g
fora ey N oS Y v A fogw
aer & wree Y Wy ey ot Y o
wrar &, ¥ qu oY nff T i oy Wy
X THTT ¥y I 7% fr @t W w
W Y oy o or W | ¥ g
AU & TTT T wEL Y R ST
¢ % wro s w3 fred, sy aror
frasrefr e ay @Yy, ow
ey §Y Ty T avEt WY wrew ¥ W,
ot By ¥ vy fieforey wqralf o ¢ 18 ATl
wrn ¥ ol darfeat oy Y ot & fie o
w3 %y v fiegr, o gra ane
W %7 Faroyrer ¥y areft & 1 oW
arfrr weerard & wgr 9 fiv o
«rff ot g% wrw w7 wwdw won g fe
T ¥ Troritfirs et ot v g€
xg wrr oft & e 3w F Forw e @
Farst & fag ¥ o7 T wY o Ty
wT firar | ag T A FU AwT §)

W T T AT T A WA g v,

TR wrarArdi Y womdr ¥ ff, wares)
*Y wrony ¥ €, o x@ ¥w § 0 far
Fpred froRre ad @, s F T o
wf orerer T e el | e A v
g gt & fs oy go oY Frod W &
f guT 37 STHY Y AR QO w0 2
fv aff | WX 7g T g7 wEA g7

1788 hrs
[Sxrx M. SATTANARAYAN RAO in the
Chalr.]

Wy a1t AW ¥ wL | AR
o &t & g v ag o
o dwtr €Y rar @ ¥Ry v
AT IR e wegee ff geft )
Ty ¥z fmmr TorarT @b AR
YWAT FATL FTH KT ATHAY | TEET |YYP
7€ woer< w1 wr Wi gafad wraw g
AT oY O e g & 1y T Al W
%1 1977-78 ¥ oY AWz § wiew
¥ oy offe & farer wlt oft ® STy
smefer wom g g, feite 2T & o
cifr qT 230 FOT T =X T A
wer | Afer IEE WM ¥ AT
THE ¥ wof w§ T | O A o awt
T gor W A X 118 Ao
wT wat ay avar ay faser €1 aer ooy
afigd | Wi fardw o< ¥ faer pafody
gt & fir fewelt A< 190 0T Fo w7
£l st ¥ Fdos wrame fear, Wi
uTY B ¥ wfeange ¥ s, A &
I, T ¥ T AT FAfARew &
T o wwary frar O QX o ¥
T g vrar A} A € ww, ot 3y
Tl aewTe ¥ ey A frr AT ¥
fod famm w7 forwg @ar wofiedr ) frer
oot wad  fewm w2 a5 § fam
farfrw farwmi¥ v o vy ¥ fordy ey
w3 oY fis IRifx cad faar e ®Y §
WIX ANT AT R | AT AR AWE A
vt w5 g &, AT ae ¥ s
& Tat, wvA < forr wrgesw # awge
¥ warar quAr §, wfE g ogoy ¥ W
370 FRIET A T 7F, ot ag Py
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W ) O o gy ¥ oy e oy
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Twz & "rew ¥ few wET Rt S 0w
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gt & 1 9 vw ¥ syerwrrr Tt T g
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=Y 3T @vw Frdrr | gw wore ¥ Fasmg
¥ fa srrarr fsar T &0 1754
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wETE WY 7t & oy e o &) ow
o ATy wRY O ey wd g oy Pafey
WY F vy ¥ qy CraETaie 41T F3m )
wafad @ owamder dar s T
TWe Fgar Tfgd

TH 9 HY A qad a8 qrAvAr
gt §, w wafhd gt d fe cadt woamy
73 § 1 faorsft & wT & a2 % oy waf
gt &1 & frddfraw & avadr waew
& qoT W § i o ITEY wRETOA,
A TR v w7 e fer,
WY 3% w1 5fem w2 § =&Y v o)
&7 ar ot ag wfrecer Mt W, W
TefreTr %< fear ay w7 ¥ w7 9%
far g =weqr w3 forad g OF

Sere ¥ wi, W ¥ o wiry
m#ﬂﬁ*nﬂtl‘xﬂhﬂ
Fu W fronft evre ¥ froew # e
£ ot ¢ wowre o R § oW
wfeur wrw oy WE 3 oy gy §, el
e o g wff w0 X @t
Tz ¥ ew ¥ yu wor e )
gRwr e ¥ qad fad Wrewer wow
quar § 1 ar oY e o v ayned
oC 3ad wi2 #7 gt el ar woeT
w wiffy wg wff s awX 1w ¥
@t fad g @ w2 & o
O w1 yaer fear war &) Wfer &
Fawen § 5 9T gF AT 6T W
¥y are frar oY wrer fear & oy
JRETT AT FiF T AT TORTT A T
¥ €T STOT &N TR AT |gTaRET
*1 & Y SR AT o w7 AvE wT AT
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A% FH-N-FH CF A0 Y syweqy w06
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TWWE T | fred xue ¥ 84 TN
#r fir o off fis W WFT 113 Ww
& foraaly sqareqr qfeers gromEd s &
forr #y o€ & 1 7 FroelT g ¥ T
iy § o fir = wroary e oF § Wi
wTE ¥ wwt G 1 ¥ o e F ade
gt o ooy & 1 T v age www dar
o w¥ roamar €

ot Wi W8 ;WY KENT sqeear
3rF wT O o @™ wT A

it wdtn waTC AT W IHEY
sqweqr Ste w0 ¥ forg g wig €1

stwawm ur : WY FIOE A ¥, A
e ¥ w= @& &)

oft s sweTe WTYT : T oY WeT
T, CERTH wTO W ! W AE
¥ ot deqrr woerdy wagy ax Wy
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[sfr ormérer et wT9Y) ¥t wrweat ¥ gure fear widy, wfie aw

@ ¢ wolt e By W X ¥ w1 w7 wre dgw g A o o

i M oI L AL bt
wavar o g, Lo

:;w 113 T ST STAT T4, 7T T wYrE W7 WIC A T .

Wit wo= T W W T ¥ g NTAET w ® g & wedr

TEYET ¥ HRATE XAT AT § | I

Rt AR TR I T e e & TR W o e

|z ifgfed s Maw R §)
37 9% faaar =g grar §, ST dar
T Y Frear § 1 o o 2 et
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SqaEqT &Y, AT I WIE A A far any
T T QRATT WOAT T9E ATT T
& ur2 ¥ qfr & I | A Tl feafar
oo A A IR | wet o aré
X wgr fis Qo dro Rz wdfefad ard
%7 #foc THo £o THo I 90 FT
Ty TETAT § WIT T® W9IAT TI4T AOrAT
§ 1 fro Two §o Umo AW WAAHT FT
TF WEAT § | O TG T A1 vk dor
o fafre g dvo 00 £
Qoo I F Wi 4T | W To dYo T
wifefed ¢ wrar sy a1, A 9%
% wygr femrar wfew ar 1 3= Qar
it far, o o 3 Tw a9 A =t
FTA § | AT ¥ ag AT WY FL SREA
AYAT FHATY w1 =T fiemr &

T gafegfedr aws §1 W
B AT FAF QA wEw R
o AT I FY sgEeqy 7 I fear sy
W gaY, I X QI At WA o -
qw ) 9 | I A TEinw
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g, T2t & Aga T € wET & 9« s
£ 13N fooelt @1 WO & Ay
a0 vy fey § ) swforT dgw i
1 T § qg wradewe & ol afig
o firoreft #y 9 w7 7 o Wi avd

#t gfr 7wy o | W wovew o
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Ty A X # feafe ¥ 8 )
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FqA T T W0, I HT Tger I AW
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7 9 @ A gu g, § aw A g,
T arg Y & 1 & aTeAEA TG
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71 QR 15 AT F9Y 97 BT ¥ € WY,
arfir it ST & S w73 S awrET
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AT AT, o @, A e g
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fgT 1| IH Tg T wwar By e
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#zA WG 8, T e qe2o ¢ | fower
TETT A EF AT QRAEIREAT
arer w9 ¥ gead fY | 5 e
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wforg & g o e ot gm0
WY ¥§ TAE § Ira A e g,
WMEBuT I EHNELNFP AN I
¢ 7 firawr firr & faaw o & 77-
dyr fEt ¥ wizw A g fAfeEw
&« ¥ AW F o2 AT & A
AT T HWE T WIT JeATE MO |
¥fer feg woTe ¥ gAwt  FEitaa
fapgr wmar @ ag Fepm g3 | faAw
w7 ¥ fe®r qrer &1 JEngeer ¥ Hiforg
frg & omq xoe & wav A€ Tff
wT g% WX ae-e F avw s
g Tt | & xw ag 7 AT WA
fady =v ¥ ey faar ot fafere w0

¥ AT AT A AT |

oy @ & ae & i W
e T X WA b X F oY g
+ff Froty forar oy S@@ 9w www wat
wpohr< STy gu € WYC 99 9T 6

woere & st fag oy areerfn
uw 9 ficar wr 1 qwC wy o oW
T TaT I Y ATt gt sy
# garer @t @ W fndft oY e W
sihafas gt ¥ & woar s aff w3
¥ 1 FaersT wrat wrderd & ofc-
e e o woerl o F R qd Ea A
T WO #T T AT ¥ AT, IN6T
T W fear 91T ar frr s & 39
N ageht ¥ od, 7¢ W oF @
Tram L & e g e @19 § dew
¥ ow adft Dt #r qrey Oow A §
at S Wl exorerd ¥ afcr<r
qWT 9T WY WY FT SqTT wrAT AN
9T 99 TG A7 goeT o Afy § sTov
39 ¥ ywifer gue | F wwew § 9
* /I T w1 s e § o
framr & 1

DR. V. A SEYID MUHAMMAD
(Calicut): Sir, several competent and
experienced people have spoken on
the varlous gspects of the budget.
Particularly, I may be excused for
referring to Shri Subramaniam K Shri
Pai and several others from both
gsides. Being a non-expert, 1 shall
confine myself to certain remarks
which are only indicative of the sa-
lient features of the budget.

When I refer to the budget. I would
like to deal alsp with certain Yem-
tures of the Ecomomic Survey, be-
caugse they must go together. The
Economic Survey has been criticised
or characterised as representing a
wasted year. Similarly, one of the
leading papers in the editorial has
said “it represents a dismal year”.
Regarding the budget, there is a spec-
trum of opinion, some of which I
may read. “The budget is a handicap
race.” Patriot has mentioned it as
a “fraud on the people”. Somebody
else has mentioned it ag “a passive
budget” and in a very humorous vain
it is mentioned that the budget has
missed the bus; not only that, the
vehicle did not turn up at all. In



appointing budget. I heard somebody
remarking that it is a hated bud-
get. My dear friend, Shri Sathe, said
that he wag very much disappointed

work of political jdeclogies, an intrac-
table Chinese puzzle of abysmal con-
fusicn._that ig what the Janatg Party
is. M anybody expected a much bet-
ter Budget and consequently it did

Actually with a little exaggeration
fory which I may be excused, after
hearing the Budget speech I went
home and knelt and said to God m

this hon. House, Mr. Patel has ela-
borately discussed all the drawbacks,
demerits and evils of deficit financing
But now you got what! 84 crores
was expected deficit. Now, Mr. Sathe
said that it had gone to ten times
more than that. It has now come to
975 and this year it is 1080, In the
history of India, such an inCredible
er seen
from whom? From people who

g
2
;
3
i
8

need not cite further examples. One
can understand the pulls and pressur-
es in the opposite direction because
of the inherent contradiction which I

theories these days. One of the Mi-
nisters—I do not wish to mention his
name—had a press interview in Cal-
cutta, He was asked: “Why has
smuggling come down these days?
First of all, I do not know whether
it has come down but assuming that
it has come down, the answer wa® &
profound theory ‘we have relaxed im-
port restrictions’. The press repre-
sentative asked: “Is it your suggestion
that if you remove all import restric-
tions and introduce free trade, there
will be no smuggling” He was in
difficulty. If that suggestion is accep-
ted, it ig almost like saying that im
order {0 cure your headache cut off
your head That is the sort of eco-
nomic theory we are getting

Now coming to another astounding
proposition, it was said and they as-
serted from everywhere: “We would
not touch the smuggled goods and
make any penny. It is dirty money;
1t is immoral money; we do not touch
it” Now that position is given up
One can understand compulsion of
economic pressure ang practical ne-
cessity

Recently, an extremely astounding
theory has been suggestel. I will
not mention the name. This §s what
one of the Ministers said:

“A doctor agreeing to work in
the rural sector might be given a
pair of shirts, a pair of pant pieces,
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two sarees for his wife and, poesi-
bly, a watch by way of an incen-
tive.”

‘What an incentive! In order that a
.dm may go and work in the rural
areas, these are the iters to be given
as inmtive From where are
thw come? Smuggled goods. It
is an astounding theory. We have a
parable in Kerala: In order to catch
a crane, you go and put a little but-
ter on its head: it will melt and the
crane will be dazzled andg then ecatch
it, This is the same sort of situation.
You give a pair of shirts, pant pieces,
a pair of sarees for his wife and s
watch, the doctor will be dazzled and,
even if he does not want to go to the
rural area, these incentives will im-
mediately drive him away to the ru-
ral area. This is the stage we have
reached. We are far away Irom the
economic theories and philosophies.
We are far away from the political
theories and philosophies. We have
entered juto the realm of Gilbert and
Sullivan opera. This is where the
Janata philosophy and the Janata
Party has brought us. I do not want to
dilate further on this aspect because
a few examples, I think, will have
demonstrated the whole ridiculous
situation. But for the poignancy the
greal harm which is threatening this
country, one would have laughed at
this comic opera situation.

Last year, the Economic Survey re-
vealed cerlain salient features which
will show how bankrupt, how fruit-
less and dangerous and how damag-
ing was lust year’s Budget, the entire
economic policy and prorammes of
the Government. The industrial pro-
duction, as all of us know, fell from
104 per cent to 5.2 per cent in the
last six montha. Point to point, there
was some price stability. The ave-
rage level of prices during the frst
three monthg was three times the in-
crease in the corresponding period of
the previous year. The Economic
Survey and the various other autho-
rities have pointed out certain broad
lines on which the Yoreign exchange
3900—I8 12

reserves should be utilised. One of
them was to utilise them to help the
productive capacity and the industrial
development in the country.

1]

What really happened was that
therewupisspercmthlllntheim-
ported capital goods and 28 per cent
fall in the imported consumer gooda.
There was some import in the field
of essential commodities. But the
snag is that they were not used to
build up buffer stocks. They should
have been used to build up buffer
stocks also. The Government cliam-
ed credit for the fall in the mony
supply, That claim is absolutely
without any foundation or any
justification because the foreign ex-
change assets of the banks and the
bank credit to the Government would
have completely off-set whatever slight
improvement was there, That is
more than off-set by these two fac-
tors.

They have claimed § per cent in-
crease in the growth rate. Now, ad-
mittedly it has been commented on by
all the papers, all the authorities, ex-
perts and the speakers who spoke be-
fore me that it is not because of the
Government's particular policy or the
programmes which they have imple-
mented; it is simply becauge there
was a good rain fall and on that rain
fall they have estimated 121 million
tonnes of foodgrains. It is on these
indices that they have baseq their
figure. These figures which I have
mentioned will show how basically
and fundamentally wrong is the policy
of the Government and implementa-
tion of their policies and program-
mes.

The accumulated foreign exchange
and the stock of 117 mililon tonnes
of foodgrains are the achievements of
the past Government and we had
handed over these assets to them, to
this Government. Instead of really

know what to do. Imummledoc!
a story, 4



mant should come out with a blue-
print how they are going to utilse
this foreign exchange accumulation,
they should give their plans or sug
gestions saying that they will be utih
sedl for building up the mndustrigl in-
fragiructure About cagital goods and
certain necessary things which will
halp our exports, they have not men
tioped anythung, nothing of that sart
They are stunned by the foreign ex-

a#ls. In short, without going into de-
iails, I can mention omly thig that
there 18 no provimon for the increase
of production.

MR CHAIRMAN Please try 1o
cenclude,

ot gwo NQW(W)
R AT F T T quty & 7

warafo wirew : 3fwg, ww O
qAA g TG § | AT AT G QAT
g3 ot Wi agT Fww T AT )

DR V A SEYID MUHAMMAD
About excise duty much has been
sald and I need not go into detail
About inflation how 1t is going to -
crease further the prices and about
continued inflation that has been
talked out and I need not gp into
detai] regarding that Particularly
our excise structure 15 ad valorem
and mnot specificc and elementary
economics will suggest that incresse

in the excize duty Due to that alone,
there would be an increase in prices
of the general industrial goods 6 to 8
per cent and particularly of engineer-
ing goods 10 per cent Already agita-
tions have started and grievances
have been expressed and statements
have been made that if this state of
affairs continues, if thig excise duty
continues the engineering industry 1s
going to be completely ruined We
have placed R 750 or Rs 730 crores
ag the export target One cannot be
sure with this excise duty whether
we will reach anywhere near that

Since the Chair has given me a
warning to conclude I will not take
much time except one more munute
Many Members including Mr Vasant
Sathe, have said and showpn how this
budget 15 a real burden on the poor
and the lower middle-class T will
not give the details which the others
have given Today in the papers a
protest has come from the small ad-
vertlsing agencies a«nd advertising
concerns They rightly say that it i1s
goimng to ruin the smal] agencies The
bigger agencies hke the Tatas and
others can reslly take on the burden
of the tax but the small agencies
cannot Government has been given
a warnung that within a short time
there 1s going to be unemployment
of 10000 persons who are now em-
ployed 1n these small advertising
agencies

I will net repeat what has already
been smd Definitely it 15 a budget
whach 158 crushing to the poor and the
lower middle-class and which will
help the rich to amass more and
more wealth We have seen the figu~
res of last year how much the mono-
poly houses have added to thewr
wealth—with the help of and colla-
boration with, the maultinationals
These are things which we have to
discuss jn detail, but there 13 no time,
50, I am not going into the detals



*SHRI SKARIAH THOMAS (Kot-
tayam): Mr. Chairman, 8ir, the
Finance Minister has commenced his

resulting from the withdrawal of the
Compulsory Deposit Scheme and also
by raising of the minimum bonus to
833 per cent. But az he sayg if the
financia] position at the time of the
take over by the Janata Government

lest year would not have beep possi-
ble. Sir, in the history of indepen-
dent India deficit budgety are not a
rare phenomenon, Even then such a
budget with a huge deficit was never
presented by any Finance Minister.
The Hon. Finance Minister has
created history in that regard If the
deficit was anticipated to be lesg than
one hundred crores last year and the
actual deficit towards the close of the
year was ten timeg of the anticipated
deficit. At this rate the anticipated
deficit of Rs. 1052 crores may go up
to ten times towards the end of the
present financial year if we compare
it with last years experience. Ag far
ag the common people are concerned
this budget not only gives no benefits
but also overburdens them with the
load of heavy taxation, although the
Janata party claimg that the common
man is the back bone of the country.
W& can understand that fact if we
look at those who have welcomed
this Budget. Thiz budget has been
welcomed by the big film jndustria-
lists and gold merchants of Bombay.
There is no gainsaying the fact that

article of common will
go up as a result of the increase in
excise duty. , the common

cise duty on petrol, kerosene. -
and electricity.

When we talk about electricity I

steel, are terribly disappointed by the
increase in the excise duty on elec-
tricity. Kerala State alone will have
to pay about Rs. 8 croreg to the Cen-
tral Government as a result of the
increase in the exvise duty om elec-
tricity. As a result of the Cancella-
tion of sales tax by the Central gov-
ernment on some of the exportable
goods another amount of Rs 2B
crores wil] have to be suffered by the
State Government. This situation
can be improved if only Centre-
State relations are changed. Ag far
ag the State Government iz concern-
ed, they are directly responsible to
the people. But the Central Govern-
ment and its Ministers have no such
direct responsibility to the people,
on the contrary all the powers
are at present vested with Central
Government.

Kerala is a State producing the
maximum amount of cash crops
which earn huge amount of foreign
exchange. But its share from the
Plan allotment by the Centre is very
small. The common people expected
from this Government that they
would make some reduction in the
price of petrol. But by raising the
price of petrol they have disappoint-
ed ull these who thought that there
would be gome relief in the petrol as
a result of availability of petrol pro-

*The Original speech was delivered in Malayalam.
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[Shrn Skariah Thomas]

man has ultimately to bear the brunt
of it As far ag the big industrialists

will be transferred to the common
man ]f the peasants and the common
people 1n the wvillages have to hire &
taxa for any urgent purpose, they
will have to pay higher fares from
their pockets

When the Janata Government
came tp powey they had declaied
that they would find a solution to the
problem of unemployment within ten
years But actually the pumber of
educated unemployed has since gone
up by fifty lakhs Thyg budget does
not contain a constructive proposal
for the sgolution of wunemployment
Sumularly a sufficient amount has not
been set apart for educetion and
famuly planning The Kerala State
to which I also belong 13 a State
which has the highest percentage of
literacy 1n the country But employ=
ment opportunities have been demed
to them Although the Central Go-
vernment has allotted fundg for pub-
lic sector industrieg it ;g yet to be
seen how much of that will be bene-
ficml to States ke Kerala The Cen-
tra] Government should start more
industries 1n the public sector 1n
Kerala That 1s the only way to find
a golution for the acute unemploy-
ment 1n the State Sir I don't want
to take more time of the House I
want to say ome thing more about
the budget If thiy Government
which claims to stand for the com-
mon people continues 1n power 1gnor-
ing the interest of the people, then
the government will have to quit
In order to meet the deficit in the
budget they are now thinking of sel-
ung the gold 1 Government stocks
As thig rate after all the gold has
been sold out what will they sell for

of the members of the Janata Party
and the Government I feel that they
are speeking as members of the
opposition They do not appear to
belong to the ruling party This s
very unfortunate They should not
try to run away from the responsi-
biity If they dp not rise to the
expectationg of the people, who have
voted them to power, in discharging
their responsibilities they will not be
able to carry on even for 30 months
Where the Congress government con-
tinued for 30 years

st Ww gAY ww (Hargy)
AW RFREA, AT AEETT T 4%
qgAT W § AT TEAT AN w0
g | TgaT Tz &% gafad v v foe®r
AT FT AT AN qT, ITFT GYAT RA
a® qdeff gvere ¥ v wmr fear
T qt W7 T qwR ¥ far of

FZ OF A% AT § 4T QY%AT T oY
AT QUAT WA 9T, JdT A T
g vz ot ww @ & 7 W AR q¢
T <Y ST 9% 6@ A o ar
arfr wfgr | aTorA ww we &
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wapw ¥ oY fuwer fewsit ¥ ¥ ween: fel  orew wiwe &
e g o G § e gy fawrefn gw e @

Y TR WY AR gF wreY Tz Ay T vawde o frefe
# weafedeft wreitend ot § 1 ¥ smaR g o R At ¢ e
srereAT 7@ ofiefeny & aror B oft 7% STEfaw wF agry, WY v siny,
&1 Ia% ww STy A R @I Y afqer, a1 oy s wifgq fe qofafa
W AW ¥ a1 &Y wreraar o g, T ol w1 wegeor @ 1 fewaEr
& U 7 ¥ € A ¥ W FT fe wrea %1 aTTY Wi afaom OF1
fear &, A WA FET IT W CE * F OF WY A
ot & q< wrarfar § W

gl W7 ¥ ATy g IR N aAfEwr wEE W S
forer arag 77 depewr wgdr fgroitfaa ¢, T T WA §, g Wi
TE R, I grO—vt g awe A e dwx w1 fole sor §
HTRIEAT AT AT T ¢ | Aad wd e o o & afamen Y 2w
fomar at ag ¢ fr Tmes o wweaw ® g or T ¥ wiafrafrs wd-
FUAF o TrgTT g a9z & 8, 9% T AT g ¥ I+ °r oy @ 1
won § ol @i & ag - T 7 o @ | wae ol & fe wew
AT #7775 & fF MTOT W - 1 vefifafae 3w € 4 ¥gmifaes
|17 ar 7 A 8 faafiy & Aed & d=d %1 F10 7@ § 9w w7
A 7 I AAG &) Aafaq w4, CFECATAEN BT 9T | WIS W Wi
faa¥ Fror SawT =g A awaT # wi-sqaeqT 4T Wifgw g ¥
waft, w17 faoft oot ¥ fafrom o feeeniie &, o8 feweria Ao @@ @19
T7T W7 T | wety ohafT 1w #7 & fir wgdr &t wniior e 7 Wy
07 X T AN 7 A HTRAT EY G T § | Torfos zfe ¥ sefrdwaE
¥, T® T W g7 g T § Fr dwdew T g1 T & Afew qw R e
TS F AT F1 § JIWIRATHT WY frw wdsmaear & wae whofafer
I AT AG w7 ATA | WA I wirwn £t sfe v @ g fwd s
fgamr & g7 weqfe =1 yea-wT O fagre, afesw am=, ST, Weq MAW
T AW AW qE, T FOA-FOR wifx 8% aga ¥ &a wirwfas § N7
T ¥ TETAC q¥AT, WWTA OEAT 9 ITH Wy & Tw a7 Wi dweT gwfor
& wrE mived qT, IT 47 Afaww T FC T & | OF QTHTOT SEgT TW
‘n\t‘aqi'mv sride  g=- AT %Y Grfad FCAHATE |
T 97 |

T AT ATy farr 7@ wre AT #ifrg 1 98 AwEee dww @ oar
O § 5 &7 w0 7 W< o e wafgs d%w g1 ew femfee fam+
T W X, yride TEOneE W ferr Zam & Wi fame & foel
A Mg i g v ITW® Tuq &% A 9T gAY & TWET ©
& wae Tl T8 forgrk &
3099 L8—12 A.
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[ zarty gFET 2]
Mg TiTFeaT F1 @9 fAer, =918 €e
1 @ Ay, = agt A oA =
geedl @7 @t faer | &% ag S |
wrzr qeq & fF 3% Fgrur Sy gardr afaw
AR § IT I TAEA: WY AT &
FT  TED A@rar €T HIE gEA TATT
3w 1 9ed g fF fagre &1 @y
Zedq st e fear T § 7
AT 7g fagrz & 4df &, afeww dw
¥ FAFA P AT Z2T AfAC T TS
I AT FT AT AFM Fq@r g ? A
qIX T390 § fF oY ;rfArese ¥wET
3 T ® GFTFT a7 Femuriarese
[FET FT MY FIGT & . ..

aaafe wgEa : #Asr wrg fwaeT
™ AT &1 ? uF fave ¥ @
ST |

=t TW graT T@ o A9 W
TEH  AMET | W IASI  TFHee
Frfsa
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. awmafa afem : 7gT wewT WwnAw

e R, 2 frz o e |

St AWM gAY q@ : Fq & AU
uFHes FT &Ifwg, ., (3TEW) ., .

awmfa @@ : AW S0 oA ®
g faee g, @ w difso |

=t T graT I ¢ AL &7 qH,
TFF w9 F fag gars e |

MR. CHAIRMAN: The House
stands adjourned till 11.00 (.fi.
tomorrow.

fs.l}o hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 15, 1978/Phalguna 24, 13899
(Saka).
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